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The Lok Sabha met at Eleven of the Clock.

[HON. SPEAKER in the Chair]



02.08.2022 13

ORAL ANSWERS TO QUESTIONS

... (Interruptions)
HON. SPEAKER: No, please sit down.

... (Interruptions)
HT-RT STEET: Uy IET 221, 3t Y HS [ dSH

(Q. 221)

Tt IS TS : 3T off, e [ FERT Rvenr TP qu AT o1 £ AT o7 RAva |
P I M BV MBI &I AT TSN T8T ST IR T4 & & UBr °F I
AP TN SHTH-3 & AT R MR TG ol IITeH Sl AT &) @

fepy 7 FoAT WT PR bl & AR DR b ATeyd I AR T [pdT §FD 3l T ST

BT ART ATDI & _BU TUTHS g Tl DRI JUT R +1<p [ eTq & b AR PR TBA A
I P T ST hol-3 & TR 31 TR o S 1T el &R epl [ I W Pl

ATedT RS ST : AT I e HE ), EH | ATy qAe g B AT @ T d
®OR & HERTS Hho-3 7 6,550 fabell #1 €% I@ ¥ B 1% | 9l o 3T W1

I -2 8T_UT €T 957 UTa] € STl ofF T, 2022 7 JOT €1 =41 AT | 59 8 4T

g1 SUIho-3 41 sHAT R [ eanel (o qm25 RIS [FD I18 89 @
dral |

4} MR TSH: ST HET SATHE] IH UI3HR @A T HHRT TET ¥ DR 0T
3D U S I8 TE | ART TW Fpae af 1 pepdr o, & 1 F D &
W PR AR Q1D DR U] Bl TIKT S ST _ o &b TPl G [ = 91 & T
& q1eq gt #1 {F g T a®w e
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ATedY PR SAIRT : 3Ty AET W AT A GSRT B gAMTRIT b U
W AS AT SHTH GG T4 HIE F 8T ITT TR PR P! &l & | bl AT 7T 3T
SEXE T W BR B FTEERT &1 AEH TR PR T 17T

DR. BEESETTI VENKATA SATYAVATHI: Speaker Sir, Phase-lll of the Pradhan
Mantri Gram Sadak Yojana was approved by the Cabinet in July 2019 to give
priority to facilities like gramin agricultural markets which are retail agricultural
markets in close proximity to the farm gate. So, through you, | would like to ask
the hon. Minister of Rural Development the details of the progress made to
provide road connectivity to such gramin agricultural markets.

Also, the limited involvement of Panchayati Raj Institutions has been cited
as a major challenge in the overall functioning of PMGSY. | would like to ask the
hon. Minister of Rural Development about the steps being taken to ensure greater
involvement of such institutions especially for inter-linkage of villages under
PMGSY.

ATt RO ST : AT F orgy qE1,IWE-3 F BT AP BI o 7ATE, S
IR, Thel, IRYTTA DI ST §1 B F$I B 87 W IR Ferdanafs e
A8 SATEH Pel P F FTIRTHT SHSWER PR UBF X B o) Fal T
|

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN: Sir, through you, |
would like to tell the hon. Minister, as per the data available on PMGSY website,
in the year 2022, none of the 275 sanctioned road projects were taken up in Tamil
Nadu. What have been the reasons for non-completion of the targets¥hat does

the Ministry aim to do in this regard?



02.08.2022 15

Sir, | would like to ask one more question. Potholes are very dangerous,
and recently tech-based solutions are being developed to map the potholes on
damaged roads. What steps have been taken by the Union Government to
activate these solutionsThank you.

AT STETel : {0 Sff, FA A § AT 82

#t firfwret R &

ATEdT FARSI SIRT - AT I STeel A8, ST 781 AT FITA N &8, 9 F 99
HYIAETET _& & Bi-1 3D -2 P S 77 g1 &F I W PR | RS
TR T E AT T RATHHAI T R ATINT R IR DI SAEE 1 T H T P A
fepraa & &, a1 g g eq oAl 7f d g/ af 7f'd & dmord & | IS ®-1
I 52 Pl Ao, A1 TSl oiA Ae M1 BH 500 9 3 & AT aTell WH 98T 7
JAECST PN S BTATAT... (TTH )

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN: Sir, there is no
reference about Tamil Nadu. ... (Interruptions) Kindly provide me the details even

later. ... (Interruptions)

ST &Y. AR IR IR, S UH A F&f @ T A8 { SATATNENE
et oM SAife : af g AT TSI A8 STFPERN Bhl [ ol FHT 7R
qEe_TTI ... (ITH )

T A Ryary: srezer 98T S M aW IR o K9 &7 uc HI - 8T AT #F ...
(@aH )

uT ereger - W iawur een® - Fue T 8| &g | $if of 3/~ & ux
fFea9s  fug @A 8L H5|

.. (TGHL)
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AT e - U ey 222, #f & el % ggdr

(Q. 222)
£t saferfar Rig wear: sege 781 S a1 WS WIg W wars _ ot gn
THUT I D HTEIH 3G b, Wbl oiep AT 3 %, fopedl ot T g 3a¥ b R
Wl P G A Bf o7 JST T HE ST &b JATH P T TR JEH BB AR
WPR FTPH FIE 82
PR TR Wifiren : e 81 Ml STeb =y U @i 1 H B GR 13 G &
ot g agmsnta, Fug argar awps WAl q G&f g ol 71 dl DD [ aPRI B
HTETq AR T SR Gefedhr Fe edd ToIT & §2020-21 7 offl T “8 | 34 AT SHTh
AT EHRARIT GR T Uf &0 4 &7 B, & ol T Grich dAT1ed A & &
& -310 P Facie |

T ol T Faf e & gRISP o 1 aRIGE ISP~ IT SR Y e ToIT
e dae Hl sWRediee B qRw & ST 8 IS I I @ ot o Faw age
TR g 9T ®Y a9 fasny fara if ugafaw g 979 I8 om
< 8 1o T e HET SIS, A1 WAMT BT o oRieT TA 48l 7
a¥2020-21 7 &9 @ 7T @69 Uf AuIf TaT &7 UAIT fapdr il sgor of7 gt @
FID AT 174 AT TT DI 8 FFH 2020-21 7 IT SRR TG TAT P & Bilel A
fgar 73T §992021-22 7 80 TS 7 Ul U1 & 1Y eeTrg bar T ST+ 40
ol T BrdTe DY 8F off T sHTTAT Pl §1 9§2022-23'F 3nfT TaB820 o T FIT

AT TS |
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AT JTeeT - AT T AT 58 R Y818 [ h G AT T TG ¥ T oIl
R Faf@wiedrgpuard 7 Ul AT I G Jo%hd of FbI a1 § | IR
fragn ST IRTH Ug
.. (99HL)

SHRIMATI LOCKET CHATTERJEE: Thank you, Sir. The Ministry of Social
Justice and Empowerment has launched the PM-DAKSH Scheme to make skill
development schemes accessible to the target groups of Backward Classes,
Scheduled Castes, and Safai Karamchairis.

Has the Government set any target to provide skill development to the
target groups of Backward Classes, Scheduled Castes, and Safai Karamcharis
for self-employment?f so, what are the details thereof?

The other steps taken by the Government to make the skill development
scheme reach every marginalised persons of SCs, OBCs, EBCs, DNT, and
sanitation workers in the country. The details of the outcome of the above
interventions with particular reference to the identified population in West Bengal
and the status of their progress. The manner in which the Government is planning
to develop the curriculum for the skill development training programme within the

Yojana.

FaRr afeET Hiftie | AT I e AT, A ST Aed SART W B
PP RIR 81 99¥2021-22 I R d 92025-26 TP 2.71 @l T1 bl Uf g e&rT ax T

BT EART FGATIEH AT AT FA50 PR | PUAE | bl el P TATE |
T o s)gf e St g fue a% B & wu 3 ue a7 A7 feme osd 8| S
FHSIAT SRG-FH ST S < B 2.71 GIRGHT 1 bl U 0T bl o1& 89 IE&E |



02.08.2022 18

AT T ASATH 45 |t A 9T Uy { Tl 1a92020-21H F AT SHT D
AT 1,713 @i & @l uf @or a7 77, & THH679 I & D wWkIC Pl ga Rl
ff 9 A Tpi g | 9¥2021-22 7 S 3,347 Af & I Uf 01 ¥ H1 drT £ ar 11
SRTRY 674 2 & BT TR T SETTNALDT B RN T W T IR Wl T TAT &

Y TN, T STEaTferaT: 3fegel 981 @ AR Sk T 9f e Sglep uf & &
ey gedtuA-g&r a1 SF] & BT T8 (7 uf s WieT Jame _ | RT ®et g~ d91
e, TR &I 7T AT ¥R § GHIqdell B _ § D Yg A, TETIR THT. - 0,
A -1, gr -0, T WY T 9 & Tudwos | gf g5 @t H a0
& SR UF 47 Wl TWPR FAFASAT T AT I V@ PR U g9 wdAq Ig

3P, I, Y 8, I§ WR 9, 5 e, @, &l |

AEI SARTEM JTedT W9 AT ST AH s p A oRUT  #HRI H' d b
Hgh [ el BRY PITHR B B HE BT [ I8 N SHTGhSien FI A & |
I8 gl 78T oI 87
HARI ufer T Wit AT TGS A8 ST BIAT R[] (85 FHI R IR W
‘™ & Y 89 AT <o &, SIyRA AT g aedls | uf 49 W paT 9T 91
g8 gl wgq gan faf &ce o SITI¥ Wl R de dl abT A8f a8, Wl
fFefad g, (a8 ) I T FEDH I ol T % Wl T < 7 ¥ ag, &F
FefaE. (a8 )

N SHA qrell_gHaTT R Al BT I IR WA [P &.. (TIH ) D

AT, AN HH BT T WA & |... (TIB ) DI of &If ®IXT SFIR AT ST Y

T HaT & & AU AT MATIH YR Fhd T &... (FI® ) of 1 B oy S
37 A E, IP o0 89 &l T & R K. (TIH ) haal U s9®eT e e af b
WR & o AT g yEbASl ®d e ool Bem sy Jf ueaT s, syl &



02.08.2022 19

ST ES_ T AT SRG-EFH T SN < BS A &l I bl X1 TR fHArETe e
@l v qv A8 A SHT gt T ga9eT el SiaHT 99+ 6 § 799
fF T ool {h HARUHITT 4R FTh TRT ST wdd ] TN, dTf b T WS T

ST HIET Al T TP 0 | AFAT I TE B ST BT Sl GU T @bl IR T IR Kb
g &9 &9 o 7 @1 AT Gl WSTEH ol T1 b U BRIehe 8 |
£} IR T FERY @ W, I8 T ATeT pASHH &, Tl ol M g8 & oy B
SRl g R i ege oA AE R g a9 ¥ e vh vy sf e o & W
A SET ST 8| AT EHTE BT FST 80 oRH - RS, olf B JgH B TE B Pl §
M FETg et g eRTS I e EARAN W el R HH &l

HeH, oW o #ET8T . &9 Y WK ¥ I... (UIE ) A b, T T8 FHT
JIA AT IRTIE I P FTTTTE ... (TIHW )T Iv® g g Hi=t
BRYTED ST IET §FD IRAAA T-PRT # eXR T s ¥gE yp 1T 9 i ae §
v emme el ege aggd Faadt & oid] & ow oy FeEner fefee v a .
IICICH RV 1Y
BT TRrT Hiftres: ARSI+ A §9 9T UF S @) IR e W
e o I & | 59 SITET IR ITJWTT S EARYRE, T8UY &7 Id £
feaaie | f'9 da T e & 7 R Yo 9N It awmT w1
IR §ISRIID BES IR AT g1 [ o EH B Dol

ATE NS IS T W oo 81 aR AT, G R F ¥ PR ] B... (TIH )
AFEER J Ue b A § H7 g775 915 g8 U e swH ARf TR et 59 @
U A SE-Th ol AT T 7 IR @Y Gl & eHET dR b [ aQ q1 T MAT
.. (CTTEN )EH AT TT 46 & TI DT IWAC IR IR TR |, Il T o AT EF) &, 16
IR Al T AR-12 AT H AFH T TIAN I ET D [ oy ol e ot
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A PR Tt Some a1 of 9 & o AT I TESl Br Sl a1 gddl g T
R TP U g7 o { g oif &7 9¢ SFITA 8T ol il Jgg 781 e &
EHET HIf T&H R+ f oY IR &l... (TIITH )
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HON. SPEAKER: Shri Anumula Revanth Reddy — Not present.
Shri Dushyant Singh.
(Q. 223)

SHRI DUSHYANT SINGH: In the last two years, there was the pandemic of
COVID-19. We need a greater collaboration between research and the human
and animal health. About 1.6 billion people have cattle which translates to about
280 million farmers who have about 116 billion in the dairy industry. Has the
Government created a successful animal pandemic preparedness model, a
seamless coordination by which it increases investment economic resilience? 9
gy AT THE T UH Ul olil, @1 € B SH & GRT DI TF | F PR B §
Ao o f'wue ax 3, gor Seamless exchange to the National Digital Livestock

Mission?

W, H IS FHE | FHRYT I HM Ford T T Hpf Soll TR &1 B..
(AT )
AT STETET: AT THSTHT I FUH IS |
Y g RiE : W, AT T&HN St pesH g8 oSl WY dve Wl gdhl g [ H
e yBI®drs_ feedrRiTqe gaT 7o &1 qRT @G I8 $ g
FET ORE G T o & (oW & W B YEMEIHN TR AR BN Gl
HECDHINE @b [T HETIPR T AT 88?
Sf. Aolla AR IR 3eger S, Jatel O § FRT g off &1 aoi e vl
(CTIH ) W SH & T URTAC MA D dR U SNRE HUH U I AISTE
¥ URT WPR R T &Y 7T i aaer dgre dgar T F:e a1 7418
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AT I 9 B 0T TP RT T Tel 81 T 99T I8 §7 R ORI 31 X oA
Hhell & | AEART ST A xR E| el g6 o e 7 729 uter ®ARY
UH I BIACA TIHC Dl &1 T T A7YT I O &1 I SR TR BR D d¥ B
A YTHRE HEH HSS PR @ | FH 60 URE YR T W PRIGRHT 40 TR € YRRR PR
ST 3R FETH T g BHDI AT & , T T T Gl T T S af A &1 T

f T rfl THIRR DR DI IR DI JUT O ATD AT HE | §F FITAR T

% I 9™ BT UUT ST GRTYR T SR PR DI IR TG I TTHER [T ST il
“af @wew T ST

AT 3reger - off Imf T Af AT

SRR a1t A I e G E-gE Wae | FHEAT I8 S FST B
TARN P IR TRH T UTe 3l ;RT WA R IR GRTITEST SI-ATcll Af saqe!
B TPIY W PR [ TR R NN TS §Gehl Pl IRATT 87

1. Wollg PR qiferar: 981 e (&1 {SIRE @7 qaTel 81 ART FRM@R S
af saSt H Hra, W G <7 & W d FH orasaRd E D &
R DR IRR PR FASAT T HHAIR A1 &1 1 USSP el JTheH 81
g1 9 AR B Ce T B |

SUSHRI MAHUA MOITRA: Hon. Speaker, Sir, in the case of animal husbandry

and dairy farming, as we know, in most of India it is not organised dairy farming
but it is individual farmers who are keeping the cows. After 12 years of age, a milk
cow does not produce any more milk, but it costs Rs.500 a day or more in fodder
to keep that cow. It is not like in Australia where there is public land for grazing.
So, there is nothing for the cattle to graze on and it costs Rs.500 a day. So,

individual farmers are not being able to keep the cows. | would like to ask the
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hon. Minister if there is any sustained programme on a pan-India basis by which

individual farmers can feed their cows after 12 years of age.

1. AT PAR AT GRPT AT [ I & P 8 I8 FIRATE , T AT 1 §
HAEE | FAARIT DI Sl FHTE &, i b g ¥ ok © , I& BHISR [ TS o
AETAME | U o Wl TWRPR TIIET el Fhal 8 37 UIRR PR T I
AR 7 IY T8 GWp N BR & §, RSN BR & g 8§l IS &
R PRIBIP W&ATE | ... (TITHE )
A1 37eTeT : 4 8 ToRAc], ¥ Y9I v 7g7

d o7 w226 Y TF o9 HAT A [ HIT AT E |

st b, s |/ T
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(Q. 224 and 226)
SHRI V.K. SREEKANDAN: The serious issue farmers in Kerala are facing are
that their produce is getting damaged due to untimely rain on the field itself and
due to lack of timely procurement. The wild animals are also damaging standing
crops. Therefore, | would like to know from the hon. Minister whether the
Government has any plan to save the farmers of Kerala from these menaces by
coordinating with all concerned.

S PeTer TR AT T IRYY TS, IR A J3FT U TP IS IR §

Ih FHTE B [l AR T TR PR Pl JRG TR HITT T ST TIRT ekt X T T
I g I TWIR H 3T o W YT T W aw IR T W HR F gV
fafaq SUREE a=dl |
SHRI V.K. SREEKANDAN: The farmers have been demanding a legal guarantee
for minimum support price for their produce and it was assured to them also by
the Government. Therefore, | would like to know from the hon. Minister whether
the Government has taken any decision in this regard.
Y errer ARy T I eI JHR T R BR GATHYT P TN SR 1 IR bl
o fer em 9@ 915 AT bt P AAR TATHYT IR @ € &1 THN &
g SUMTTTYITINUR W S T SMIET &

FHUATHYT @R o FawiEIds (ou tH el Hras fFaariang
T I N PR oI BRT 8PN PR & 3l BRT RUH PHosr & THEISOHT
51 Ay gl Fogm uf af a9 o gge o Feam ~ aoraggguguadT |
ey GRE WH 8T, T A1 81 Jipad @, st & W7 iwe faf e o
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S Fawrux @ et 7e o dl &f & a8 deT 7fd ax &7 T @ H
fawi av oM ol
TTA1 STEET : ST, gebceH T T TR S |
ISR EFRI SNl
4 SIS FFaeT UTeT: 3eger S,  &RpT IRT & _, FAT TS T IR dToaE 9
o g fEdre
T 3TedeT : g 1e |, ST €1 T, QU b JTE 1 _FE ST 1Y 8AT
4} SRIGRE®T ITe: 3egel off, F TATRATE (o 3 A SHIH Af saeh a1 &

TG 51 89K @& | BR US 9H IR AT W5 URE a¥HH &8 ISR Ue 9

HIMTTER PR G TS | Fb AR WA D g HE _ T DT 8E |

e HTEgH YA DR HIT SR ATEATE P OR TRH IIR FHS &

PR U & U DR T AEAIT ST M Pl HUT HAI? Jaep [ P bl | I} 8T

ST BT IHTT g BT MR ET BT AEIIT PR D Il HIHT [ S AT Y |

£} SeTer AreRY: AT I SR GH GH - ATEIH A AT THSRI S DT JATFTE
FEH FIR AT PH S AT oTsh [ T Eopth Sf ¥gE T 7 ST g ard g1 AT, #8¢
TG P EE Ol e eI IR £ | F8 11 [ parep Abar & ew
HEW P ITT B BT Fepl oY X [SARCY Thg, I HATegH A HAFT Bl
AT W HIT PR G| W8 TS FrRR PR GRTEE Pl Ul o &S e dT ST &

e SUReY ST I8 FHI BAT T axX Haie | 99 Af & SR d 8T I & I

WPR TR T IR DN P IR H T Jaf ol &l { SIReY © 8 I qTedq I

WHR HTUETH 8| ITH TR PR Pl I TH JUT 9T GAIT AT YR T TR PR TD
I Fafyg SR gaf H a7 7 St TR PR e smEveT & |
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ATt FeAT T AT I IRIE JH G HTegH FHAMAT WS UST Al g
P e i Sich R 1@ ST asi=m ol MR PR TRT 0f HATEE T RN DR
Bl TR o {TUT g Prs TR PR HT_WT Ul spar p¥r &R o &

HaEAT IS wEE e dl g Do Fe i SieR Tar @ af a s e Sy |
AT IS 9H ©_gRfl , v o If geH e R g, % ¥ T8 R B IT60
fepetl #1'ev B Sl ® a® @97 &5 30 el 51 CEBR T A8, K,
HEIE, T &< 3 €8 a8 [ ar] S [ o= 4l a1 gred af & g e |

HHEAT AR ST FAIT Pl b S Woe 8 FTATH 9f g o &
Yo B eprafa &1 S
T ST : U T aR F
Y Sparer ARy AT I SRIA GH G ATEIH FHAFAT T AT ST Bl FAMTREAT

gl dul g uf d ol 71 & AMHadT Silf IRT 96 § F a8 THAFAT I

e g fawm o g gATRT T o fSf Fge ame?. & vf g s akgen
B 1D ol vgd WA 9f g A &1 9P JASE I WgATHITE
FH AH P § IS , SHRAT D BT IR o aenare ar f9f4d s0 4

wp efvge e eWlc_WTSI &l TUT Sl AME , G IR (A7 4 w4 4

Fa® 81 G -3/ $BITR & EHET & 0

SHRI SUDIP BANDYOPADHYAY: Sir, | will confine my supplementary question
to Q. 226 which is regarding food grain crisis. | asked this yesterday to Nirmala
Sitharaman ji also, but it was not responded. Still in India, we have a crisis. We
have to import edible oils and pulses. It is a continuous problem that we are

facing since many years past. | would like to know whether the Government can
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inform the House how long we have to import edible oils and pulses which are
essential food items. For how many days we have to pass through this way?

ST Serrer ARy AT T 3T YT 7 §AR T &WR Wi § | o 3ihed AT
SIAT T &I S T8 TAMT BORA I T P T bR T b A= b 3FTAR 135 BT

T B TTB17 IR T T FAN N KT 8

7 ideeT SleeleT uR WIE _ |ARTEH & W g o 3l e
e T P I BET 755 A [ A7 4 BU 6 ol T 8f decled HE gl dAT off
o & TR TR IRM 1S TG R F S8+ ofTHM0 URE &1 &H § 3
AT B WAl B THTHYT ot FReed 7 | gh aog A et dreesy
YET 8 oW IET AT FUME FATCH {oamT &f sl & {aea IEemdr 8 |
FNIHAT D STAR FUT SR ATE! 1@ b AT AT FRxEaR dps1 FU1 & W] $

T ST BT AR E U] T IR BTEUH dew 50 AT AT STelR T ofT T

UHIT TEH | 39 UHYI HGE |

qgl SHAA P S Faa €T MTaHaed Ao Fae o oR e adrg
oM Pl & oy @ Br P91 & dT d &R 89 ol Wi+ 78T gl & &o
A% BaR g bpad U (T g AT u™ (a9 & ded supaE &l o [ H&
for geilasT HIAFm A T T PATF & IeTaH SHIUBCIE dT [ PATE B
IFITaD [ aasd ®T AR g1 H el af 4q Suse™ T HTJAIETE

H R QA HEAT AT § [l doed Sicced vamd &9 (i 9d vy 9
S A AT HuT 8| facs™ Bt o 99 uRY @ 7dr &= 11,000
R DUITH A BH I P H T TE HH B U EH A AT A1 E Fp
fag o af St @ uaer ol Tares e saaT O S& o) J@IFTI
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A AT D FIRATET Al [ Bl & TR T bl s 7 81 | Feary o

YR T IR BN ATTAR TIRT R YT &

A1 EFET: TS AT 225, ST, Jehl-d AIHSR |
(Q. 225)
. DI AOWER : AT T el SR F a1+ ' 2914 797 off 3iigs
ITE F1aY B AT PG, W1 AT I FATATR 8¥ite At opfl & TIH & |
qET SWATATDI gaoldl g URRM g I T P AHAT IR ATIL 8N

AT W S GIATREATE [ YR T AR AR W a1l ol RiieR & &G X &

THYT PR TA IR § @R TelT N1

&Y frrefer ymTfoTes: a==T I sreze ST g a1 ol ot onft oft @ W@ H | 3Rl
T A AR T B AL _JA 131 91 a& Pl HeiR I8V Dy dH bl A
wq1fEd o dam sy _Fameii e ey 3T Sy sitarer g I of s f @@
W @A 8T ATAAI S a1 9Y Feampron &d 858 g&f IRT P J{ars |
& ot fa& MearTang

T Ay T g Uil ol F adl T & JHI TS ey, & bl T’
ft IEATE | IRTART  UH S9N WST TH Ul e ST H AGE | I 41
yETe A T TareIR T (g9 G Ry a1 AT el R | |l aQ &F o T
& AT Ol el @RT A ks g A Fwars o FagarY g el demay
BRI &I BT
. DI ToMIER: JeIE A8 T ST AT d St A o I ] o £a spfl
I g ATedl HEAAT TSN GO #d1 § [ af et FaeR a8
TS T WL e, S U Ui e el ege g o Aggar 1 ' swrell gaa

9 q8T ST IT AR PN T UII B { T § 2
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Y ferefrer omfores : srezer 78T WA WE HRATH T & o av garai,
7wy J UAgHUT JUATICH padTef e Faeht FausT g uf = miier
o fas & feald g7 ar sy agl gt d gRiAveE = g oM [ aare |
F M e aRIAFH v At BE [par @l wyonfl of yHiel 59 I8 g&
E% A PEATE 11D Ieq @ A1 T GE 81 T8] I8N TRe HE1 &
g, Ioa@eH ol dagd o T UTdEd el IR e T8 ax Uiy, &l &b
EH T 9ol F AT { AT &l G Hegae F a3 s WAg! { 9T qidqngR 9Rd
g% TCC HYE el € 81 NAT @ by Ul 9H WieT H&-H & ol TI B P a
Uee™ 81 I8N @l Jb 87 ol T TAVAUHESPD [ & A g 98T R Uig, &l &
e JA _Feawm af & T & g sl dLEe T p A sl
HEAT I We 7B ST A U 49 Wl A& 81 IR ISR IR
QUi T 89 @l ol 71 ST & 171 o Wem+l I WRPR W 8¢ (el §
e T & G T e 781 cgHAeT T &1 T8 9f oo el AiahH o
€ ol TP W IR ol YU g o 7 ff hg 7 dH IR 9y, @l &9
T R e |
£} AR g (o] W) 3eger A1 S @b HTeH YHAEAT T ST Fo AT
BT g o & a1 P Mg qmrasn s aape A ar & o st el
IR AT bl A @RI =TT PR AT HISRT I TS Jar A7 {8014 & Pri=a 3
b HHG U hxoy HAE D DI A AP THIN &
HAEAT IR GIFATEATE (b g gD By Feba PUT DI 1Y &

IR Ug 9RIH YT o P YT UCT T HIEETIest® ? MY &l GIhd db

P GA@R T Tq?
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Y frrefter orefOren: sreger 78 ) g3 s AT AR o andt o Al ol & T |
81 FH SN UH IR Wl @eTel 11 wE ot v¢ & o e ax s e @it

BT FATT Y [ SRT I8 JAT HerdI B IR Y81 § 98, W UYL i

UATAUA GfeE T GRTEI I /Y & , & dE [ Sl & AT &R sclidd 7a T

UTATHUT ITf CTX BB | Th -1 99 J& ARIY T 1 TS VEE |
IEAT I WE TEE 9 &0 SICTHTTT§ H Slea ] Plea! Il Foled

IR TP TIRT o T

SHRI PRASUN BANERJEE: Hon. Speaker, Sir, thank you for allowing me to ask

a question to the hon. Minister. It is a wonderful place. 89 SAMT®Edg @ Uf &7

T RIRST 3§ (SATgIP &lefd G50 EH & | ST T8 9kE [P

JEMETES XeAT8 | gEMSH ff & g7 TANHE & FBAT | 3T 98 W9

e g 7 am B Faadt vl 6 T TSR Iar ol § AF ax | 9 oY

T BT T8 B HIT A8 il BT eHMST Al g PEAVAUH & 999

@ @k | The performance of the Sports Authority of India is slightly going

down. ¥ folU 89 GRIRF T P <ig | B TS |
&Y ferefter ornfines: srezer 981 el O wR S IR 481 S &) HEE IS
SATRE T Faw T APl g, off & FEIRUT @ PTUH JBe | Fl oY 7 Il ST
SATHE_TTI

HET YN QM 23 U &) WA H R WA o g W 68 UHST AT 1B
FITAFTH TG B, S B AprdT 5 | F o1 {oieh F8 =1 T 8 T et o &
ST St 46 {SeiH |
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SR v UHeT Wik S ds aTer vHeT Y% o gge o1 aR AT
®_T1 B ae wmaa ol [ off, FEIIT AR BR bl R ST 4 &
& AR g3 IE2TI

qEl S I U8 & TomRar e g 4o » sk d F8H a1 T UHaAr
31 ARG CE!] FEeR @ DI FHam@ER ST § &R Fd HAM P R Il
FITAT P VE PR [ AT TR T ITH TWPR B AXRREH Bl sl T8 A T T8
a8 F& 1 ®T ST A T ol {orsh (& 3], @ S UB el FhI SR T
fear om 98193 A T EWHE A T H gh IHART < &1 8§ IETI% S
A @RT g9 e J @R ATE , 98 g7 Slog 81 @R
SHRI HIBI EDEN: Sir, the usage of drugs among students and youth has been
increasing day by day. The availability of most modern synthetic drugs near to the
school and college campuses and certain lobbies who are promoting the drugs
has been a big social menace. Does the Draft National Youth Policy focus on
proper awareness so as to bring down the usage of drugsBynthetic drugs have
been very common among young people. So, there is an organisation in my State
called Venda! Venda is a Malayalam word which means No! It means say no to
drugs. It is working in many urban cities like Bengaluru etc. All these NGOs are
involved in the anti-drug campaign. Is there a proper section included in the Draft

National Youth Policy for stopping usage of drugs?

&Y frrefter arifores @ @'t g% P & aarl § I S W aif o, el a8 g
W H'E | 89 ol 1 °af acfch S AT e, & AT 1 9, 99 TP &R qHl
IRTHE @8 | HFAT T 78T SISl (aw RTE, JYAUD J& 98 GHRT
‘gRigd aH of e yeaT I_oq8l Tengd aw v HERT aRT 400
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TEH WE |9 ot 'l qrgcel & 8y Wif sl our 1A g 5 o g

giforfl deueR Jq P {ow o™ ol A ISTRID q&d Slea! qFHT R faar

ST
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I STETET: T3 AT 227, ST, dbefll A &1 I I THT
(Q. 227)

DR. KALANIDHI VEERASWAMY: Sir, India has the largest coastline which is
about 7,500 kilometres. There are several lakh marine fishermen. Several of them
risks their lives by venturing into the sea. We have the second largest fishery
industry. Taking this into account, we have the Kisan Credit Card Scheme. The
name itself suggests that it is to give loan to farmers. We have statistics which
involves the farmers and fishermen altogether. The farmers can avail loan of
about Rs. 1.6 lakh without any kind of collateral. | would request if a separate
credit card like fishermens credit card scheme can be brought in for the benefit of
these fishermen with a limit of Rs. 20 lakh without collateral because the
requirements of these fishermen involves huge investment which include
purchase of boat, equipment and all those things which are much higher than
what a farmer requires. For an acre of land, a farmer may be able to do with Rs.
1.6 lakh but fishermen require more money.

My Constituency of North Chennai is a coastal constituency and through
out the Southern States, we have several lakhs of fishermen and | would request
the Minister if this can be considered.

Thank you very much.
DR. L. MURUGAN: Respected Speaker Sir, through you, | have to convey to the
hon. Member. His concern is about extending the Kisan Credit Card limit. In 2019,
our Government has enhanced the credit card limit without guarantee from

rupees one lakh to Rs. 1.6 lakh.
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Sir, this Kisan Credit Card is for the people who are involved in animal
husbandry and fisheries.

My friend, the hon. Member knows how important is election manifesto. We
told to the nation that after the formation of the new Government, a sum of Rs.
10,000 crore would be invested under the PMSY. But the hon. Prime Minister,
Shri Narendra Modi ji has increased that investment to Rs. 20,000 crore under
the PMSY. | would like to quote Thirukkural —

Solludhal yarkum eliya ariyavam
Solliya vannam seyal
We fulfilled our commitment to the nation as was promised.

Some political party, in their manifesto promised to give Rs. 1,000 to the
mothers and sisters. But that commitment has not yet been fulfilled
(Interruptions)

Sir, we are giving for the fishermen. This sum of Rs. 20,000 crore is meant
for the development of fisheries. A fisherman can avail the facility of 60 per cent
subsidy. The traditional fishermen who want to convert their boats and venture
into the high sea can avail 60 per cent subsidy which is around Rs. 30 lakh.
There is a fishing harbour in the constituency of the Member who represents
Tamil Nadu. There is a Central Government project in the Kasimedu fishing
harbour. A sum of Rs. 97 crore approximately has been invested in that project
under the Sagarmala project. The Fisheries Department is modernising the
fishing harbour. The PMSY is a project to facilitate the fishermen in every way so

that they can avail this facility ... (Interruptions)
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SHRI T. R. BAALU: Sir, ... (Interruptions)
qTTAIT STeTeT : IITSN, ST & 4 87
SHRI T. R. BAALU: | do not have any question. | intervened to bring the House
in order. | have raised a point of order because the hon. Minister has said some
party made a commitment to give Rs. 1000 per person. He is mentioning my
State only. He is playing politics. Our manifesto is for a period of five years. For
the past eight years, what did they say in their election manifesto? ...
(Interruptions)
=T 3TeFeT : F 19 T I T871 AT BEeiio], e Sos! |

.. (U9HE)
AT STEET : AR gl F9R Coll S BN | A AET o186 p B 14 {epdl T el
M T 2l T TR GRpT SIS 81 Y oM W BaT 8T Tl 3TehT EJcH Tt
ST RIFT B AM 981 e

.. (F9HA)
AT 3TeeT : 50 Sif, FEH T B A (T adrg
ST, Td. O - 98] & | | did not mention the name of any party. ...
(Interruptions)
AT el : B AR DS el el dFH G ITH BT AT T8 1 [ A=
G Wl o I off, ST @ R 3R I8 87
.. (I )
DR. KALANIDHI VEERASWAMY: | think, the hon. Minister is confused about
what | asked and also, | am also not able to recognise him because of his

tonsured head. | am sorry for that. But the reply is totally irrelevant to what |
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asked. | am asking the Kisan Credit Card in support of the fishermen. | requested
for creation of a separate Department. There are several schemes for them and
the welfare of farmers are of paramount importance to everyone and | have no
doubt about that. But what | am trying to say is, farmers’requirements are much
lesser than that of fishermen.... (Interruptions) | am asking whether the Credit
Card Scheme can be brought in for fishermen where each fisherman will be given
a loan of Rs. 20 lakh because the investment required by them is much huge.
We have a huge coastline of 7000 kilometres and more. | would request that
something like that can be created to benefit the fishermen.

DR. L. MURUGAN: Sir, | have clearly told that there is a limit for loans to
fishermen. As per the circular issued by the Reserve Bank, we are giving loans
amounting to Rs. 1 lakh to Rs. 1.6 lakhs. Apart from this, Mudra loan is
applicable to all fishermen. There is no collateral security required. Regarding
credit limits under Kisan Credit Card also, there is no guarantee required. For
example, if he has a boat, he can get a loan like Rs. 10 lakh or Rs. 20 lakh in the
name of the boat. As per the eligibility or credit limit of the fisherman, he can avalil
loan from the bank. There is no limit for him.... (Interruptions)

SHRIMATI SUPRIYA SADANAND SULE: Sir, this Question is about Kisan
Credit Card Scheme and the hon. Minister in his reply has talked about the details
of the loan amount outstanding in respect of KCC loans. You can see that the
total amount has consistently gone up. Is there a Scheme where the Government

will be large hearted to completely write this off? & @8R &AM @& & AT A @
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Bl HTER T2 ETATAE? &1l 77 {9 bl 8T N <8, W g1 & |, o bl & &l

{ HITT BT B TEN. T2 ETATAE] Aod 19 &1 {Hu

DR. L. MURUGAN: Sir, already through Kisan Credit Card, Rs. 3,72,537 crore
has been disbursed as loan. This is including loans for farmers and fishermen; it
includes animal husbandry also. This is the loan amount disbursed for kisans
including farmers, fishermen and those under animal husbandry. Sir, Madam has
put her question in Hindi.

SHRIMATI SUPRIYA SADANAND SULE: Sir, | can put my question in English
also.

Will you write off the loans? If the outstanding is increasing consistently,
which your reply is saying, would you be magnanimous and write off this loan and
help the farmers?| am very confused. On the one side, you are saying about
doubling of income of farmers. On the other side, if farmers income is getting

doubled, then why is it not reflecting in this reply? This is my question.

S} IR WUTAT: AT I eTe T8 1, G Al Al Pl g o AETE, W@l
WRTIAFATF A AY AFAT T WM A B~ ¥ 3T HAT AT FRA S 1T Pal, 8
gh IRH ST DI I GS- & ATedH W <H 11 i bl FIFT a1 8 (&b
gl il AT o@E TAh AR [ o ST I UB S St T b Ar AT b
@ FEwaT AT TTT g ol 11 Pl ~adl I {dITE | ... (TIE )T GRpr

JATRETERT JTH P IE &Y (@ | ... (FIH )

AT 318l : o 19 g1 f oy

#Y IR ®UET: @ ORT IIT A @D G SATH..(FIE ) BT AT Bl
q%qs & &f & [ P DRy JHe o [ ST e SRR A Jadrd
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AT PRAT A THH DY I AT T dh WHPR AR [ A TR F S Af o8 F P
AT, 3 1 ARG 60 TR DU ATD o Hal A f JAT DleA of df &H 7 I T A7
g gl @ eI SMumT. (@9 )dt ¥ I 9 § 7Y HoN darel, 9
g o of fon o gl afaf e ars | g af Al & a8 Fa o Faeam
g fC R 1 I YR T IR DR DI ST 309 9@ & o o7 of 91 & gy
AR T TN g AT AFTE, 98 {1 DT dpd Femarsr sk ad
RETEHl & ST § | FD Gl TAEAT &1 AT ey [ pam & I & 3
gHT Hire €9 7¢ I A5 IR T SR PR Ip8 Ul g @ e qaam 7 fgar
ST PR T St ® uf agr o {57 o) I1E df dX T g off T uf T amedy
faamT o g TETES avg Fwd 7 il 97 gdavlg & o 71 @1 {41
SHT Af AT Pre AT T o T SoAs@R Hepr f A9 UBF 7 W Sft 937 off T 8
qfeRirg ... (98 )

AT 3re7eT : 41 AT ool

... (TGH)

Nt YBRTAeFT ot (B~ (g P& M2 ... (TITH )
AT TEAET {H Gl ST E, Wl g= 11 S Gl U ST & IR IR _af epep]
ft arTfose srepr ol & 7 HTHET T dr,Et TeTel ane

... (TGH)

AT 3T S 9T o1y Tar e

.. (TTHL)
AT ST : I8 ;T THDR | FAR 8l

... (TIH)
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T 3TeT 8T : St A1 Hook — §f werd T81
.. (TTHL)

AT STEeT : R PE TR 8?2 @M, H I1d aRATE A 8? &1 [ Pl AR PR

TEAD P 3 ST PRI Al T ATh B BHH I T TA BT S &7 5Y

.. (UTHL)
AT 3TETET : T4 G&AT 228 |

... (UTHL)
S TRT MME : R, I8t a7 WE| Tpae & A drell 7 9T TS ET § Far
ol S M BT T 8T ISTHEP! ST IRTA 7 781 T AARETZ(TTH )
AT 3TegeT : T TS, FTHD | BiIE & AT 87

.. (IHE)
2t IR WUTeT : IR, {eae hee deo {®AT T 9T sdds ¥ tHE ©
Fearadrgas ar opfl AT AgT@ | ... (TIH ) HRT_-J IR IR § UB ATeT §
fgar 78T, @AT &7 St FedTg... (TI™ )JUR ARETAT IR T I8! & -\
BRI GR I AT BT 1 82.. ( TIB ) 3T BT R R HBIE1 81 181 & ol [adr
TET§a%AT 1 S Fedr g onft T 71 Pl &bl o g I ET 81 ... (TIIH )
sl o MiFerT 8Y Agiadt a1 Fhdwgrears. € | Faam Hec o M aam]

S AR &F ax X& | ... (TIH ) SF &N T 91 o7 [ masr i

ey 7o 8d T8 81 UDdRE PR R POIEI 81 O 5 PR TH PBEI &1 1§
ITUSTE B AX AT T off AT ... (TIH )
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AT 3TeTeT : 51 W AT G 1T B oleh- Ff Tord 781
... (T9H)

AT o7eel : 3 SRS IR O — Bf T 81
... (UTH)
(Q. 228)

SHRI ANURAG SINGH THAKUR: A statement is laid on the Table of the House.
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M STeeT : AT T IS O AT T IS SIg & T AT T IE &
VI 88 R ATg [ oarl afsae 8
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e AaTua sl AUl que @t I

.. (UTHL)
AT 3eq&T : [ AT AT I 1 o' 8
. (UIH)

T 3Teel : {ST U g=a 1 UTEAR Wi T @l 1 ol & Gl |, T Bl U are
AT e 88 faars, af dor § e 78Ts, wasT vgg fars | JeTdhr o

U TEIR T, Tam A1 g9h AR HEg [ Hare |

AATICTT IR TGO I T |
12.01 hrs
PAPERS LAID ON THE TABLE
T 3TeeT : 3 TFHTUTH R < G |
@Y TN -2, 8 WO g S
ferereT oot o 16T HAT TAT WRT IEURT HATT H 15T F3AT (377 PT UTe): e

qgT g I dl @UFATICA UL J& &

(1)  HIAT A BIIR013HI HT 394 B F -HT 1(J) & A { AHAl &
TP U U Ul qf g w<d T 3BT e U
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@) (@ AORdr T deqaf 9a9 feEAdsi gl & a¥ 2020-2021 &
BRI U1 Bl TR PR GR THAT &ia s { aa o
@)  9RdT g Fedatqaq foEAasl gl @1 a¥ 2020-2021 @r
arfe ufdad @Y fed & dour 3§ uyx 9% -
AETAGRT &b ol e
[Placed in Library, See No. LT 7375/17/22]
(@) (PH FIHEFITT AT ol @gamuEaied  aY2020-2021 &
BRI U1 Bl A PR GR THHT i { aa o
@) JTIEFUTT ATE oAl ST AR e 9% 2020-2021 T
arfe ufdg o@-gY Fegawa gemr 3 U3 =% -
ETAGRT &1 ol e
2) OF & (1)9 Bl TUHP AHTUCTT U YW H 8Y [ JaH PR 0T & TH
arrer fagge<t Jemel T )|
[Placed in Library, See No. LT 7376/17/22]
(3) (U®H B S8 Dol of AR TCIC, Ul @ d92020-2021 H 11 %
gt adad & UP Ta 8T TAT Ipl WA U) TAT o T fera
R |
@) H_$ $ol of RAasi &S, udad S d¥ 2020-2021 &
PR T P TR PR GRT IAAT Feax q [ aaI i &r aAT aon

R U] |

(4) Y & (3)H Beal @UWD T AT UTH U IGH 8V (q@ PR U7 & T
T fage@ie <t demsn W )|

[Placed in Library, See No. LT 7377/17/22]



02.08.2022 692

(5) A IE H3FTB & 151 (1) P AT 31 HTd, 2020 P FHTHE I ol AR T
& 9% TR &F & U deFIIR BR (T 01 I (2022 T IE&ITH 9)-
' 9d FET WPRT B FHI H 7 al gl &l b g @I ar b g uf
(et Teprsl Faw ) |

[Placed in Library, See No. LT 7378/17/22]

12.01°% hrs (Shri Rajendra Agrawal in the Chair)
THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): Sir, | beg to lay on the Table:-
(1) A copy of the Report (Hindi and English versions) under Section
15A (4) of the Protection of Civil Rights Act, 1955, for the year
2020.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 7379/17/22]
(3) A copy each of the following papers (Hindi and English versions) under
sub-section 1(b) of Section 394 of the Companies Act, 2013:-
(i) Review by the Government of the working of the National Safai
Karamcharis Finance and Development Corporation, New Delhi,
for the year 2020-2021.
(i) Annual Report of the National Safai Karamcharis Finance and
Development Corporation, New Delhi, for the year 2020-2021,

along with Audited Accounts and comments of the Comptroller
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and Auditor General thereon.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.
[Placed in Library, See No. LT 7380/17/22]
(5) A copy of the Report (Hindi and English versions) under Section 21(4)
of the Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) Act, 1989, for the year 2020.
(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.
[Placed in Library, See No. LT 7381/17/22]
SYNIHT AT, QTRT AR Ad RaRor qarea # g 93 qom arior e
AT § ST H3At (AredY foRo saifa): 98T g3 fasial @usIraea g I
(1) (@ o & Higpd SaET o Hien Frd FaapnT uf sl gocti & aF
2019-2020 H AT HUF G HI UH Ul ¢ §<d AT 3BT Fp )
qeorm ok fad & |
@) o & Hgpd JaET o Hen fUdr T aaRT uf sl see & a¥
2019-2020 & PRIGR U Hf IR HR GR T AT &7 P U Hi gra

TATIRST FAR T |

2) O & (1) T Bl IHD FHTUTA U Y H BU [ qa R T & o1
T fage@ie <t demsn Wax )|

[Placed in Library, See No. LT 7382/17/22]
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(3) o dowges T o ten U d ey of s el 01.04.2020
¥ 30.04.2020 $ @ f @b fow gowre  Hruamuf qf & dor ach
R U] |
(4) BT H((3)HBeA @UWD FUTUTAUR Y@ H BV [T hpR 0T S §H
e faae@ie<T demsh W ) |
[Placed in Library, See No. LT 7383/17/22]
(5) @H I T IET O P IERT SEET I UM, ESI W Ay
2020-2021 & gif e uf dg" &f v gf qf &7 TAT Imir
R U] |
@) X T T o PaenT S XIS M, geR e d Y
2020-2021 F T H ot B uH U qf T T el TR U)
JATI g oM T &aruf dq|
@ F I T T o FaeRT RTINS TR, EeR W d Y
2020-2021 & PIIR U H TR PR GRT AT &7 HF TP g &'
qAT BT FAR ) |
6) VY W (5)H Beaal @UWP FHTUTA Y XH H 8V [ @ hPpR 0T & 9H
qrel Faay@e =T qemsl W U) |
[Placed in Library, See No. LT 7384/17/22]
(7) AT B I TERT ATHY 0T X T SFTRET rRIf B g2005 A HI29 B G -HT (2)F
s =t af @af arel drusyas uf qf =T qeel e U):-
(TH 1377 3126(3T) T 7 FTeTls, 2022 P HR T R 1514 H TPl &_SA1
e { SRIaER T T8 T ® < TR T o7 I T ST RET reif B R005
BT TR U H, g7 Bootl @ aug g oy 7V g
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@) 1.3 1719(37) (et TRl Fax U) Sl 8 3ieT, 2022 & YR T &
X ST Yepll S, g3 AT I SAeh GR 198 T BT X TS I 07T SRR
TRET S BTgRR005 P 3FTHH U |, Beall @l auy @ g ey 1y
"B |
[Placed in Library, See No. LT 7385/17/22]
g HATT H W6 73T (37 Freare< I): 78T g s al @usuruce uv &l
&--
(1) 9RG T It 97 O 9o 3 BTgH992 Bl ®HT 156 T & -HT (3) &
AT AR & ded Al AT ST S URIET AT Rl WD G GIB
@ R T U A (AA G ) TTIH2022 ST 22 T, 2022 b AR T 9 1o o
HATGATH . ATl H66(3) T Yl 8 4 Bl Uh Ul &1 AT Foil

R U] |

[Placed in Library, See No. LT 7386/17/22]
(2) facelul o A BgA1978 & BT 148 B § -WT (2) $ 3w A=l &
g AT B UBHTH Ul BT TS T U:-
U® STEET T . THRA. 1/1/2021/TdT -THEAT/2467-2474 ST 17 FIRR,
2021 & facelR a3 et &_ggefl e S 15 _af o Sell #_a@i
O T HTS HIRHAE |
@) Peodpl el 70w ) @r g ) 7352022 S 11 ST, 2022 &
el ToIU=H 3 gaTd . THY. 16/6/2020/T 9T -U HEAT./3483-3489
TPl &_80 Y TAT Fopl Uah g T gu il 11 SaRT, 2022 &l A g a1

U, 16/6/2020/T T -T &HEAT/169 F 175 5 Tebll & |
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@ § Fecdipl el Fo®ia ) (@ g ) 352022 S 13 3igaT, 2022 &

® )

(G m)

e ek U 3 gaTd . THA. 16/25/2020/T 4T -Y FReIT/185-191 |
TepTf 8T

Feeoul o Ff®wd ) (@I g ) 7992022 S 13 3el, 2022 &
feediR SUaT 3f G971 § . TRY. 16/7/2020/7 &1 -THLAT/177-183 |
TepT 8 ATAT IbT U g T gu il 4 7S, 2022 Pt 3f G AT . UH,
16/7/2020/T &T -T AT, /542 I 548 F eIl &_&T |
Peeenl e Tl®iad ) @ g ) F79592022 S 13 3igaT, 2022 &
FeeelR U S goqT 4. THG. 16/17/2020/7 &1 U HTAT/161-167 T
TepIl F_BC ATAT Tl U g [ gu il 4 7 2022 P A G ATH . THY.
16/7/2020/T & -G HEAT./535 I 541 7 Tepf G &~ |

[Placed in Library, See No. LT 7387/17/22]

@3) 3% o vyemfaf Fawat 8939 2010 HF BT 49 & AT fa% 3f 9™
(Faf TR g 939, 2022 S 1 T, 2022 & AR T FR SO 3 g1 4 .
1.1 B06(37) F el G &0 Y P upb Ul qf &1 TAT AxiT FepR U] |

[Placed in Library, See No. LT 7388/17/22]

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND

FARMERS WELFARE (KUMARI SHOBHA KARANDLAJE): Sir, | beg to lay on

the Table:-

(1) A copy each of the following notifications (Hindi and English versions)

under Section 21 of the Coconut Development Board Act, 1979:-
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1. The Coconut Development Board (Amendment) Rules, 2021
published in Notification No. G.S.R.17(E) in Gazette of India dated
the 17" January, 2022.

2. The Coconut Development Board (Amendment) Rules, 2021
published in Notification No. S.0.277(E) in Gazette of India dated the
19" January, 2022.

3. The Coconut Development Board Employees (Conditions of Service)
Amendment Regulations, 2022 published in Notification No.
S.0.2430(E) in Gazette of India dated the 27" May, 2022.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 7389/17/22]
(3) A copy of the Almond (Kernel) Grading and Marking Rules, 2022 (Hindi and
English versions) published in Notification No. G.S.R.538(E) in Gazette of India
dated 12" July, 2022 under sub-section (3) of Section 3 of the Agricultural
Produce (Grading and Marking) Act, 1937.
[Placed in Library, See No. LT 7390/17/22]
(4) A copy of the Plant Quarantine (Regulation of Import into India) (First
Amendment) Order, 2022 (Hindi and English versions) published in Notification
No. S.0.1885(E) in Gazette of India dated 20" April, 2022 under Section 4(d) of
the Destructive Insects and Pests Act, 1914.

[Placed in Library, See No. LT 7391/17/22]
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(5) A copy of the Notification No. S.0.1890(E) (Hindi and English versions)
published in Gazette of India dated 21% April, 2022 regarding inclusion of new
insecticides in the Schedule to the Insecticides Act, 1968 issued under Section 3
of the said Act.
[Placed in Library, See No. LT 7392/17/22]
(6) A copy each of the following papers (Hindi and English versions)
under sub-section (2) of Section 394 of the Companies Act, 2013:-
(@) (i) Review by the Government of the working of the Odisha Agro-
Industries Corporation Limited, Bhubaneswar, for the year 2019-
2020.
(i)  Annual Report of the Odisha Agro-Industries Corporation
Limited, Bhubaneswar, for the year 2019-2020, along with
Audited Accounts and comments of the Comptroller and Auditor
General thereon.
[Placed in Library, See No. LT 7393/17/22]
(b) (i) Review by the Government of the working of the Kerala Agro
Industries Development Corporation Limited, Trivandrum, for the
year 2014-2015.
(i)  Annual Report of the Kerala Agro Industries Development
Corporation Limited, Trivandrum, for the year 2014-2015, along
with Audited Accounts and comments of the Comptroller and

Auditor General thereon.
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(7) Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (6) above.
[Placed in Library, See No. LT 7394/17/22]
B 3R foFaT Poamor HaTerT F ST HAT (S herer AreY): A HET §H
Il FUFRHTIST IR &M g-
(1) WP 8T Bf v gaearcRm ¥ o & ¥ 2020-2021 & I H
gt aaqd U Ul ¢ s TSl FaR ) |
@) oed B gL ERIFH o P T¥2020-2021 &b BRI U DI
W PR GRTIET BERT {TgI@ e <d AT 3PSt FpR J |

2) VY E(1)9 Beal @UHP AHTUTT U YW H 8V [ qa R 0T & 91

are fage@ie <t demsn W )|
[Placed in Library, See No. LT 7395/17/22]
3) @H I DU gLTHRIFH A P I¥2018-2019 & 17 &% olfal
o Ud ufqf g TUBSHT FPRU) AT § U oW T &l
af " da|
@) ‘PeT B vl afaTTIFH o b 972018-2019 b om@ T e
e | B WRHR GRT FHT &7 f UH u{fcg=<T TUnh
R U] |
(4) @ H (3) " Beal @uWdl FUTUCH UR IW H 87 [ ga hpR 0T & IH
T faae@ie <t demsn Wax )|
[Placed in Library, See No. LT 7396/17/22]
T8 HATET § ST FAT (37 rorT frsr o) I @ ET g3 972020-2021 & g
g {af v v 591 6 ov €% BRIR Tdf 9oy 3@ WIT™HT W T &
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R T PR T oy BEpH TAT HD PTG P IRH 529 1 & Fedep Ul da
(FE=T qepiel ¥R U) B UH Ul T AHTUTT U I A8
[Placed in Library, See No. LT 7397/17/22]
AT I SR SAfepTRar Jarer H e #A (AR gfom T wiftre): v
78l g A=l af @uFITUcT U I 8
(1) @@ A3 . Il TRAAHIR AT IS Hhre ST, 31Ty e
¥ 2021-2022 & a1 % gf dg= & TP uf qf &7 TAT BoH
R U] |
@) UHAS.T . Il UeRemR Al ARIC o e, 3Ty ueerd
d§2021-2022 % PRIGR U HF TR HR GRTIHT &7 HF U fi et
quT 3PS FAR ) |

2) B H(1)H Bl @UWDT AHTUCH IR XHH 8V [ I& hpR 0T S I
atel FagR@E <d T 3PS TR ) |
[Placed in Library, See No. LT 7398/17/22]
3) (@UH T PR B DA, ATY YD d¥2014-2015 B 11 & gf qa=
B UB U qTET TAT A6 AR 1) |
E) T PR B, DA, Y YD Y 2014-2015 &b DRIR U Pl
W PR GRIFAT T HI UH {I &7 TAT 8O KR ) |
(4) VY & (3) 9 Bodll @UHD FITUTA IR XF A8V g hPpR T o1
T fage@ie <t demsn Wax U) |
[Placed in Library, See No. LT 7399/17/22]
G) @©@H T RNwIe W fog # A1 T & & }K,
FaTEIgR 7 PR o Hq72013-2014 B 11 & Uf d&= Bl Y uf o
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(&Y Toranlt Wax v qarcraT fed & |
g UcRIfEge ® fog & A i & 3R,
FaBIgR PR T HaT2013-2014 &b HRIBR I BT AR DR R T

THT AT P YD U (H-T TAT 86T FR U) |

QY & (5) 7 Bedll @IHD FITUTA IR X A 8Y [ qa#HhPpR T & o1

e faa@iie<T demsn W ) |

(T

(&)

[Placed in Library, See No. LT 7400/17/22]
et XY e fihsiaeliSE®e Saoi® vHl [ au®&<T, aRm
&% I¥2012-2013 T 2013-2014 & q17% Uf AT B YW B
gt qf &Y JoT an Wax v quToRaT faa & | |
BT IT et ffhotepell €1 8 STUR UAl U@L, a/d
&% dY 2012-2013 ¥ 2013-2014 & FHIR T H WPIR GRT
T erHruR B Uf qf &7 TAT AO KR ) |

QY & (7) 7 Beddl @IHD FITUTA IR X A 8U g pPR T o1
arerer fagfe<t qemel TR )|

[Placed in Library, See No. LT 7401/17/22]
o #eT TR, Yy U¥d 9 2021-2022 & 1%
gt adad & TP uf qf &1 TAT BR(T FaR U) AT ok T e
oRd |
o 37 RSt FHeelR, 31Ty U2 d¥2021-2022 b PRI UT 6
W PR GRIFET T HrUvH {f &7 TAT 8o KR U) |
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(10) OF W (9) 7 Beaal @UHP FITUTA U IW HEY [ g ppR o T
T faae@ie T demsh TR U) |
[Placed in Library, See No. LT 7402/17/22]
(11) @® ferawd =g 1 8Ead  a¥2013-2014 e uf daT ot
UHUrqf &7 TAT B HR U) TAT RN T o & |
@) g9 gg ] B e Y 2013-2014 & BRIGR U Bl
PR GRIFAT T D UH {7 TAT 86T KR ) |
(12) B & (1) 7 Beddl @IHD FITUTA IR X A 8Y [ qaHhPpR 0T T TH
T fage@ie <t demsn W )|
[Placed in Library, See No. LT 7403/17/22]
(13) @®H T &I W egce MNog e, 3y Ueed 992021-2022 B
aife gfdgT & uap gfqf g€r dor acft xR u) der
g’ fad & |
@) T I W Feges Mg e, 3y Ueed 992021-2022 &
PP B IRPR GRT FHT &7 & UP yF&T JAr it
R U] |
(14) BY H (13) 7 Bodll @IHD FITITA IR X A 8Y [ g PhPR 0T T TH
e faae@ie<T demsn W) |
[Placed in Library, See No. LT 7404/17/22]
(15) (©W®H T oW af 47 fResgya-® , BT & a5¥2013-2014 &
aife gfdgT & tap gfqf € dor acft FawRvu) der
g’ fad & |
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@) T W af A7 faeergua ™, BT & 97 2013-2014 &
PR HF WHR gRT FHET o1 $p vl af & Tor s
R U] |

QY & (15) 9 Boatl FUHD AHTUCH YR I W H &Y {aarerepr U1 & 9H

e faa@iie<T demsn ¥R ) |

[Placed in Library, See No. LT 7405/17/22]

@@  FE® WOE T 91H (=R, 3y Joed 97 2012-2013 &
aife gfdgT & s gf qf €7 dor aclf R u) qeor
o R e & |

@) TEw_ oM W 9 PR, Y yeud 9Y 2012-2013 &
PRI P WHR GRT FHET &7 Hf vH qfgT TUREST

R U] |

QY W (17) 9 Boall FUHD FHTUCT U I W H 8 a@ehep U7 & TH
e faae@ie<T demsn W ) |
[Placed in Library, See No. LT 7406/17/22]
@xm A F@YRT T admraeanr If 9{dN ey F 7 Ud Iy
2013-2014 & g1f e gfdga & vap uf qf &7 T Fon
IR U) TT ol R T ferd & |
@) Ff@ IR I g dmraeamnr If 9{ a &Sk U 9h IY
2013-2014 & PRIGR U Hf TR PR GRT AT &7 H U g &t
JATIRST FaR U |
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(20) ©Y T (19) 7 Boodl FUHD FITYTA IR X A8V [ JahpR 0T & TH
T faae@ie =T demsn Wax U) |

[Placed in Library, See No. LT 7407/17/22]

21) @® {IEeRdr e af gdhaaadr af 8w | & aY 2013-
2014 H TS U qqT DI UDUF ¢ &1 TAT 801 TR U) AT
g’ e @ | |
@) @R dY weamr It qhadwdr uf o9 Wel & ¥ 2013-
2014 & PR T P TR BR GRT FHET &7 df v giagT Tem
3RS AR U |

(22) ©F & (21)9 Beal @UHD! FUTUTA U I W H 8Y {a@ bR U7 & 91

T fage@ie~<T demsn W )|
[Placed in Library, See No. LT 7408/17/22]
23) Xcw fugaT fac@il asry {1 qur arif sie wweiterl & ar
T P §1 WY 2021-2022 P oAy € FHET AYT B D uf qf g
qAT 3BT FIR ) |
[Placed in Library, See No. LT 7409/17/22]
THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING AND MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTINIG (DR. L. MURUGAN): Sir, | beg to
lay on the Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) of the
Prasar Bharati, New Delhi, for the year 2020-2021, together with Audit

Report thereon.
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(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 7410/17/22]
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12.02% hrs
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, | have to report the following messages received

from the Secretary-General of Rajya Sabha:-

1. “In pursuance with the provisions of rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, | am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting held on the 1% August, 2022
agreed without any amendment to the Weapons of Mass Destruction and
their Delivery System (Prohibition of Unlawful Activities) Amendment Bill,
2022, which was passed by the Lok Sabha at its sitting held on the 6"

August 2022”

2. “In pursuance with the provisions of rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, | am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting held on the 1% August, 2022
agreed without any amendment to the Indian Antarctic Bill, 2022 which was

passed by the Lok Sabha at its sitting held on the 22" July, 2022.”
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12.03 hrs

COMMITTEE ON PETITIONS
32" to 34" Reports

it gter fgadt (a<ih): 78y s af wr af 7f q A= af @l aw et qemst

R U YT X T &

1.

97 27 Faeey g 991 eg aaemd aw © Caaemq 1 SHav)
2004 HUE I AT IR IR AaTTHTH i . & Al geram(aer ) fam
1972 & A FeT Y Sb R T 6 R IS ST GRT M Heft
A AT, U %, A @h |, U I, AT 7 AT dlerd i W /T
& 3T & g R 329 Tl d |

af saet SRT o, & 0, 7% ey gt 7 ggaerT g Ty
(U Shy|r of TR wRf & T Golt FofedR [0 ST 31T AR &op AT oy i
BiE @ SFRT @ IR H ST BT @ T of 3TE, HUST Lokl ATDR |
FEPRT_SH T AAFHIST T H (HERTE &b AGE ST PIR F 3397
IRCET

QM UPRATH HH I 9 R IAGY  G9f F FF S W Hel D IRH
st 97 svelEIorT & oA ST IR T I1f &1 df 7f d #A5g uf aa= =
safg af af ggal ol &) H AW T IT W PR GRT HITSHRITST 81
34 uf da|
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12.03% hrs
COMMITTEE ON SUBORDINATE LEGISLATION
19" and 20" Reports

SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): Sir, | beg to
present the following reports (Hindi and English versions) of the Committee on
Subordinate Legislation.

1. The Nineteenth Report on the status of framing of subordinate legislation
viz. Rules/Regulations etc., under various Acts being administered by the
Ministry of Railway, Government of India.

2. The Twentieth Report on action taken by the Government on the
Observations/Recommendations contained in the Second Report of the

Committee on Subordinate Legislation (17" Lok Sabha)
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12.04 hrs

STANDING COMMITTEE ON ENERGY
26" to 30" Reports

#Y o 9 Rig @ T (FR) : 787 g 1 ey ol | qf@021-22) &

fa=faf @t e st Jomsll Fp U) TETd R ] &

(1)

(2)

(3)

(4)

()

Tge AT T B FHT IR AH SR IATH Theudr

FeghdT T B RY 269 191 dq |

“IRT HHIT AT BT e a9 b R 274 191 7|

175 T TTETC 9T IR U TeGerE UTH X 7 & oY BHRAT ST a8 B R

179 ' daT (@gdT s aun) 7 rdf g el uiER Fuv IRIR GRTH

TSHRITE S0 289 Tuf dT |

Tag &l & af 73l ol @cd & JeT i &1 (T gPpg TawHwRT 189

gf dq= (FgdT ol & I9) 7 Al g Feul iR g7 TR PR RTINS

BRITH a8 299 THf A |

Tag eppr o gf a0l gR 1 faaR A STk MURERTE 7 aed Faws
IRT 199 uf dgT(@gaT ol &9y 7 3l g e { yiaw 97 TR AR GRT
BI-TSHRATHE B 309 THf AT
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12.04" hrs
STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION
Statements

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, | beg to lay on the

Table the Final Action Taken Statements (Hindi and English versions) showing

action taken by the Government on the recommendations contained in Chapter |

and final replies in respect of Chapter V of the following Action Taken Reports of
the Standing Committee on Food, Consumer Affairs and Public Distribution

(2021-22):-

1. Fourteenth Report on Action Taken by the Government on the
observations/recommendations contained in the Ninth Report on Demands
for Grants (2021-22) (Department of Food and Public Distribution).

2. Fifteenth Report on Action Taken by the Government on the
observations/recommendations contained in the Tenth Report on Demands
for Grants (2021-22) (Department of Consumer Affairs).

3. Sixteenth Report on Action Taken by the Government on the
observations/recommendations contained in the Eleventh Report on the
subject Price Rise of Essential Commodities — Causes & Effects’
(Department of Consumer Affairs).

4. Seventeenth Report on Acton Taken by the Government on the
observations/recommendations contained in the Twelfth Report on the

subject Strengthening of Public Distribution System — Augmenting use of
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Technological Means and Implementation of One Nation, One Ration

Card’Scheme’(Department of Food and public Distribution.)
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12.05 hrs
JOINT COMMITTEE ON BIOLOGICAL DIVERSITY
(AMENDMENT) BILL, 2021
(i) Report

ST, Aorr SrasIaTe (Uf| graRen): AT F i agheem faf aaRar g )
e, 2021 G gl 91 d o uf e (Fe =T TR WP U) UEId R L8

(ii) Evidence

ST, WOl SR™arer; AFAT I a9 d ggineed faf gaRr g ) fags, 2021
G I AT paTe T T & B G IS I V& € |
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12.05% hrs

STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations/observations
contained in the 38" Report of the Standing Committee on Agriculture,
Animal Husbandry and Food Processing on Demands for Grants (2022-
2023) pertaining to the Department of Agricultural Research and Education,

Ministry of Agriculture and Farmers Welfare"

Y 3R AT HeaTor ST 3 o AT (STt dherer e AHAT TIII AT T
TR T A U1 2T AT A% S D IAH B woFAE Sl [ gl v
I PRI P H R - el @ SFTS T T AT 1(2022-2023) IR T M T ST
™ U TR U Fy Rl 9t afg @ ufdad qeafy R Mol @
BRI bl el TERT g FITUCA IR I &g |

* Laid on the Table and also placed in Library, See No. LT 7368/17/22.



02.08.2022 714

12.06hrs

(ii) (a) Status of implementation of the recommendations/observations
contained in the 299" Report of the Department-related Parliamentary
Standing Committee on Industry on Demands for Grants (2020-21)
pertaining to the Department of Heavy Industry, Ministry of Heavy

Industries and Public Enterprises*

fereret wimerr 3 T Fit AT WIRY SENT HATeRT § 157 T3 (4} HO0T gT1el): AT I

T T 7T, @MRY & T TIHART ar T Sl B aq TR d - G4 g FTa I
B HIT(2020-21) g* Faurrsgla ar 7T ISy FacT IRl af 320w uf daT
g eafg FaRdr Mewf v eriFaas & ferfa IRy gey TITuce U3 I &l

gl

(b) Status of implementation of the recommendations/observations
contained in the 302™ Report of the Department-related Parliamentary
Standing Committee on Industry on ActionTaken by the Government on the
recommendations / observations contained in the 299" Report of the

Committee on Demands for Grants (2020-21) pertaining to the Department
of Heavy Industry,Ministry of Heavy Industries and Public Enterprises*

ferereT waimerr 3 157 Wit AT WIRY SEUNT HATerT 3§ 157 T34 (47} P07 g1e0): AT I

T d 7T, @MRY & T TIHART ar T Sl B aq TR d - G4 g FTa I
B HIT(2020-21) g* Faarrs@la ar 7 ISy FacT gl af 9206w uf de T
7ol g FaRd Ml ol uv WeR gRT & TEEp aRF 3029 uf dq= 4
saf e AR /Mol udaEmiaad of T ef@aIRT g TITIcA U I&§ |

* Laid on the Table and also placed in Library, See Nos. LT 7369 /17/22 and 7370/17/22 respectively.
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(c) Status of implementation of the recommendations/ observations
contained in the 306" Report of the Department-related Parliamentary
Standing Committee on Industry on Demands for Grants (2021-22)
pertaining to the Department of Heavy Industry, Ministry of Heavy

Industries and Public Enterprises*

ferereT wimerr 3 1o Wt AT WIRY SENT HATerT 3§ 157 T3 (4} P07 g1e0): AT I
T T T8, T IRT BT FIIMRT AT T el & 9 9% 9 qaf &
3T I & A 1(2021-22) UR Ta9rr@’ @ ar 1 Gdy Gt g il 71 8069
ufdas qaraf g Faw dr /Mewf e &f efaaRT ge GITuTd Ul

XENE |

* Laid on the Table and also placed in Library, See No. LT 7371/17/22.
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12.07hrs

(iii) Status of implementation of the recommendations/ observations
contained in the 40" Report of the Standing Committee on Agriculture,
Animal Husbandry and Food Processing on Demands for Grants (2022-
2023) pertaining to the Department of Animal Husbandry and Dairying,

Ministry of Fisheries, Animal Husbandry and Dairying*

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING AND MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTINIG (DR. L. MURUGAN): Sir, on behalf
of my colleague, Dr. Sanjeev Kumar Balyan, | beg to lay a statement regarding
the status of implementation of the Recommendations/ Observations contained in
the 40" Report of the Standing Committee on Agriculture, Animal Husbandry and
Food Processing on Demands for Grants (2022-2023) pertaining to the
Department of Animal Husbandry and Dairying, Ministry of Fisheries, Animal

Husbandry and Dairying.

* Laid on the Table and also placed in Library, See No. LT 7372/17/22.
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12.07% hrs

(iv) Status of implementation of the recommendations/ observations
contained in the 236" Report of the Department Related Parliamentary
Standing Committee on Home Affairs on Action Taken by the Government
on the recommendations/ observations contained in the 229" Report of the
Committee on ‘Management of Covid-19 Pandemic and related issues’

pertaining to the Ministry of Home Affairs”

T8 HATd H e 7Y (37 Freaes @) A g 9wl T A5 ieEE e
Gofg o Fae'ql e 98MRT & gooiiay Gl g Jal & IR g (a9 4
Wl g T8 Pydsy A et I vl |f Af ey uf daT qeal g fawdr Mewf
g% WHR GRT Hearas d I8 7 @fqf'a aw3ead uf daa ‘7 afg
fFaRdr Mewf e g & f el qeRT 9@ T e ycea U I &8l

* Laid on the Table and also placed in Library, See No. LT 7373/17/22.
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12.07% hrs
(v) Status of implementation of the recommendations/observations

contained in the 39" Report of the Standing Committee on Agriculture,
Animal Husbandry and Food Processing on Demands for Grants (2022-

2023) pertaining to the Department of Fisheries, Ministry of Fisheries,

Animal Husbandry and Dairying*

THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (SHRI
PARSHOTTAM RUPALA): Sir, | beg to lay a statement regarding the status of
implementation of the Recommendations/ Observations contained in the 39th
Report of the Standing Committee on Agriculture, Animal Husbandry and Food
Processing on Demands for Grants (2022-2023) pertaining to the Department of

Fisheries, Ministry of Fisheries, Animal Husbandry and Dairying.

AR @ETOLT : 31 $FIbIeT |
LA dH TR W
... (Interruptions)
HON. CHAIRPERSON: Let the first Member to speak.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 7374/17/22.
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. 3Tl AR FAT (MUTerio) : T T g9 diem  Fregq af 7f 78 3H
FEper gau®E © @Iwl ITd @R oy T et § <A AH Bl IR PR
&l &g T ®al d

Ther § ST AW HHTEIH FHRIT T TBH W DIF (I a1 S & Dl &,
foaemem Famsial Epd@Eu® o of 4 1 JIuIE S val seE &
cHef 9 Sif ot = SRR Al 7 T §D ARIT IR T TR DI G- o7 (3t
d® a8k §1,285 FAT3 Dl TR GAST T &1 TTeN F 2,117 JATAT DT Fieh
qrerq 1R AT A B e |

FI8R P UEBFHDID I BRI AT ST FATEIT F128.65 IR | PUT & AT
BF IR 91936.82 R 1 SUTET Rail o fapd MU &
A HTORT : Sl T8 R A @R ga 18R o o] |
<. TS PHAR T : 3T 7 [ &pel Gt ® © Rl g il I
St g R A g d Fa8R B aprr 1 o af ¥ st S Al deR @rer )R
AT T AT TR b JaTATdl [ edbet@eld = of 1 AT W T SR SR {7
e |
it o RiE a|e (SFUR) : IFAT T A9l A5 ien . qeH AW PR
SFRT @R ALE U | AT ST DN & H IR | Yo T 78, S YR T
UH T SHT MER , Ib I8 RTRR §Iposl W PRT o o [ iep, AR T,
I BRY BiE's, I & BF AT g [ HeT X ET, BTATRD! ] SR-ITR W &1

g1 VERIWD 98 I faddl prARTT R ATTIETE

HYE WU A R GRATEAT S g & A SHT D (e WHET
<l ST |

T]qTs |
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HON. CHAIRPERSON: Dr. Sanjeev Kumar Singari — Not Present

Shri Balashowry Vallabhaneni.

SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): Sir, this year, we
are celebrating Azadi ka Amrit Mahotsav'

Sir, whenever our Tricolour flutters in the world, a name appears before us,
and it is none other than that of Shri Pingali Venkayya Garu, the architect of the
Indian Flag and a staunch follower of Mahatma Gandhiji.

This day, that is, 2 August, also marks as the birth anniversary of Shri
Pingali Venkayya Garu. | am proud that | represent the constituency where Shri
Pingali Venkayya was born, that is, Bhatlapenumarru village in Krishna district of
Andhra Pradesh.

Sir, two days ago, the hon. Prime Minister, in his Mann ki Baat, has
appealed the countrymen to keep our National Flag as our social media profile
pictures from 2" August to 15" August, 2022. Not only this, the hon. PM also
urged the people to hoist our National Flag at their homes as well.

Sir, the Government of India has constructed a new AIIMS at Mangalagiri,
near Vijayawada, which takes care of the healthcare needs of this region. On this
special occasion, | request the hon. Prime Minister to consider renaming the
AlIMS, Mangalagiri as Shri Pingali Venkayya All India Institute of Medical
Sciences, Mangalagiri, as a tribute to this great son of India.

Thank you.

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, the Graduate Aptitude Test in

Engineering is being conducted for the past 39 years by the Indian Institute of
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Science, Bengaluru and also the seven other |ITs in India, including the IIT,
Chennai. The aptitude test is intended only to select the Graduates to enter into
the PG courses, and not for their job appointments. For the past 39 years, this
system has been going on which intends to select the graduates to enter into the
PG courses, be it, Masters of Engineering, Masters of Technology, PhD and so
on. But yesterday, in Neyveli Lignite Corporation, about 299 people have been
selected, and their certificates have already been verified.

Sir, of late, the Government of India has advised the Public Sector
Undertakings to select the people for employment from GATE. How can this be
done?.. ( Interruptions)

Sir, the employment opportunities should be taken care of by keeping in
view the social justice policy and the reservation policy which intends to give
reservation to SC/ST/OBC and Adivasi segments of the country.

But what has happened is this. This Government is not interested to follow
the social justice policy. ... (Interruptions) That is why they have circumvented
this policy. ... (Interruptions) This is not correct. ... (Interruptions)
£} [ @ (SQR) : R, AT ol T W d S8 U 5 8| ... (I ) &l
e e gdR ™ Ul g9 @il 931 500 &5 PRI BT MY, (FIB ) ST ¥TSH
Bl @, IDUHA FI dl BNHHAEATE odf @I H IST T34 ... (Fawr )uf aH
STTA TAT 500 SHORT BT T ... (FIB )Tl T AR RS IR S| ... (TIIH )

AEsT HiEmdn R X gol a1 &l 1 As M g8 saikwwagt &l ...

(FTE )50 IR T SUY FHEA| ... (TIH ) D 9T &b 82.. ( TIH )
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qTAIT wTain e AW g @il T |

.. (IHE)
AT wHOfRT : ST P g @ aadr 9v a7 e

.. (UTHL)
MARFEE:§ D8 WITUITTHWIT 1T BRI... (TITH )

78l TP qUR o €@t FHh aRT TR Bl... (FIH )

AT @UTART @ TTTST, O AT 9T 38 <1 @S 3oy |

.. (UTHL)
St |ift @ o T N geR YTt e FEST 15 (aE ) PR a9
U FITHAUD ESHT RSTH T LA | F AAA &I TG [ Gt b oy
e HTedH WG9 T AaT R A] 8., (STTH )
HON. CHAIRPERSON : Baalu ji, please sit down.

....(Interruptions)

st M ot . WRIST (FveneeR) - 9uIfd WA e=He &Y F A7
Pgeegaria=T BAYR ST AFT I BT bell & 9T R 0T o ST
Bl ST T Wl 8 ATTHEGY T I IHWR AT SM35(A) SR HIIET &b
f=ar & uf spar w1 a U & (a s ) TR {orgarex ot o sieis | arer 81
IR @ e FYE LIS D S §RTIOHT730 (B) & g ol o
700 PR T SUYHI UE ST TG e Y& P JTH & |... (FIE ) & A1 R AT Sl
TRATT I WPR TIAVST THN GRTIGERR F A AT D T W ¥ [ aT9wT &l
T ST BT &l T &f & Il BR AT p TR R =T RiPp dN 0T BF Il

PHET AT -8R ACPATSNIBTE ... (IE ) FIRAE P PHAR AT T

RETE... (TIIH )
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3 H AT P WHHAT TS F AN IR Al & & KT AT AHA T I H
g1 W ot WA (A DUT R, T STAFHFAT I TBF B ST ol g a1 g

TP BT AP |... (TTH )

SHRI T. R. BAALU: Sir, please give me a chance to complete my speech.
....(Interruptions)
HON. CHAIRPERSON: Sit down, please.

....(Interruptions)
HON. CHAIRPERSON: Okay, please conclude it immediately.

....(Interruptions)
SHRI T. R. BAALU: | would conclude it in a sentence. Sir, any appointment done
this way is not correct. They should consider the existing policy of the
Government of India. They have to consider the reservation policy. They have to
consider the social justice policy. | want to know whether the Government of India
is going against the social justice policy of the reservation policy. ....(Interruptions)
HON. CHAIRPERSON: No.

....(Interruptions)
SHRI T. R. BAALU: Sir, let them react on it. ....(Interruptions)
HON. CHAIRPERSON: No, | cannot direct them.

....(Interruptions)
T AHTART : HE SY | GRpl 1 9_RT 81 1§

. (TTH )

it S yamg fig (@ermeEre): gy fa i ewp - e gaEAT I us & St %

e AEq Y B AT 7@ Sf AT St gRTFHe AN [WwRa g g H ey
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78 ST _YIeM S A H ol 8, 3D AT WIRT ISR & [ oy IR g

AN GV EAY W & oy Wi 3fBh N Y818 |

HE] SHERP  HTEIH W YTl (R HS W TR DR p eI JATT TS |
H 9 qTe URT BT dTST Bl ey {IeRa 8T TR T ekpth a1 A GH ofd
PR AT AR o, 9P R a8 HI 11 af af &g 18w 7T i ol
g TA BTAHAT R ATIRE UM sofs @ & &g g Al AR G
BT HMA &) Pl sefewd 17l @l SR TecT U9 T & & ST 7 aq1 R AR E &l
A FATHTTRI TR AH-WET € | PR AT D [ AWET ST LT T I, b
o« S slered “ Hlame ~ |

AW T HEAT ST gH C Bls o WS qam Tpar s e g avs @
AfTAM AIT @ G ol J1F U PR “FTHAT BRI 7 AT IT il FH R EY

G AT B8 aRATEATE_ [ & (R WedR ST o, I8 IH+1 I UB |

St PTG ETHIC AP TG & | FADI T [ pIRIY ST &1 TR T b R A
oIS A, d7 SEH 81 SRBR &I (B SiISEd D 81 IPI Wil € qA[T
SIS

HEWh AT R BR 8 R ATEA18_ o st Al g 3 Faw s
| vSf A cT & qHT B eaT g '+ R AT g I8 IIH 81 & & TP S1Ex
sprsfafarey ft @ifgqg @f av vy o af el T o ywf9a
I BRY IRT WPR JRG R W THT FHT 4 [ 78R ] I§ g AT T
FRATI
HON. CHAIRPERSON: Shri Tapir Gao — not present.
SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Chairperson, Sir, | thank you

for allowing me to speak.
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Sir, | would like to raise a very serious matter concerning beads and
minerals. The Mines Ministry, Government of India has issued a notification by
which eight out of twelve atomic minerals which were in Schedule B of the MMDR
Act, 1957, are taken away from the Schedule and a new schedule is incorporated
by name Schedule D and thereby, both private sector and public sector can
undertake mining of minerals which are included in Schedule D of the MMDR Act,
1957. This is indirectly permitting the private sector in mining of atomic minerals.
It is against the principles of our national security. The NDA Government led by
BJP during the year 2019 has issued a notification. It is very clear that monazite,
iimenite, zircon and sillimanite are all atomic minerals. Monazite is having thorium
and uranium. It is a raw material for making nuclear bombs and it is very essential
for nuclear power also. It is quite unfortunate that all these eight minerals are
being taken away from the Schedule, incorporating a new schedule by which the
private sector is being allowed to mine these minerals. It is against the national
interest and national security of the country.

Hon. Chairperson, please also see that it is allowed only for the public
sector undertakings like IREL, TTP and Kerala Minerals and Metals Limited, and
it is confined to the public sector as per the Government of Indias policy.

These orders are given by the same Government. Even the marketing of
monazite, ilmenite and all these rare earth minerals and also export thereof, can
only be done through IREL in the public sector. Unfortunately, one fine morning

the Ministry of Mines is coming with a notification that they are going to amend
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the MMDR Act, 1957 by which the private sector is allowed to get mining lease.
That cannot be allowed.

Sir, there is one more point. As per the existing law, only the State
Government is empowered to give the mining lease. By the new proposed
amendment, even the Central Government is also given the permission or
authority to giving mining lease. This is against the federal character of our
country. The right of the States is being taken away by the Centre.

For these two reasons, we strongly oppose this amendment. | would like to
urge upon the Government of India, through you Sir, to withdraw all the
notifications and go back from the proposed amendment since it is against the
national interest and against the public sector undertakings.

Thank you very much for giving me the time to speak.
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"SHRI MANICKAM TAGORE (VIRUDHUNAGAR): Hon Chairman Sir,
Vanakkam. Sivakasi is called as Kutty Japan or the Mini Japan. Crackers
industry, matchbox industry and printing industry have their production in
international standards in my Sivakasi constituency. But after the Modi Ji led
Government came to power, Sivakasi has been neglected. In a sense, it is true.
How | will explain?Chennai Egmore -Kollam Express (Train No 6101) had a
stoppage in Sivakasi till the year 2016. But this Modi led Government came to
power there is no stoppage for this train at Sivakasi. There is no new train service
in this route. In this scenario, if the stoppage of a particular train is also stopped. It
is utter negligence shown by Modi Government. Condemning the non-stoppage
of this Train No 6101 in Sivakasi, | met the then Hon Minister of Railways Shri
Pisyush Goyal on 21 September 2021 and requested for stoppage of Chennai
Egmore-Kollam Express Train in Sivakasi. It is almost one year since then.
During April 2022, | met Hon Union Minister of Railways Shri Vaishnaw and
requested him to fulfill the same demand. There is no relief. | am once again
placing the same demand in this august House. Kollam Express should have a
stoppage in Sivakasi. Otherwise, on 22 September 2022, | myself will lead a fail
roko’ agitation obstructing the passage of trains in this route. There is no other
solution. Sivakasi is being neglected. Modi Government is continuously

neglecting Sivakasi. This should be stopped. Thank you. Vanakkam.

*English translation of the Speech originally delivered in Tamil.
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S R FTRIUTEIRT (PIAPIAT ITR): X, 7 IR -09 AR I RT 1 T W8l
HUAT_H &1 e @ 997 331 Mis about inclusion of Garo and Khasi
languages in the Eighth Schedule of the Constitution. These languages belong to
Meghalaya. Article 29 of the Constitution provides that a section of citizens having
a distinct language, script or culture have the right to conserve the same. Under
the Meghalaya State Language Act, 2005, Garo and Khasi have been declared
as associate official languages of the State. Khasi is an Austro-Asiatic language
spoken primarily in Meghalaya and in the hill districts of Assam. Garo is a Tibeto-
Burman language of the Bodo-Konyak-Jingpho group, closely related to Bodo.

It is primarily spoken in Meghalaya, Assam, Tripura, and Nagaland.
According to the Census 2011, there are over 13 lakh, 46.5 per cent, Khasi
speakers and over 9 lakh, 31.5 per cent, Garo speakers. The issues in inclusion
of these two languages have been the lack of their own original scripts.

On 27" September, 2018, the Meghalaya Legislative Assembly adopted a
resolution to petition the Central Government to include Khasi and Garo language
in the Eighth Schedule of the Constitution. We urge the Union Government to
take cognisance of the States demand to include Garo and Khasi in the Eighth
Schedule.

SHRI SU. THIRUNAVUKKARASAR (TIRUCHIRAPPALLI): Thank you very
much, Sir, for giving me this opportunity to raise a very important issue connected
with Tamil Nadu, which is pending for so many years. The Indian Institutes of
Science Education and Research, IISERs are a group of premier public research

institutions in India. These Institutes were established to provide collegiate
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education in basic sciences coupled with research at the undergraduate level.
Seven |ISERs have been established across the country in the States of West
Bengal, Maharashtra, Punjab, Madhya Pradesh, Kerala, Andhra Pradesh, and
Odisha. All IISERs were declared as Institutes of National Importance in order to
promote them as leading institutions in the country.

However, no such institute is set up in Tamil Nadu and there has been a
long pending demand to set up an IISER in my constituency, Tiruchirappalli.
Tiruchirappalli is an important educational and tourism hub in Tamil Nadu and it
lacks such an institution. | shall, therefore, humbly urge upon the hon. Minister of
Education to take necessary steps to set up an IISER in Tiruchirappalli, Tamil
Nadu at the earliest.

Y MUTeT A (TS STR): 98T SHWATE |

HEl SHUDIE &1 AEAHeI G AHTAFTREATE | Ta2.5aY & 2T
A E AT A B T ATHEEARR PRI G TR 87 TRINED  q1E BpT T
UM ATIR HETTAN H PR U A& IRIY [ a&F < AN |, olf &7 3T S
qIY TP AT Al E AT IS GATAIET 6o [ @rhl ART AT ST & & 3l
aT ST AR e &f SITET I8T ISATSTH dl @ UdTdl & & aRg 27 8RS
HET I T T ST el TISAS DT g el ErAIsT A A8 81 8T AR
W 99 89I%E M 10 RF, 15 AR, 20-20 APUT W I&T R R, @ T FHar
Pr FHIT T8I 81 &8

e &1 Ay wpl I AT JAMTHIT (P IR T Up A BT bl o UE <o

8 | YRR T BT T B D AT D b 11T PRIDHH & F Ul T Pl = b [ ol
ARSI & AR T JRPT M &, off & & AT g7 S 78T I HA A F ST A1
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HEl DI ARG eI @Y IRAR,_ T G AT ST A AT R AT
feaemd e d a1 T IRT &®f HaD @l TT P qdl of B Uiea™ D& | TIR
JETH & 9 Ulee™ 819 I8 Hicord [ REhlI & , ol ' ol TT bl SHERHT TIT AT
HEYIA TITAEARDIG sl doREH W ol a1 I e®d W o a1 I 9 St
T A UL dl 7/ , UBH A JT o WAk | 3T IT ST bl TR well & O f =& &l

FHTSlea] Folea! TAUTR BB 7a  HTEH W3 el ax d1 8l

HEl SN HS 91 ol G Y ey oy el - & S Te |

“DR. SANJEEV KUMAR SINGARI (KURNOOL): Thank you, hon. Chairperson,
Sir. Please allow me to speak in Telugu.

Handlooms signify our culture and heritage. Britishers in their early days of
ruling India had targeted handloom sector. Later on we remained their slaves for
200 vyears. At that point of time Mahatma Gandhi used charka during
independence movement and expressed support for handlooms in our country.
Sir in my parliamentary constituency Kurnool there are 2 lakh handloom weavers
in  Emmiganuru Adoni and Kodumuru. As spinning Mills were shutdown and
prices of raw materials have gone up, many handloom weavers lost their
livelihood. They became bankrupt and are committing suicides. Taking note of
hardships of weavers, our Chief Minister YS Jagan Mohan Reddy is providing
financial assistance of Rs 24000 per annum under 'Netanna Nestam' (weaver's
friend) scheme. In this manne Rs 200 crores are being spent for the welfare of
weavers in the state of Andhra Pradesh, whereas Union Government is providing

only Rs 350 crores for the welfare of weavers in 28 states and 8 union territories.

: English translation of Speech originally delivered in Tamil.
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On one hand one State is providing Rs 200 crores whereas Union Government is
providing only Rs 350 crores for the whole country.

This clearly indicates that the Union Government is neglecting the welfare
of handloom workers. Sir we do not have separate handloom ministry. The
situation is like tying a tiger and a goat in one room, in such a scenario, how long
goat survives we don't know.

Therefore | request Union Government to form a separate Ministry for
handlooms. | also make following suggestions for the welfare of handloom
workers. | request the Union Government to set up Textile Park in Kurnool for
handloom workers. Through value addition you may kindly provide international
market facility for handloom production. The way Indian government made Yoga
popular throughout the world, in similar manner | request the Government to
popularize handloom products which are eco friendly and protect environment. |
also request the Union Government to take steps to make handloom products
popular.

Thank you, sir.

At g Bl (F): U T 7T, IR F@HT ST &7 IET Wil @ w AT
IIE FESH 9 I ORI TR BRI AAAT D @ TRT T §g R AT

ey & ¢ BaT P * 81 V& €GP a3E FTTAR _SGEID I Dl HG 131!

SH-geR & ax T Pl P o TTRETE®W IAY X APpredlellel ot &l fae
STl EATEH T 8] & T g% T & T g @™ gy s St &t

HSTE b G I A1 8% Y (g4l gk ® PPN 14 @ TEH A

F T P Taren @ d 987, TR YeITmieY 83Ty 7119 8
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AT T HIER TI BA PEAS | YD AT Ecll AT 84 I[Pl TI P TT B DPYEw
ST T T 9B 3| & T AT -5 8 e €17 -0 & o b 1guf o 7
PAIRCBSHUGACA DI O WA DI I PRI TRIAH P IITE &f b olf
TR Y O Al SR U el BU HTH € ol TI WRTITH Bl 11 daR T
AT T AT AT & I8 T Y A & | Al TI BUAT G-
ye o I gl avT @ o S - eRiT ® 9 umdf & @ favegR o fear
TAT| oI b S @ M UT a7 gep [IRER T T TR ORI et U o &t
& gTerd & b I D AT S el W bl _uf o W HSUDSR HR T A
ARTET q8d X FSAPSHITPRIY TYFH TP 4 Pl 81A T 8IS _W

g9 P hH FIUSHT &g | T st g sl o Jait THRAR bl BRI ¥ ORI
H BRI AR PR Pl ok R Tl i [T g Fh aT Fsaql arRaA sl AWE B
IRT e AT S @M UT S PRATGl F TH AR W EATISHT R O

g’ gl FIvegR T8t faariars

WTEh Hth WPR & 999 &l B I Td £ATET gl EAWIES
ft wdt TEN FH Al AT ST wI AT H e Ul o PR 140 F HN T HD
UPBTITE B¥D AT aT D WA PR BN BH I ST AR DR PIBRT PR Hl
YET EMTYRT W PR {ATT I87 o &t 91 &t S G 9, &7 3 U7 &l
TS Jioll Wl AEATAT B M dTTal T B9 U A& I T&d BIATS Dl
Y |
TR AUTART : AT T AT IR A1l g bl T g IR AT Rl #IATF Terd
SRS

... (CTIHL)
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AT {UTaRT : ST Al g I g T Bl S Ed €, 9 PUAl e’ o
<t fae

.. (IHE)
AT AUTART : @ T8 ol Fog 91T 9y

.. (UTHL)
AT FTaRT : st @i dE |

.. (UTHL)

Y a1 frySh (SRroT fieel): A%, o STl @] AT AT (TIE )
are wuTafer : T S, W S |

.. (I )
Nt gors R (fER): 9o fq A8, &N 9 STl U 9% § G T T el
R BR BT & BT T PRATEATE | 19 TRT W _F S FD J U Al 7R
e iR g & 98, ST vauER I HeE LA s A 7 A1 W gRT AR T
TSI AT SRR AR B IRT §, (o ufaR @ drg-e faar e

HETTIR Uh o 8 FIRT T &R PR 1 iell ol 7o H1eq WY THR T

TR PR P AAHTEE_TT TS T 1 FAALE PIUB A IS 81 & 8 |
T I Fhaild] BRI Bl FHILTE Tl AHE® a8 T D 8| ® I8 TR
HIEL® 98 [ odl HeHRH AT HI g1l oA ATdI-g IgUR I8 TP
& GBER 1T _Y M §7, bl & P 3R 7 [ qth ega e gy af ed dar o
gR BN I ool g8d HR A 8l |l Y G ATEIH A holdR PR A IR T &
faga ff TH I I TR IM R I N DN WD TS AT A D
S A ST TR D oy Fpaat g a8 A off Faxll vormEe A A 78]
<o TP YR & | TR & M hRR dR 3 IR Tl A I bl YR &l
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U TP Wl I [H G & [ g §'erg ¥€ DLl €, off & UAHID a5 Ux
af's & BHH A AT AT | ool of TP Pl Ap [ @l T BIFEPR T
il ad g1 Fdl &

q guTaf: st e areg faraEr S|

WIS AT TS HI IS USH G B

Y f&qer ofrer a1 FoRgar (IMSTg) : AT T 99 f q Sieds off IR e
9T ARENBAIL B Pl JTofdl &1 G GRS ol T 5 &HT I ST

I d SikpeT ST g1 9T eHR3 &ica PL A & | §9 U] AW H
B AR RTPA IS WeaBR I1d 8 | AT W St 7T g e uf d
PG B W I1T Pel BN AEAT R (U URESH F - IR BHI SWT9E TP
HIM Y & S Fp 9 I ol o Tep o Ao Al g’ o 8T aprdy 3 af 7
fepar STg oI & 9], JT BIFIR & 8181 IETEPHT T 9T WS I UTSU G PR
ar et {791 S SRUTIT BT EA @R ST A1 BT RT TET€€H T8

AT T MR T Il F1R & Bl T8 UR_AWP 41 59T bl o I o
TgHT @l Wl qP I DI SHAT G Al D TS bl bgpl AR PR | APHT DI §
oy 8T AT 1 St Bl W PRBR THD TS R U, DT ALD i
T ST e GIRT & BT Ao [ HAoRID! v AT ST ARBR BT PRI T A1
EITGIE IRAE |

Tt IAE b AL RT A1 BT & AT 1967 A SIRT & T 1960 H
U8l IR Koy {aeT o MAY W T Fae A of R 18 UF Wl e
At I PP ST o YIUS! 16 IFH T ol STWICl 1Y I SIRIPT ST HITE SR
AR T & D] IR THK Pk eRd T DR P & & | TS| ehl T &R &T

B AT AN A 3T <9 JafTp ST HIgsh a8 @
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qY¥2012 7 ST € ST ¢S Ush IRTg YR HTPIReY B H &7 ol
fareq it |7 59T SPETATEH TG D AT DA HFH,_ T A
T 59T B ARG @ {eq &9 T HIeell & dealell 7 AR PRETRBAT &1 4
T @ fearacpell 98 & 97 98T € @R AT g1 @ weT 17 Al
AT ST R Bf o F gl el

3 AT ET S T IR P BRAT DT AT 9 R *b [ oy AT St | 7T
WRTTaRy & ol b ST §g 8181 UEE q1 ST ST P R Pod gHd &1 T
EART ISUAY Pl I D ST AT &1 TR Pro@ed {H &l

U d FEART AR T A1 A= € gl THR T HTH AT &
3 FAT Iy {aar AR T qeg | R, Feb ol #dt e aE-gE

YR FHR ATE _ |

ST R ST AT NI
AR HTART : T Slreqma g aR T84 & fasian
.. (TTH )
4} [T SIUTEART: TR | (TIH )
AR WHTORT @ ST @] §1 o, & | W g Il ol | Wiel gR F8T 91 o
SCall
.. (TTH )
£ TIRR T (U T): AR goT PR H W, Ja Tk I 1] 7o F€1 H I &1 T
'8, Wi Fell ARV US IH AT HET W olaR {aamy daimg e di8 agl ol
E I FR I A gHRIRUT US oH IR RS 19 &l TT &l I SReellss H_8s
1@ AT T O Rl Ty wawe 3§ sarf T e a1 g qNsruT
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g S IR BT AT @ A G ST 8 T 98 Skis | TETHY T ASTAE
g1 @R &ectl TI I HId 8T [T

AU e 3B ST e HT HorT b THE /RO g 9
feiw s & T & au S TheT J@WIs & g, | U &I a1 Im
T A IR &S H 195 ol T I HITH| UG 3fell, T Tax ol dell qcT ol el
T STHTH BT oya TR I T JG 1R 966 ©: A8 A §&T Bl STB ! a1 @l oy &
B STV BFR PR &I < |
Y 9T RSt U ia 7871, SR <3k 3 T S F@arR T greTel T
P A A PEHEATEATE _ |

W, EANSIH d¥2014 A UgAd LA I Il ol Tl Uif off cdbed o T1 D
BRU BR & AH JA6T 81 TRl | ST o STl JT o STel] TUgH o ST,
Y AT ARICT O ST I F ST TG Pp HRUT TYH BT % 8D ol T A1 9
PU Y <P I TSR el @il T b HpaR &1 D [ duHmol &l ae faeel
gfggfaar

W, AT 8T IETH o 3 Pl FI oI 781 Fkd [ 3 GUOT S g7 oI
EfpS ®HT §98 HET BTG BH Il g9 gAummlt St Hidca 9
g1 WIT HoreR Pl WURHET TH TR PR F81 IPT 50 EH 7 THRTdT, af
TSTSHAT Ul HET Fhl BT b, ST HDAY | & Bl UG off & F 1
P UPH H I ST H 8 | I8 JM Y IR AT p AR PR Tl o] AT T R %

dH [ RTTTIIETE

T T FEY, TR Th X A 8 B ST §$TDAT & v 81
IETATT THY I8 RIS TAT 79 O 7 ST I¥E | I8 If ®ITHT IS &
BN IV E B9 1€ 98 S AP § O I8 P @ f o WHT §I8
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Q¥ET'g I Padmm ot S @ dg @ dEwT L ¥ AT WS R AT UE |
IP AR P AP Pl W M1 UB | T8 W J &1l b g8 Namoll el & P
BWHT ,EET I

W, I AHEATE _ (i aoell #peY T2021 FE PR PARIH JUD
FpRT A1 IAgEl gl AR S #pRT AT [ @@ AT TIH] P B

BR g9 eI PIR @RIR T BoUThI Sl B § &, T EH Bl R A

I PG YT 9 e | G BR 9 ool Py 90 9 e o7 | I
g el d f Hw g1 | 5 gT& HATe T M TITRHEAR &9 iR =77 X 88 1
I8 #e1 T payu-3h -Maf Té&emam que H ey | sRT i eds1 ' u-
s -Mafadem T fgwms semd — FErax &1 e

I fa §ion gger gif o2t ATl | 99 I8 deT var of fd o
ST oRS ShaR gIPI g9 [apdll ff Uiy & 781 a1 | SR I8 Ppe1 71 [
ST Pt PSR F UD b GeeR T b 5 7 AR ®R &9 & Hlor 78]
... (TTHE)

T Sew Jga@ e e a1 W Jgm @< T, (TIH )
AT WBPTS M BR o7, G BR & , 51 TRE I 8 4 50 BUIP BT T
TSI... (STIH )
AT AHTORT : wRU AT il e e T 8?

.. (TTH )

ot er RSt : WA UEHS A1 AL RADT TFHDRT AT BIE gl T AT oA €8
ST W H ST TSR Gig 1 IAT SRl Fhrar faxd el U888 (TIs )
AT AR - I AT T SRR g i a |

... (CTIHEL)




02.08.2022 738

Y TeT RSt : Au i S 19 w811 FT JbR BT S @1 B Bl Al o
7,9 AT $HARIH § 6 [ oRE PUA] dleat puAT Wg duf Tl B
@, S & Y JgENT ATH ARH WAT LGB FAHE T PUA] B
PUAT B N XD AH G TET A | I8 BT P g g1 ol offetl v B
Flecd PUAT DT DRSS SATI F BWT & U] eid [ oR® FIAT F40 IR T DYY
geR fgarl... (@aw ) Ueh g ] Fou R dT @it 3§ sarwwasiy T87
IR T vt AT e PRI H TdT B DRes ar... (I8 )

3R O Sff, @6 AT HT A TT o GRRT AT U GHT B2 @1 30 AP P
Faq oS o ol @ P LT (TTH )

W, 30 Abe F AT ITT & TR ISTES @l TI 7T 140 PR T DUIATH Y |
TR AT @RS 3§ fearwadr agts) of o9 9o airg § fearse g8 987
ATTRTAT Ih 30,030 IR T DUTDHTAT B IIF IR (S EITH )

W, RT1e® Aredq 9f A4 sl &S 'mT o § wa Fams
SR 1@ Al T Y S99 §AgIDl IR I a1 v0H A AAE ... (UTH )
£} 3R O FERT (FERMUR): W, ST DI 41 U [ Gel] § IH H DR ]
ol 28 IRT @RAR B G &Y THRD W & Joicd g JFATH [ o9 qT
P X TERIT... (IIH )

AT HTAfT: 98 [ a W g 1oHs |
... (TTHE )
4} TR IO T1eRkY : F BT §IM PpoAd |, AR FASH Al F7Awret o @

@l TR RFER SR 7 Fewolt & 7Rft .. (T )7 e TR

R AL 8 HAST DI BATET AT ST SN, (TITH )

HON. CHAIRPERSON: Shrimati Vanga Geetha Viswanath — Not present.
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... (interruptions)
WS BRI HATGR § ST FAT TAT WRBiT F3lery 7 67 93 (37 3rsf I
Jeqre): I8 fFawer Harsd AR IIE  §2.. ( TIH )

HON. CHAIRPERSON: Shri Bhagirath Choudhary — Not present.

... (interruptions)
AR HTAfT: 98 [ a W g 1ot |
.. (TTH )
AT AUTIRT: FTT = Si 3 @ T eyl
G:ch:
AR AU & THE SO |
.. (TTH )

AT AUTART: Coft §@TSs Pl ST AT o HT¥ | Do not move the clock anti-

clockwise.

... (interruptions)
SHRI T. N. PRATHAPAN (THRISSUR): Sir, there is an alarming situation in
Kerala due to the heavy rainfall for the past few days. Around 13 people have lost
their lives and many more people are missing. Rain is still continuing.

All the districts have been alerted on the dangerous situation. Especially,
the coastal and hilly regions are shivering with the horror of floods. Schools and
colleges are closed. Roads are destroyed. Landslides and floods have been
reported in many parts of Kerala.

The coastal area of the State is completely devastated. The houses,

shelters, fishing boats and equipment of fishermen have been destroyed in a
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heavy sea attack. Three fishermen have been killed in the heavy rain and sea
high tides.

| request the Central Government to send a taskforce to coordinate with the
disaster management in the State of Kerala. | also request the Government to
allocate a special financial package for relief to the State and to rehabilitate the
fishermen, farmers and others living in flood affected areas.
HON. CHAIRPERSON: Shri Gyaneshwar Patil — Not present.

Shri V. K. Sreekandan.
SHRI V. K. SREEKANDAN (PALAKKAD): Sir, a total of 236 acres of land had
been acquired for a rail coach factory at Kanjikode in Palakkad district more than
a decade ago. This project appears in the pink book of railways and even a token
amount of Rs. 1000 has been earmarked every year.

But the acquired land is still lying unutilised even today. Therefore, it is
urged that the Railways put up any other project on the said land which would

create not only employment to people but also will meet the requirements of the

Railways.
qE-IT |YTafe : & 7T | T ar g s gf wra 8T
st gy Tl - g wg ast

st FwaR gifed - of worg 981
SHRIMATI SUMALATHA AMBAREESH (MANDYA): Thank you, Sir, for giving
me the opportunity to raise this important issue. Karnataka is one of the largest
jaggery producing States.

...(Interruptions)
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SHRIMATI SUMALATHA AMBAREESH: Sir, Karnataka is one of the largest

jaggery producing States. ... (I H )

LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH THE

ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC
IMPORTANCE

e, e gRT sfaaeg e
Hg<d P T SR W |

A, fST=8i= I3TT 1Y frs=aT & ey
T P TEg fopaT |

Shri Gopal Shetty

Shri Devaiji Patel
Shri Kuldeep Rai Sharma

Kunwar Pushpendra Singh Chandel

Shri Uday Pratap Singh

Shri Rodmal Nagar
Shri Devaiji Patel
Shri Kuldeep Rai Sharma

Kunwar Pushpendra Singh Chandel

Shri Shyam Singh Yadav

Shri Devaiji Patel

Shri Saptagiri Sankar Ulaka
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Dr. Alok Kumar Suman

Shri Sunil Kumar Pintu

Kunwar Pushpendra Singh Chandel

Shri Balashowry Vallabhaneni

Shri Kuldeep Rai Sharma

Kunwar Pushpendra Singh Chandel

Shri Saumitra Khan

Kunwar Pushpendra Singh Chandel

Shri Bholanath B.P. Saroj’

Shri Kuldeep Rai Sharma

Kunwar Pushpendra Singh Chandel

Shri Dinesh Lal Yadav Nirahua’

Shri Kuldeep Rai Sharma
Shrimati Sangeeta Azad
Shrimati Kavita Singh
Shri Manoj Tiwari

Shri C. P. Joshi

Shri Sunil Kumar
Shrimati Rama Devi

Shri Ramcharan Bohra
Shri Ram Kripal Yadav

Kunwar Pushpendra Singh Chandel

Shri Tapir Gao

Shri Kuldeep Rai Sharma

Kunwar Pushpendra Singh Chandel

Shri T. N. Prathapan

Shri Kuldeep Rai Sharma

Shri V. K. Sreekandan,

Shri Kuldeep Rai Sharma
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Shri Ramesh Bidhuri

Shri Kuldeep Rai Sharma
Shri Manoj Tiwari

Kunwar Pushpendra Singh Chandel

Shri Rahul Kaswan

Shri Sumedhanand Saraswati
Shri C. P. Joshi

Shri Devaji Patel

Shri Ramcharan Bohra

Shri Nihal Chand Chouhan
Shri Uday Pratap Singh

Shri Arjunlal Meena

Kunwar Pushpendra Singh Chandel

Shri Sudip Bandyopadhyay

Shri Kuldeep Rai Sharma

Kunwar Pushpendra Singh Chandel

Shri Brijendra Singh

Shri Kuldeep Rai Sharma
Shri Uday Pratap Singh

Kunwar Pushpendra Singh Chandel

Shri N.K. Premachandran

Shri Kuldeep Rai Sharma

Shri Su. Thirunavukkarasar

Shri Kuldeep Rai Sharma
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.. (I )
AFFIT AR T HI I 8T ST I8 S| aq ToIf T o Sl §
.. (I )
12.51 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
14.02 hrs

The Lok Sabha re-assembled at Two Minutes past Fourteen of the Clock.

(Shri P.V. Midhun Reddy in the Chair)

MATTERS UNDER RULE 377"
HON. CHAIRPERSON: Hon. Members, the matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over
text of the matter at the Table of the House within twenty minutes. Only those
matters shall be treated as laid for which text of the matter has been received at

the Table. The rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Regarding tourism related plans concerning Gupta period Surya Temple
and Dev Taal in Deoria Parliamentary Constituency, Uttar Pradesh

<. Tafer I Brdt (Qafkam): IR US e BT AT SIS #R A9t I F (QaR A
dgdl of gHRR IS W RG] I e Heplell T & df T Y adrer b,
(a1 ae WhET B9 B UHT b | HEM § 8 IPR I T, R 9
U &l Tt BleATe 7 3ULDHA T FI ™ ®R T Hoplell 79 a7 & gk T8 H
IRT AN @t of U fed {erd deielid &l & dlel oy Hi fed R AT L&

T IR P ST A PAT | T TAF P AT FETA 2 JI Ul THIE A1ef g7
G A R Al g & 8§ OeR TS R g I WS b dedbledl 1 [
v &, g, YR 1 Jccd G@or 6 Udp AR A0 A 8 1) I @G § qEnery e
§as™ a9 e § a8eR gdc ac gl uf aH1E@ drel TR 0 IR

JTTHT Tel & w0 ¥ {epdnl dRuel BeIT 8 9f &% AT IS BT HE U T 8

Fif e a8 Jg qf ST waf el de U el SR U o 98 U A

Wl e}y FequteTdd ¥ uf TH@en G T af 8% B41 a8 &b 37 Tl 9O A

Ty qf'ex daTeT U {aorg o o $a1 51 78T I o q d1eT B

lg Pep= U, TNp1I, TR T T STeTshieT I I A1 8 IR ATl X HE T o7 A T
AT IR IS WA T I 8T AT god g Al FagR i wal B E I-T I3
g @ 87 P Gepcis | 3: AR 18 & o AR T IR PR Dl A8 R SFHHR
Ter e T 4 gy af ey B smeRu ey § as 1l PR a1 @ e g { e dRal

U3 W U SPled g WETeld g @ dlel paaf 4 B [ g PRIETID b

] AT
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(ii) Regarding development of Infrastructural facilities at Kalaburagi Airport

DR. UMESH G. JADAV (GULBARGA): The operation of Kalaburagi Airport has
ushered a new era of development in this region and the Traders and
Industrialists are utilising the Airport to further their cause of Trade and
Commerce. But, the absence of Night Landing facility is hampering their free
movement as they cannot return back to Kalaburagi City after visiting the nearby
Cities of Bengaluru, Hyderabad and even Mumbai. Provision for Night Landing
work has been started almost 2 Years back but it5 moving at a very low pace. |
request to expedite the work and complete it at the earliest.

Establishment of Cargo operations -

In the absence of the much-needed Cargo Terminal at Kalaburagi Airport,
the farmers, floriculturists and Traders are unable to export their produce to
different destinations in India and also abroad. The starting of Cargo Terminal at
Kalaburagi Airport will go a long way in promoting floriculture, agriculture and
horticulture of this region besides helping the industrial entrepreneurs to export
their products within a short time and thus further their Business. | request that
permission be granted for Domestic Air Cargo by the BCAS.

| would also like to request to operate Flights to New Sectors like
Mangaluru, Mumbai, Ahmedabad, Chennai, Varanasi, Kishangarh from

Kalaburagi.
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(iii) Regarding stoppage of trains at Haidargarh railway station in Barabanki
Parliamentary Constituency, Uttar Pradesh

it Suvg Rig AT (AREH): *R JAST T HR D & AT 8a¥ Tewd ICH U3
ST THT F ST P FITT AT 8T & PR U &Y ST P THELGR IR 070

Pl STDIAT T 3T SHIET IR ST o0 AT T8 o1l dl UhgT UST s o
EERTGIEID & _RT ATHE0 [ epell HT THIE TR T eTd TCH b X T I
AR TA B8R T A1 &l 1 uf df & FMHT I ATNeg 52 TIEd TCH TR _FR W
SAI PER T T8I A DR U AT Al BVBRY T aBer AHATR ATIS 81 | g™
HARGRIEH H oAl BT FHPIA &b SR I pFI T paaged yoy ol {epar o
TP 8 U T X HReRd 1 IIAT AT D PR U1 bl FADR [<H b S 16 81 qell

3T:, H AT AX HH St Ao g T WF R AT 8 {d EYTGEd TCH Uv
FEGAT S AgE AT UEYd, e TIT WHEES a1 G, 31bieT ded UEHY 9,

QRAT UHT F, Ao R THAF TAT 20T THIT BT &I TR T ST DY DY
P ST SR B ol T FHebT o {Hel ddb
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(iv) Regarding Construction of service lane on NH-52 in Hisar Parliamentary
Constituency, Haryana

£ gors Rig (fTR): N GIN T & 8IR GAHA 8 52 TR a1 gl [ oA,
ER I, I ORI A& URT, AERTE INPATCH I DI ol 31 &1 I8 8/ N
TS T F BAR BT H dofas! I TUHT X G THTCAR SpT g 3T T ISR T 8
Y - ufde afa o 181 S DR U IERD ol T DI ol F 6 el AT SN
PR BIUSTE | VU2 81 U 1@ H TEI bal 7 Iif dl &f oY U gk
AT 81 3 : R IAFA] Jepl GS IR T T AR ST HW ot iR 1 & ep 7T ot
& af TP ST P BTA I BYNH-52 8 U H @I pAvR! d@- ¢fac
Af & o7 17T U B T ST |
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(v) Regarding setting up of a Medical College in Ballia district
in Uttar Pradesh

£} IR PEATET (WIUR): F AT J WA Pl T IR FT B (T leed
3= I8 F H FRT TR F T Gle@R [ & TBH W F W AR T
ey @ W @ dgd Fa<ih Faoe1-22 @ Fait I fa<l o 2025-26 D

5 H - 3ff @ SHE T arerdHl el 50 & 100 Ta150 ey amp ST @

R I AT sRU TS TRty {agpmurm e {adr 73T 81 7eT I8 T R M1

g R T T 8del R (IR U< ) & 3Fia af o e Al T e & i

WRT dRE T & | ST Sefl SRU TS Sfef] TRy &b A1 31 = BY 4R gACI™

& g1E AT AT @R TR =g dgy ol 9 Faedt goreeel s, Saia
i eRr @R O S a0 Fe0's TUr 71 Y@ A KT160 {dH0'E |
AT {o1ep gf Gl I0%0 & i~ U T 9 TR I W RIRABIRT § SFAT
Pl UTHE! @D [ ol FH s [l T & [U A Al T IRUITeT bl Ty T
TR FAST T @p [ AhgRa el of R U bl o | A GEeT J &eT R b

AP TEEH o ST TH THT R HI0V0 T [ & Pleiol Al RIS T oS
&b AT Al & Y 106.50 TP A 40 UhS {7 SRUTTeA &Pl AT FFle®
T of af weT ol yaper 9 S "7 AT I Ta sl W9 R d] §
oo N aoet p 91 oran 57 fagra aedl of gk a9 g4l Fgcfeey {7 Uv

A Sehel PIcH DI TATTAT & T AT TN & YT PYEN FFR PR Pl IR G T
BT X, [ oramica— (U8 o Feaed sy _ {aef ae da



02.08.2022 750

(vi) Regarding making urea available in adequate quantity
to farmers in Bihar

ST AT <t (R1a@R): H R DR &I R &7 I [ FEd I T s R 07
el g P8R oAl &l 81 IR & & T B @ TR FTET 8
gq ot SHaf e & 99 9 oarl o qydl & ageara _Rarw et ol
B 19T g R B ol '@ TPR AT P oot Ay E s TATHR W PR GRT
PR T a3 g3 1@ 981 A Il XEeHedR gR T S IfRIy ST T ReEAR66 HU Y
500 9 d &1 T PRI T T 1AT g I8 T 00 J TR 600 WU
e 9 Al et Al A UTREN Febl Ueb R T o o f argreil gk 1R T ¥ Y b orcT

B JSHNRT HPAGIRT &S _F T TSI DATR Bl 251 I 255 B9 I H ZDI

de y@mR (ae1 88V 98 w1 Pel IeT fw g™l g oo Yeder S @xT

SPMER WPR GRT FRE S ay A1 & 971 Bd € 9P oAl  BISR] GRT

el Tt & ST D ST AR T 1T TBY sl & & Pl AR T Pl
AT Hl AH@IEATE I F9 9 Bf o wU @i @ R AT bl oAt el g7 18T
€1 91 9 PR U S [ DHI HAT T ¥ Geed gl & @ioeT g dl ar g8 ol
Bl HE MY FHANEET & & ol prad! o9ifad 81 IER &SR [ art
& 8T BEhABRT AT SHTATRET 8f ST DI IV AR &1 Hepl

3T R TR DR BER T BT 117§ g ol e Jold 83 48R I B

Y

el af &< FIW AT 7 IR AT Goeam —iT STy Al 81 Fepl aaIR U g e
Tl W B o @ e gR 1T R el Wl pr I SMI ad T 8T |
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(vii) Need to restore the operation of Mussoorie Express
and Garhwal Express

it Rer Rig aa (Tedren): 7 U IS TATTA H Pl TIR A e 9 gl
& e @l T 7T DT A dTell Y o THTA (HAH T R THH &
AR UG Pl TERAD WCH D B U VT AP o7 3l okp JHEEI T - Xl
AT oA 8 &b JIH AR PR P 3@ R T B8

P TER T T8 b Hug TYRT FR T AT S G Tl <l FHIC W it
B THTAC § N GIST T &I UT o G B AT & Wbl T 10-15 AR SIS T
I DI TEIE TCH AT GAR IR 71T 9T SR Bilgs & Fh1 o7 a9 qd &CH & |
I8 N ICH ol S8 BAT A AT G AFMAT I U & o ol Al Dl bl
<At AT D AT - g S8 AR @ IWGTeY IR AT AT 8 | DI T AT PloTqd T8 T
AT T ST THTT UHH TTHRT UEW fael @l off | F Al & 95y

T B SR SIS @ ST Tl T1 FAHY b ITHY AT of & 3 aepep THI T

o fagaell SHERST Uy I | aar SR 8T &f S 9T T TeT 85 &
S g TeTall T b o FHIFA TET &l

U9 P TER FEooll Hield 8T Hell Al @A Al [Seas IR
g1 @Y EABUT 4 @et P ofTa o {SRqe™=T I & 7 @l Jrer |f 7apr - A1
A HT B |l aeel df off @H o FgFaR ey Y 8

HHAFA IR HN, IRT R PR 6 D ArA A1 8 A R A& & H wfd
WH A gSTS AT g A 1 A8 TH bR 15 aR@#ET & fEd JaH
TH o AERT BT YT H TSl U U bl W GH ofl [ T ST |
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(viii) Regarding setting up of a hospital for treatment of Silicosis in Dausa
district Rajasthan and an Industrial Park for conservation and promotion of
stone carving in the district

STl SRR HIAT (S9T): SE AR TR I I Hf G 997 ATl el I
T B AT W Ha= IR AAST T &b DR T TIH TP Bl BeATbRT T
g FT BT 3G &7 8 | PRI SR, I I I8 TR WA qepex1d HIoM I &I
YR HTHT P ETHID AN ag I AT 3UFTTH R VETFYR JGR [T HA
§T§ HSIATAIHT Al DPIHAD TS I BT se |

SHRT ARW EOR T Al Al g ey i [yl q {eiom PRI eR wpH J

T3P HhEH = WX SId] ,BD PRU P §H FHEPRT TR PIeT PRI g SIS |
et @ faq M & ad® 91 e ae J [ da<s i ofer i %7 &1 4RT &

B & . 3 I Hebedrery Tt g a fadm Sere &7 37 3(g T PR T R &0

& & 1T T Slel @1 T U feh 3fefT Fef U ox el SIPdT & | FAR TR IR PR
T & 3T @R Y8 ERTE & o Al AR TR T PeT0r I T &7 T I o
G TT I ST |
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(ix) Regarding setting up of an Airport in Dhanbad, Jharkhand
Y grafer Arer Rig (e9a1e): HT S I & g9 1 | S7eTT 96 a1l @ R 1o & g Tell
Sl 81 g9TS Pl R DT JAT ITSIBAT BT ST & TS TSP Bl Il DAt AT .
o1 ' eEsthe B AT & | SRINER SR o AWTFA F &1 b AR & | TS 1
b ST F_oT R TCH |, H199 K9 {5l qFhR e T STiclT, &b Ao e 8|
IRT P fldd o P e qo7 @ oy g1 3f s T M1y
&1 oFT oTlo 8 | Al el Bl goil IR dlodl & | FEIT 9g dRE@T
SlodlodTo & T WS AAF TAT BT @ ¥/d 8 FUSH ol B AR P TEI
UTqT T R o T BT I gIHATACTI ST A PR UT G & [ St ol T pr
FHPR I f s BT 6 |

3fT: TR T aAH 8 86 81 717D IS B TRIS ST I 1l PUT IR |
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(x) Regarding restoration of concession on Railway ticket
fare to senior citizens

£} IR TS (qef): AT AW ST P ea @I IR ey deATE dpl IS
19 & Jg It I I8 GIRE AMR DI DTS THF GRT TSl & THD B, Pl
SIRY R GHI BE IR ATE_ | HA GHTH & HTEH AR T [ A & & 90 gR T
ST R AN D P g Ead M) @bl gq9s v gax fearTar
" @MY b o920 PR T SR B AR Bl P A IR a FIER A8 H @
Hgg RIIT SRR T | BT HFAT AKX AW S g R T8 [ bl [ b gape
B AT IR SR P Bl & 7 AWPR A g R I & T e R [ oradl & IS
AT P Bl & T I9TT GRTUPA GBI A T S g1 & a7 TR A 7l A
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(xi) Regarding six-laning of bridges in Vadodara Parliamentary
Constituency

STt O g (FEIERT): T G UL I8 T TR oA TEN St ot o1 e @R AT A
EHl P FH WIBSXT ol PAYTEET T &b IS SH U ST of & bl G
off, g IR UGEIETI oo g0 AuRT T SN F-H FH TSaRT S 7
ey ey o el @t AT AW ST @1 i & SR Y o AT Wl
gl

AT N P ITATEA & DN IS T HEBIITH AHA B o-
48 & IR I S DI &1 4l TST8 AT PR I &1 AT T BIR IF T T AT

PRATISTE | FEHSTE A5 A1 Al bl BT 9od, R J[ ST IITE |, g1

® 81 oR BUR <81 oR BRI | ATTRINT 8JQ G4 &l TBaX T HoRATIS 8 |

IEHASIE WS IR T 1Y TP S I 8@ 6 o Pl & [ ol
BEIT gHHH & &1 wEa T g4 HW vyt JIEATH ST BRI g
HITST® (4) 9 g, IH IS F RSI T g1 Ff B T ff T THRTE
TETIRT I TeDH & TP I Al DI § & S PI AT BT ARTAT IR AT U ST 8 JF
AIUHGTE e Bl FHT UG I T TN AR Gt T &g T Saa 1T a¥
grdris

AT I 9@ UR I8 TIOH TN St HIER T &R AT Bl _& & AT D

IO AR B o Yaqel T a1 d SEd] a4l 7 TaMITHTR FHITHT
WSt JIGSTR (4) oF Pasr ol 86) o o mf g e gal = fcreax e o
PRGTET PR TE PRAT &b X qqS ] I & o arerarf af o 10 T & o
"ol e S P R A AT h A el
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(xii) Regarding land erosion caused by Ganga and Pulhar river in Malda
district, West Bengal

S T T (ATeaeT IR): TF 45 Wel S HTereT oier 3 @ SR 97 1p o8

AET dfc g% gY@ uf JTET gl FIGUIBST HbR U THH G ok TETET
ST Il HeTART PE el o) § IR, < AUk T TH FATN & T P JIGUAC D
IR SE 8T &f d P AFAT IR ATIST HETRTCST ol { AAARITINT ST FH
1.50 HT €Y BRI UX FRYQERIT T S 1 {5l 7 8% & d Sl T gpell

FeaR TR, MaTa™R, SR ™ 1 it g8 |, 37 F7vEf € 76 B

H PR A AT PR AT AT 8l P AT P 8% T GRTE! V&S B
T ™ H oA TP AT ST I AR FH AT BN FHTRN T SMQ. e sl b i
A T BT AT G 81 PR GBI IR O H9d 89l TTIH UART SR Dl &g TAT

T MY JAT BT bR U FbT _&RIT o T HodTh bR [8U_ FHHI GeTeehR 1T

ST |
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(xiii) Regarding setting up of an Ayurvedic Hospital in Banaskantha
Parliamentary Constituency, Gujarat

A} TRETHTS [ATHTS Ul (SAIRIhIoN): 89 qHl I8 well {6 S &l &f T7amR |
] GE DI DB, BRI ST T 81 AL 98 TSR Aa g M1 Hepedr gl wie
EART @ e St 47k &l w8t feAdRarey & fou ameRT ol gaf ad
PR AT G D &1 1 1 & St gf © df g 3y Haap Foll FSI1E , TTIHRT SERT
&SIt g FA I 81 ATy RIqaR v Sig | g &1 Flag 77l dT avg &
T Y T T DR U b YART IR & Sd & R R BH [ ar ST
I8T PRUBH AR SAGT AT 98 @ ol 7 Flae eardgl d di il v q

g1 % | g9gs At ' & @l T AT Plel §hA JbR AR T I JAT a ST T
e Tlager @ §7 MRy Y 9¥9R 93] 98 & 97891 d ags e
HE] SR GO9S T AP 3 o (gl ol eies Mo ugld o f & 4

@ T AT IR AT WA 8, ULAIARIDE P g9 Al e STWAT T

RYTATS 8T BT @A IS8 ISP &F FTEX SOR TN (G TN DI a TAT IR AT
qgl g @ (o gt _Ae {5dY &1 SRR e [ dITg@ T fI U Faf <o
SRATTS el ST H 8 Y | Tl o H FHAT @] THH St W R L & PR ST I
PR TPl § H Sfoe ASfee Udh FJae IRY TG -l HUT R | SRR TaeT I
g [T 9 PeTHeH T HeT qa |
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(xiv) Regarding inclusion of some tribal communities in the Scheduled
Tribes Order under Article 342 of the Constitution

SHRIMATI APARAJITA SARANGI (BHUBANESWAR): The tribal community
comprises 22.85% population in Odisha. There are 62 different tribes in the state.
The maijority of their concentration is found in 13 districts. | would like to draw the
attention of the Government towards the need for the inclusion of the following 3
tribes in the Scheduled Tribes Order under Article 342 of the Constitution:
» SA-A-RA/ SARA community as a synonym of the notified community Saora,
Savar, Sahara. These are notified tribes for Odisha state at SI.NO. 59. There are
5,34,751 people (2011 census) who belong to this community. The matter has
been placed before the Centre a couple of times since 1985. The latest
recommendation of the task force was sent to the Centre for positive
consideration in May 2014.
» Recognition of KANDHA KUMBHAR is pertinent in the ST Order for Odisha.
The population of the entire community is 16,27,486 (2011 census) in Odisha.
* DHARUA, DHURUBA, DHURVA tribe must also be included. The population of
this community is 18,151 (2011 census) in Odisha.

It is unfortunate that all the three cases mentioned above duly
recommended by the State Government have been pending with the Government
of India for a very long period. | request the Honble Minister to take appropriate

action in this regard.
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(xv) Regarding construction of a railway underpass or level
crossing at level crossing no. 41 in Shahjahanpur
Parliamentary Constituency, Uttar Pradesh
Y 3T FHAR AR (METBIYR): R GG T @IS B8 [N (S.9.) S g ®
7T g e T8lec & fade AMaRf et I T .88 7. 44/89 o1, o

T a9 gV o fepar ST E T

FHIH IR PRSP FGTT R AW D SHUT BIET g U g7 off ot
&b SSHT 77 HIHT Ui &) feg g uf o I, 0 ¢ X B ¥ AMIA T R o

WHTUSTE | 3 @t feafad Y ®ae € 8l Wi aaar g XBTT IT Pl T

06 e &l 3Tl @B gRT TT R GIPR AN -1 81 T ST D af 7 [ paTeheny
ol g g

FAIH |7 AFAT IX AW S B &pi26 Fells, 2021 @ g o@R 3l
T 21.10.2021 7 JgwR &d S AgW@ d W P AT A9 ol & b
fasdl @ e 93& 80 & Jlef 8- B T3 H F P Yefd I g g & oy
3TSX UNRCTd pIf & I T4 G & PRI TET &l SN

WIE: FRT B pR AT T eg I qTefa-X T & I Hae T efd
¢ UX @R URSAT Il F I579 4] AR [Hp PRI T 31 dcdbl ST |
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(xvi) Regarding need to ban PFI
£t et forerSt (SR fieet): g W apReT g @' T e AT® 189 oA gl &

€9 SN Pl df 7Yl bl UG _8Y, AT 3 AT g @11 Gl peAl DA AT
HAET S b 3 BR D Y WX JTAER U GH I8 e o TR 5T b
Tl B Edl Pl el JEWY FaT pHT FHI 7T FS QAP T BT T9
BATg 1591 g b 11 A <2l a¥ T | ol M@ T eHRADl Tl o M1 @R i
ot < T R AT ehc 1 RH 3R o7l | Fell T i R 8 | @l A9 "R
AT T g1l el o g W1 a1 3t arer T aeidy Sl 3 aee d RH &1
IT UE A I PTEHO IR T HEE PR N8| AT IR ORI JTH b e AT 1T g7
VEE 19D & dalf < WR, B S PR U gHe J o a7 Ul gt af &d
yPpes | @ of urd bl g A A TRIHAT Bl @l < dell TT bl TF FHY AT AT
& 3T WS ¢ DDl cb AT Wl & | 3f @ 3718 99D T & [ @ a0 g
FEar AT H g TS ep He Yap qe iR FAE T ofT |APR el & & <l hdd

& el 55 &= FEr 7T ATl SRAG ARSI g1 A S I~ _THRE &1
V88, ® FUPR I Ul U U TBHUS AT BN ACER PR GR T HST Dl HI = AT
HETOR UT VS QST gR 3 GeFa 1T oM
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(xvii) Regarding price rise of cooking gas and petroleum products

it SUep ST (F¥aR): S9H ASTTRH UX 8, ¥R R gRT1 a9 ax g®A I
AEITRIITGIET & | ol & HETT NI AT T P PR U @Em! T I @R
TRIMTT PR ol I 88 JRR PR Gl &F A o I I/ P &1 Haf g el ST I8T
E I AR PR P8R b A1 [ TUER T RF S8 [T @ IS HIM TV
E I HETTED PRUTA T HEWT SF 81 R TIRERT A8l bW AR 3 acracK
TATYH, S SIS T FS™ IR TN S SIS P &1 @M 9RT T 9 o+
PR Al
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(xviii) Regarding revision of wages of Accredited Social Health Activists
(ASHA) workers

ADV. ADOOR PRAKASH (ATTINGAL): More than ten lakh Accredited Social
Health Activists (ASHA) are working as frontline rural healthcare volunteers in the
country. They are the first point of contact in connecting millions of rural people
with health system. Recently, WHO honoured them as Global Health Leaders’for
their outstanding contributions. It is unfortunate that ASHA workers are getting
very less payment for their selfless service. In Kerala, they are getting monthly
pay of Rs.6000 only. ASHA workers in many states including Kerala are
protesting for their various demands including revision of minimum wages to
Rs.21,000. For Pulse Polio works ASHA workers are still being paid Rs.75 only
which was fixed 10 years ago. | request the Government to consider their genuine

demands.
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(xix) Regarding internet connectivity through undersea Optical Fibre Cable
(OFC) from Puri in Odisha to Diglipur (North and Middle Andaman)
SHRI KULDEEP RAI SHARMA (ANDAMAN & NICOBAR ISLANDS): Chennai
and Andaman and Nicobar Islands (ANI) Optical Fibre Cable system between
Chennai and Port Blair started on 10th August 2020 which facilitated seamless
net connectivity in seven different Islands. Aspiring industrialists in IT and ITeS
sector are concerned over any sudden breakdown or failure of the existing CANI
OFC network which will paralyze the IT and ITeS industries besides other digital
services like banking, trading, procurement and education. Even a single day of
outage over breakdown of CANI OFC would prove costly for the industry as
feared by the industry veterans. As such, additional connectivity would insulate
the industry against temporary outages and connectivity failure and boost the
investors’ sentiment. A second OFC Cable will also cater to the employment
requirements of thousands of local educated unemployed youths who migrate to
mainland cities like Chennai, Kolkata, Hyderabad and Bangalore for IT and
related jobs. | request the Government to provide a parallel internet connectivity
through undersea OFC cable to A& Islands from Puri in Odisha to Diglipur
(North and Middle Andaman), a shortest route in addition to the existing CANI
OFC cable which will ensure uninterrupted connectivity even if the other grids
have failed due to any an unforeseen reason. Further, this will lead to economic

growth of the region.
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(xx) Regarding approval and grant of funds for the Integrated Textile Park
Project in Salem district

SHRI S.R. PARTHIBAN (SALEM): Salem is the Second largest textile production
Centre in Tamil Nadu. The textile manufacturers and public of the Salem district
are looking forward for one Integrated textile Park at Salem district (Wet
Processing and Weaving Park).

State Government of Tamil Nadu has been allotted financial assistance after
the grants allotted from the Union government for SITP and IPDS scheme. The
State Government of Tamil Nadu has already announced the project of Integrated
textile Park in Salem and Salem District Administration has identified 119 acres of
land for establishment of the Textile Park. With this land allotment, we proposed
100 acres of land for SITP scheme towards Infrastructure development and 20
acres for IPDS scheme towards common effluent treatment plant.

| request the Hon'ble Union Minister of Textiles to give necessary approval
and grant funds for the Integrated Textile Park Project under Scheme for
Integrating Textile Park (SITP) and Integrated Power Development Scheme

(IPDS) for Salem district in this financial year itself.



02.08.2022 765

(xxi) Regarding List of beneficiaries of the PMAY (Rural) Scheme

SHRI C.N. ANNADURAI (TIRUVANNAMALAI): | draw the attention of the
Honble Minister of Rural Development towards the long pending fresh list of
beneficiaries who have been deprived of the PM-Awas Yojna (Rural) in Tamil
Nadu. The previous list is fixed and the portal of the Scheme is closed since long.
Left over entitled beneficiaries are awaiting their turn. | request the Honble
Minister to take necessary action for preparation of fresh list of beneficiaries of
the scheme. In order to meet the target of the scheme i.e. “Housing for all by
2022". It is imperative to include all entitled beneficiaries in fresh list and allocate
requisite funds without delay. Immediate opening of the portal of the scheme is
very much necessary for transparent execution and its success. | strongly believe
that for effective implementation of the scheme, the Ministry should ensure that
the portal must remain open round the clock and without any technical glitches

and hassles.
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(xxii) Regarding social security of gig and platform workers

SHRI LAVU SRIKRISHNA DEVARAYALU (NARSARAOPET): | want to draw
the attention of the Government towards the security of gig and platform workers
in India. Recently, some leaked documents titled Uber Files’'were accessed by a
national news daily. The documents revealed shocking facts about how the
platform industries like Uber get around labour laws.

The Social Security Code, 2020 is missing with vital definitions such as
éstablishments’and tontractors. Uber changed its employer status to fent -a-
cab’ operator. Since the definition of employer is not clearly specified, it is not
clear whether Uber and car owners can be deemed as contractors. This lets them
get around labour laws. Additionally, the Code itself does not provide any
permanent social security. It also does not address any fminimum mandatory
entittlement’to be uniform across state bor ders.

| request the Honble Minister of Labour and Employment to look into the

matter on an urgent basis to provide greater security to gig and platform workers.
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(xxiii) Regarding generation of employment opportunities in the country

PROF. SOUGATA RAY (DUM DUM): The COVID-19 pandemic in India has very
severely impacted, rather negatively, the employment figures of India since early
2020. The most intriguing scene which gave me unspeakable pain is that while
crossing over hundreds of kilometres on feet along the national highways,
labourers lost their nationality. These Indian nationals did not get any help from
the Government on the way. Further, the unemployment rate will be around 12%
in May 2022 which translates into a loss of job by 1 crore people during the period
due to the 2nd wave of corona pandemic. The unemployment rate stands at
12.4%, urban 15.1% and rural 11.2% in June 2022. The manufacturing and
engineering sectors have largely been affected by the lockdown during the 2nd
wave. Studies have found that nearly half of the formal salaried workers moved
into informal work, either as self-employed (30 per cent), casual wage (10 per
cent) or informal salaried (9 per cent) workers, between late 2019 and late 2022
and there was a decline in their income level as well. The government totally
failed to tackle the serious issue. | request the Government to take immediate

suitable measures to generate more employment opportunities in the country.
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(xxiv) Regarding inclusion of Penganga river in the Wainganga-Nalganga
river linking Survey

£} TATIRTE SITeq (efe1on): a1 S & R AT SHBmT Rib o Hepl A adr 7
A @ aET SRl T BT T FHT Sl 8 BB [ 7T P T9T T A IET
B OISO H B TR T PR BT FASHI § Udhed Bl JHU A 8T8 |
YA G T TN T hqerr o ff gRT ST TE

I 10 IAIBY_TT AT W& & AERTE VT H gSWRAD _Fela T,
JqTATF I I SF T 13D & TH FATN & o/l HAMT &l ST’ I I &1 B
A AR QRle | FAAT S S | T8 ol g9 ART dve g9l ad & SHAR'T
Gl HETRT e IR MR R TP I & TR 1Y GoleH s 8 |
5 PR o1 i {omd Sit A S #IaT &, B D IRET PPR TSR T e I
B o SToTeT 7 B SfTd & TAT ISP GR T8 STHH el e <l bl AR U7 AT g1 8
ARR PR @ daeuradl F J1d HIEH TE |

Wi & [ Mparl PEATETIT HTHIT DT S & Tol 3 TG &0 7 3R
“THWTE Hl S AT ACHE I _geAuT, 11 H I THT JHa B b [ pari pr A
WETET TTIHER TG H T€ % DT [ Slell § F DI FHEAT AT hH AT |
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(xxv) Regarding release of funds for the promotion of Odia language

SHRI ANUBHAV MOHANTY (KENDRAPARA): Despite the Union Government
conferring classical language status to Odia in 2014, nothing substantial appears
to have been achieved in the past 8 years. Odia is the first language from the
Indo Aryan linguistic group. The oldest known work in Odia dates back to the 1%
century BC, predating the literature of most modern languages by at least 1000
years. Acknowledging this, the Union Cabinet gave its nod for classifying Odia,
the official language of Odisha, as a classical language to give impetus to
scholarships in the language.

Once a language is declared as a classical language, it gets financial
assistance for setting up a centre for excellence for the study of the language
Although, the government sanctioned Rs. 300 crore for promotion of Classical
languages in the country but only a total amount of Rs 29 crore has been spent
on the five classical Indian languages — Tamil, Telugu, Kannada, Malayalam and
Odia which is too meagre to carry out the task of promoting a classical language.
Odia and its rich ancient heritage being one of the primary independent sources
of modern Indian culture and tradition, | request the Government to urgently

release the funds for the promotion of Odia language and its scholarships.
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(xxvi) Regarding setting up of an Agro Processing Cluster in
Arwal district of Bihar

St TSR TNATE (TEMTETG): "R G T HREFEEE AW [ §8R INT @R o f o/

H U W (T ed T A SHI REd, B T IRDR U dee T g PR Bl Bvh
SRR o 81 3R g oichl SRTeag ST RT aR & vl & © @ma H [l ol
a1 T P el T A8 g8, Ug SHPT I8T | P YA & | BTl P [ bl
3 &l R BB ARE F (a8, oAl o] & TR U IREX P DA @R U | |
@l B9 oy 78T A TETR BR, IR U 3R g @efl, Poik TRFR & gD
AEAdl Ppaml &@e @ §av SR Al @ Ui a3 B @i T qa1 b Pl

FA Tl PR BV R AT 00T P (oAl § IRFR 07 dReR &l AT {7dT1

FWDHE | T PR PR B U BT ST o | oGameares I 1 o@r aif a T eved &
ETATH U DM bl IR -H HET JTERP X PR BY 8 BlcT 8o’ Tl g &1
HET|

WRTAMAT T B U TR U AT B ST 9Eg g [P o Wles R
f"SieH Bl ToReR U7 AR ST U o Al g ST |
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(xxvii) Need to issue notification enhancing ceiling of gratuity to workers
during the intervening period between January 2016 and March, 2018
from Rs. 10 Lakh to Rs. 20 Lakh
SHRI P.R.NATARAJAN (COIMBATORE): The 7th Central Pay Commission has
enhanced ceiling of gratuity to Rs.20 lakhs from 1.1.2016 for the Government
servants. However, on persistent demand from the workers for payment of
gratuity at par with Government employees, the Payment of Gratuity Act was
modified by issuing the Notification only on 29th March, 2018 that the amount of
gratuity shall not exceed Rs.20 lakhs but it is done prospectively, instead of from
1.1.2016. Hence, for the workers who retired during this intervening period of 27
months, and whose eligibility of gratuity is more than Rs 10 L, their gratuity is
restricted to Rs.10 lakh, For earning a gratuity of Rs.10 lakh, the worker should
be at least drawing salary of Rs,57,777 and for getting up to Rs.20 lakh, his
salary should be above Rs. 1,15,550 per month, Therefore, there will be very few
workers or employees who would be entitled for the gratuity ranging between Rs.
10 lakh and 20 lakh. Therefore, | demand that the ceiling limit of gratuity should
be enhanced to Rs.20,00,000 during the intervening period between January,
2016 and March, 2018. It would also not impinge on the finance of the
companies, since there will be very few people. Even some employers are also
ready to pay enhanced gratuity as they will get tax relief but since the ceiling has

been fixed, they are not able to do so.
Hence, | request the Honble Minister of Labour to take the initiative by

notifying the provision for the intervening period also.
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(xxviii) Regarding inclusion of Ostomy patients in the permanent disability
category
SHRI SYED IMTIAZ JALEEL (AURANGABAD): Ostomy is a type of surgery
required when a person has lost the normal functions of the bowel or bladder due
to Cancer, birth defect, Ulcerative Colitis etc.

The Department of Social Justice, in the committee meeting of 2019 had
rejected the request for Disability status of Ostomy on the grounds that it a
Medical condition and not a Permanent Disability.

GST council has reduced GST on Ostomy appliances from 12% to 5%.

Ministry of Social Justice, Maharashtra has a recommendation to declare
Ostomy as a disability.

Ostomy is a Disability in Canada, USA, UK, Australia, New Zealand, then
why Government of India is not considering it as disability. | request the
Honorable Minister to include ostomy patients in permanent disability (Divyangan)
category with severe disability so that they will also get benefits at par with other

differently abled persons.
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(xxix) Regarding CGHS dispensary at Kollam

SHRI N.K. PREMACHANDRAN (KOLLAM): Central Government servants and
their family members in the CGHS scheme both in service and retired are availing
the services of CGHS dispensaries. CGHS dispensary in Kerala is located at
Thiruvananthapuram and the same is not sufficient for rendering service to the
large number of beneficiaries. The number of beneficiaries under the scheme in
Kollam is high and they are facing much difficulty due to the lack of CGHS
dispensary at Kollam. The CGHS card holders in Kollam and their family
members are in trouble due to the lack of CGHS dispensary at Kollam. The
demand for CGHS dispensary at Kollam is pending since long time.

Hence, | urge upon the Honble Minister of Health, Family Welfare to initiate

immediate steps to set up CGHS dispensary at Kollam.
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(xxx) Regarding condition of Jawahar Navodaya Vidyalaya, Kendrikona,
Meghalaya and inclusion of employees of school under CCS
Pension Scheme (1972)

KUMARI AGATHA K. SANGMA (TURA): | would like to draw the immediate kind
attention of the Union Government towards the condition of Jawahar Navodaya
Vidyalaya, Kendrikona, Mahendraganj, Meghalaya. The school is facing lots of
problems and shortage of basic amenities like power and infrastructure. There is
no availability of proper electricity which affects the distribution of water inside the
campus as well as the administration of the school. The incomplete boundary
wall of the campus threatens the safety and security of the students and staff
inside the campus. Boundary walls of some parts of the campus need to be
constructed immediately. Water Pipelines inside the campus need to be replaced
as it is quite old and is having leakages at several points. Playground is the most
important part of the school and the school authority had requested many times
for the construction of a playground inside the campus. Here, proper space or

area is available for the same inside the campus.
| also would like to request Government to consider the CCS Pension
scheme (1972) for Navodaya Vidyalaya School employees who joined services

prior to 01/01/2004.
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14.03 hrs
WILD LIFE (PROTECTION) AMENDMENT BILL, 2021
HON. CHAIRPERSON: Now, Item No. 24; hon. Minister.
THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE, AND

MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV):

Respected Sir, | beg to move*:

“That the Bill further to amend the Wild Life (Protection) Act, 1972 be

taken into consideration.”

I fd 8T SRATES ASAI © W UE L1972 WE b JAH &7 9
ol B _ |89 §9 W1 el T yRa € b IR T IR R AFHERA W Sit
& Acicd HaAD g=I S 1 R &0 b AT Sl 9 TS g e

b TR &V B o YIRT W Uf dIg §H (91 B olpl A ey I8 &f & YR T

Convention on International Trade in Endangered Species of Wild Fauna and
Flora ISRIICITES & AT WAMA & | ARA1977 & S& @ Il { AT &
af T T AT B wawE {war Tar or g R et A s aIES «gh
UE Y U WAl FH FTFTH Y I VAT & CITES & off 7ol HoFH B et
BT ARSI JTEFRITHIH & 1 JdecH HaR [ Fhl TR [ ol Jais |
Al PR T T e (ede & UE & ST Udh faekr ey @ o B

CITES & UEaBl &l W a1 & SRE I e 79 goficbel 99108Y {aeT 7

af w0 8 Th I & IREHT I8 THE fd B I g fawpy 9
W @t PG & SANIFI T SAaT &b SHPA T8 § 7 i gopr T, P HT I

* Moved with the recommendation of the President.
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BT JTUi AT ESeT dr&|r | TSB s g af g I fawsr a1
IRT HIIH CTh p aWE I IH FTUBR b Faf 9g Uals T @\ T
I IT RIS I T AH PIUTH @R R | HET SHRIH & S8 1 IR A
g T AR U1 g ad {ou Gy R AR Dl AFAT 9l qa g1 8l
WPR AFAT T YE W ST P Acfed FTRT & bedr Bl & [ o q9iie | g9
o FIR derAaer {aat s ST I G916 @i T3 YR F1d w0 aF1
HYEE, Y W YT & o1y STE ol el {apdr g dab Ial {aeg 7 i
wU YAET B @AY IB I1EY, 80T & g7 1 qH] LRI b W8 W AT #
IR e Q&I O ITa I @ Ti el ol g Tael W G |

HE] SEH Sk [ Pagkbl g FEU T T W &[0T BlG %kp g =7 ST & AR &0T
I I T o §8 qf 71 18], &l AU ST I AT T P BT oAt T8
FIFYTRT M UTAA G P AT T PR R ANBIIE S8 U FHR I1ES
A Bf Al T H AT 8| I AT g qaTES UAT 967 DG &
FAGPT RS R o1 U1 I IR 81 S A1l BT A1y SHRD! AT b AP
AET S TR 13H gTeft T @ cg T2 TEHD SRS PI 3@ A} | & UGB &7,
& et st = o Fpar s

qgT SHWATE (e d A9 FW gy FET TP =T ST g SFBi &l

A ET DR &0 i oY S PR AL, @ G |8 & (o & e o W

RATBHHERATE (B AP IEI GRTA G IR T WRBR @R &, I
A G P FET DI &) B U |
HON. CHAIRPERSON: Motion moved:

“That the Bill further to amend the Wild Life (Protection) Act, 1972,

be taken into consideration.”
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SHRI PRADYUT BORDOLOI (NOWGONG): Mr. Chairman, Sir, as | rise to speak
on the amendments of the Bill, | would like to put on record my appreciation to the
hon. Speaker of the Lok Sabha, because this is one of the rare Bills that has been
referred to the Standing Committee. Consultation is a very important part of
democracy. In the UPA regime, about 71 per cent Bills were referred to the
Standing Committees for discussion. But unfortunately, that figure has now come
down to 11 per cent. This Bill is one of the rare 11 per cent Bills that were
referred to the Standing Committee. The Standing Committee also has very
decisively recommended a lot of amendments. It is up to the House to accept
those amendments. Having said that, Sir, we very firmly remember one of our
former Prime Ministers who really ushered in the era of conservation of nature in
this country. | would like to remind the House that in 1966, when Shrimati Indira
Gandhi took over as the Prime Minister, she immediately expressed her concern
about the conservation of nature, because immediately after Independence a
number of prime forests were destroyed and cleared for settling the refugees of
partition. Similarly, natural habitats and prime forests, were recklessly destroyed
for making ways for mines, dams, roads, and real estate. That was very
worrisome. Wild animals were killed by anybody having a gun. It was like we
were following the Western culture here. Trade in tiger skin was rampant. So
much so, even in the Chanakya market of Delhi, tiger skins were readily available
for purchase. All these matters made her more worried. Eventually, India hosted
the first IUCN, the International Union for Conservation of Nature, Conference in

1969. IUCN expressed its concern over the plight of tigers, elephants, etc.
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That was the time when Mrs. Indira Gandhi very famously said it in the
conference and | quote:

“We do need foreign exchange but not at the cost of life and liberty of

some of the most beautiful inhabitants of this continent.”

That got the ball rolling and eventually, a taskforce was constituted and that
paved the way for the Wild Life Protection Act, 1972. Maybe, today, this Act is a
little imperfect in many ways but is essentially a very progressive law because
this is the law that actually banned hunting of wild animals and has created and
protected wild life habitats.

It has allowed our wild treasures to grow, survive, and flourish. This is the
very Act that created parks, sanctuaries, and reserves. This is the Act that set up
the National Board for Wild Life. Subsequently, Project Tiger and Project
Elephant were launched and several rules with regard to different wild life
protected areas were issued. So, this is a very important law and | am very happy
that these particular amendments are brought in. Some of the amendments are,
of course, very necessary. The prominent among them is the prohibition of
renewal of arms licences within a ten-kilometre radius. That is very much needed.
It also seeks to implement CITES. That is very important. | think, it is a welcome
step. It also includes the surrender of wild animals and products, regulation of
invasive plants, and reorganization of Schedules. Those are very important
things.

But having said all these things, | would like to point out the fallacies and

anomalies even in CITES. We all know that CITES actually regulates all the rules
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among the member countries with regard to about 38,700 species of wild animals
and plants. But there are also fallacies. | would like to point out that in Assam we
have a plant called Agarwood! The botanical name of this plant is Aquilaria

Malaccensis. Due to the climatic condition and due to the very conducive soil
condition, the Assam Agarwood’ has got a huge brand equity world over
especially in the Arab and the Middle East countries. But CITES has included
Assam Agarwood in the list. You will be surprised to know that Agarwood is
growing abundantly in the homestead lands. It is not available in the reserve
forests and wild life areas. But Assam Agarwood is grown at the backyard of the
houses and the homestead lands. It is grown all over the place. But the people
and the State are not getting the legitimate and legal remuneration because of
that. You will be surprised to know that Assam Agarwood is being smuggled out
hoodwinking the system because of the CITES embargo. So, it is very important
that these kinds of fallacies should be removed from CITES. | would like to
request the hon. Minister to look into this matter and arrange to remove the
Assam Agarwood from the list of CITES.

Similarly, there are other things like regulation of invasive species, which is
very important because we have to protect the habitats. Take the example of
Kaziranga National Park. This National Park is known world over. The rhinoceros
and other herbivorous animals are dependent on the grasslands.

But the tea industry, near Kaziranga National Park, at one point of time had
introduced the Mimosa’plant because Mimosa has got antibacterial qualities. But

Mimosa is very prolific and Mimosas$ invasion is almost on the verge of killing the
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grasslands. That is why, the regulation of invasive plants is very important. If
necessary, those invasive plants or weeds should be culled, eradicated, and
removed to protect our wild life.

We are coming to a very sensitive subject called elephants. The Standing
Committee has also asked for a very careful balance between the traditions of our
society and conservation.

Sir, there are about sixteen States in our country which actually have
habitat of elephants and as per the Wildlife Institute of India data, we have
probably 28000-31000 elephants. But, latest data is not available. That data is as
old as 2012. | also know that your Ministry asked different State Governments to
give the data because we have 30 elephant reserves. Unfortunately, that
information is not available. So, this information should be updated. We have to
know the exact number of elephants that we have in our country.

Sir, having said about tradition and all, elephants actually grow in a
particular habitat. Elephants do not really grow in non-family environment. But we
have record that about 320 elephants were taken out of Assam with permission
on record but we do not know how many elephants have been taken out from
Assam. We are told these elephants are transported to various places like some
temples in South India and a large number of elephants have been taken to
Jamnagar by a prominent industrialist of India.

What | am basically trying to say is that these elephants grow in a particular
environment. A scientific study has to be done to see whether elephants can

survive in a non-family atmosphere and that is very important. It is because we
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have human-elephant conflict which is on the rise day by day. A large number of
human, cattle, and crop-loss has been recorded. It is because of the shrinkage of
the natural habitat of the elephants. It is because of the biotic pressure and it is
because of the fragmentation of the reserve forest and shrinkage. But elephant
habitat has to be protected and that is where traditional knowledge also has to be
combined.

Sir, you would be very surprised to know that the domesticated elephant is
a part of our tradition and that tradition was very good and that elephant
command travelled to Thailand, Cambodia and South East Asia. In the 18"
century, an elephant treatise was compiled in Assam.

It is called Hasti Vidyarnava by Shri Sukumar Barkaith in the 18" century
and it precisely gives how elephants should be preserved, how elephants’habitat
should be protected but in that entire thing, we also have two domesticated
elephants like Mela Shikhar and Khedda Shikhar. Shikhar is a misnomer. Shikhar
does not mean that elephant hunting takes place but it actually creates a data. It
also tries to minimise the human-elephant conflict but that has been eradicated,
that has been uplifted. So, that is why, it is very important that traditional
knowledge should be combined to have present day managerial practices of
wildlife.

Thank you, Sir.
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SHRI KIRTI VARDHAN SINGH (GONDA): Sir, | would like to express my
gratitude for allowing me to speak in support of this very important Bill.

Sir, it is a matter of grave concern that environment has been deteriorating
at a very alarming rate and we have been experiencing in the past decades a
spate of natural disasters which are due to the climate change that is being
caused.

Sir, it is also a matter of pride for us that under the effective leadership of
our Prime Minister, our Government has undertaken a wide range of mitigation
and adaptation measures and India is now leading the world in this fight to save
the environment.

Sir, we are also learning that along with the reduction of greenhouses and
other pollutants, it is the conservation of our precious wildlife of flora and fauna
and the health of our ecosystem which play a vital role in the preservation of
environment. Sir, it is a fact that nature does not have any political boundaries.
HET I SN of 9B T Sl s, I gl Ib & 89R A I ™ UR
g3TE | So, it is the collective responsibility of all Governments to take preventive
measures for the protection of the ecosystem. It is the existing interdependence
of the species for the mutual survival and the continuity of the chain which is vital
for our environment and it is important to maintain these linkages. There are
various examples of how the destruction of just one species has disturbed the
ecological balance of the entire region.

Sir, it has taken millions and millions of years for nature to achieve this

perfect balance. But sad to say, our humankind, our human history, which is only
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two hundred thousand to three hundred thousand years old, has emerged as the

prime disrupter of this balance. We are paying a very heavy price for it. But it is

also a matter of great concern that 9 &l TI @l &9 SFR & 811, Il [ ahreIT aa
Y T R A8 T &9 3l T BI8T o) Iahd & | It runs into billions and
billions of dollars. Nobody knows what will happen in the future.

It is with a great deal of foresight that our Parliament had passed the
Wildlife Protection Act, 1972 which basically provides the legal framework for the
protection of various species of wild life, wild animals and management of the
habitat and regulation and control of trade of wild life and wild life products.

The Forty-second Constitutional Amendment, 1976 further shifted the
subject of protection of wildlife and birds from the State List to the Seventh
Schedule in the Concurrent List. Today one of the major threats to wild life is
illegal trade about which the former speaker mentioned. This illegal trade is
mainly due to many superstitious beliefs. EARIE TP ST HI & ST AT

I Tl 7 ST 8 AEAR eI E o f@eERT <@ g8 (S| a3 |

¥ SF TR HED io-ed [ S8 A & | There are many other forest products. In the
greater Himalayan region, there are a variety of mushrooms which are smuggled
out of the country illegally.

The CITES - the Convention on International Trade in Endangered
Species of Wild Fauna and Flora is in force since 1975 and it actually regulates
the trade in over 38700 species of wild animals and plants. One of the
requirements of this Convention is this that all member-countries take appropriate

measures to enforce its provisions and prohibit trade in violation of its provisions.
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We became a party to this Convention in 1976 and as our hon. Minister informed
us India has been implementing the various provisions of CITES through the
Customs Act of 1962, the Foreign Trade Act, The EXIM policy and the Wild Life
Protection Act of 1972. But, however, the Standing Committee of CITES found
certain gaps in the implementation of these provisions. One of the serious
repercussions of this is that a recommendation was passed with respect to India
to prohibit trade in the CITES listed species.

Sir, India has considerable exports of such species, such as Agarwood,
Red Sanders, medicinal and aromatic plants, wood and other wood products.
This recommendation would have an adverse impact on our exports and also on
the livelihood of lakhs of people who are engaged in such agro-forestry and
similar activities. Of course, a majority of people engaged in such activities are
generally the tribal people, the village communities which also constitute a large
percentage of economically and socially marginalised sections of our population.
It was the main concern of our Government which has prompted this Wild Life
Protection Bill of 2021. This proposes to amend the Wild Life Protection Act, 1972
so as to incorporate these necessary changes for effective implementation of the
CITES provision.

With this, there are many other relevant amendments that also have been
added. The first is the amendment to the Preamble. Today the question of
protection of wild life has acquired a much wider spectrum. Apart from hunting
and killing, we also have to focus on protecting the habitats, ensuring of natural

fodder, management of forest, and curbing of illegal trade and wildlife. These
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broader actions are required today to ensure the ecological and environmental
security of our country. Therefore, the Preamble of the Act is proposed to be
amended and the words, "protection of wild animals, birds and plants’have been
substituted by the words ‘conservation, protection, and management and
Protection of wild life’

Another important proposal in this amendment is that till now the
endangered and the protected species which are placed in the Sixth Schedule
was not very clear in the principal Act. The list of protected and endangered
species now have been placed in four Schedules -- Schedules | and Il are for the
protected and endangered animal species; Schedule Il includes the specified
plants; and Schedule IV lists all the species specified by the CITES. The
Government has also added a new Chapter VB in the Act for the regulation of
trade of endangered species of wild fauna and flora. As per this proposal, an
Additional Director General of Forest will be appointed as the management
authority who will be responsible for the issuance of all permits and certificates for
trade in the Scheduled specimen.

Sir, it is proposed that the Central Government shall designate one or more
institutes as scientific authority engaged in research on species. These bodies
with experts in various species shall advise the management authority in matters
referred to it and also help to monitor the export permits granted for species listed
in Appendix-Il of Schedule IV.

Today, when we talk about invasive species, there are two prime examples

which | want to place before the House. One is the water hyacinth. This was a
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plant brought into India in the 18" century from South America by Lady Hastings.
Its purple flowers are beautiful and that was the reason that plant was introduced
in India. WEART foaet ff weEEd , ST Bel £TF, they are being
choked by his plant and it is destroying our fresh water eco-system.

Similarly, the lantana weed which was also brought in by the British is
overrunning all our forests and almost 40 per cent of our tiger reserves are being
covered by this weed. It is destroying the natural fodder and also affecting

agriculture in the Deccan area. AEART SR w0t Fetft sf'@T 9,8 @

TR A TR [ AT 139 98 T TS R (A& |

Sir, the National Biodiversity Authority has identified 117 invasive species
in India which are posing as a major threat to biological diversity in seven out of
the ten bio-geographic zones of our country. So, it is very important that these
invasive species are curbed and this amendment will go a long way in helping us
to manage these weeds.

The new Section 62A in the Bill proposes to empower the Central
Government to regulate or prohibit import, trade, possession or proliferation of
invasive alien species which are not native to India and whose introduction may
pose a threat to wild life or habitat in India.

Sir, along with this, attention has also to be paid that, India being such a
large country, we have very differentiated ecological zones with different climates
and geography. We have to be careful about introducing species which are

native to our country but can be alien to the different bio zones of our own

country. One of the recent examples is, spotted deer, the Asiatic lion and even
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elephants that have been introduced in the islands of Andamans and Nicobar and
now, they are proven to be destroying the ecology of those islands. So, attention
has to be paid and only with careful study, we can transport one species from one
part of the country to the other part.

Sir, there have always been village communities and forest tribes living
either in the forests or around the forests and they are always dependent on the
forest produce and other activities for their livelinood. TR &R ATAT AT AT
ISP WY H87 , @ F9Md { a0 ade IT I # §the forests are the only
place where they could go.

Section 29 of the Act amends the earlier provisions and now ensures that
such bonafide use of forest resources by the local communities shall not attract
any penal action. This is a very welcome step which will prevent undue
harassment of such forest communities from local authorities and | want to thank
the hon. Minister for bringing this amendment.

Simultaneously, to discourage any breaking of rules and violation of the
provisions of the Act, monetary penalties are also being proposed to be
increased. Certain other important amendments have been proposed for better
management of the protected areas. In particular, the requirement of a
management plan for sanctuaries and national parks has been prepared in
accordance with the guidelines issued by the Central Government.

Sir, management of forests is another very important aspect of wild life

conservation. It includes population census of animals, eradication of alien
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plants, adequate presence of green fodder for herbivores, and required foliage
density as well as conditions of water bodies and streams.

Sir, the Wildlife Institute of India is one of the premier institutes specially in
regard to tiger conservation and such bodies will now have an increasing role to
play in the proper and effective management of our forests and wild life.

A new Section 62B has also been inserted and this proposes to empower
the Central Government to call for any information or report from a State
Government or any such other agency and also issue directions for the effective
implementation of the provisions of this Act. This will help to effectively manage
and monitor all such conservation activities that will be going on in our country.

Sir, the concept of conservation of forests has always been a part of our
ancient culture and heritage. Sustainability was ingrained in the thought process
of early Indians since the time of Vedas. Forest at that time was divided into three
categories, namely Mahavan, which was the great forest reserve and today, we
have more than 100 such reserves in our country. Srivan was forest produce
essential for the livelihood of human beings and livestock. Today, our country
produces an exhaustive range of forest produce such as, timber, sandalwood,
plywood, kendu leaves, bamboo, sal seed, honey, medicinal plants, rubber,
cashew and spices.

Sir, the third category in the ancient times was Tapovan, where the sages
resided and no animals or trees could be harmed. Today, these are our natural

sanctuaries.
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Sir, | am proud to say that under the able leadership of our hon. Prime
Minister, we are gradually reviving our glorious past and culture. This Bill will
prove to be another important step in that direction.

| mentioned earlier that we are leading the world in fighting to protect the
environment and the enactment of this Bill will put in the forefront of the battle to
save the ecosystem of our planet. | would like to congratulate the hon. Minister for
the introduction of this Bill which not only fulfils the provisions of the CITES but
also covers all aspects of conservation, protection and management of wild life in
our country. Thank you.

SHRI A. RAJA (NILGIRIS): Thank you, hon. Chairman, Sir for giving me this
opportunity to comment on the Bill, namely, the Wild Life (Protection) Amendment
Bill, 2021.

Sir, way back in 1972, the parent Act, Wild Life Protection Act, came into
existence for three comprehensive reasons, namely, for protection of wild life,
management of habitats and the regulation of trade of animals.

In the year 1973 and 1979, by virtue of the Convention on International
Trade in Endangered Species of Wild Fauna and Flora, party countries like India
were pushed to enact some amendments in the respective laws. Accordingly, the
hon. Minister is bringing in this law before the Parliament.

Sir, the attempt that has been made by the hon. Minister is honest,
commendable and laudable. | know that he is a learned man. His prowess cannot
be questioned. The measure is still putting so many question marks on whether

the deliverance is going to happen or not.
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Sir, let us holistically weigh the attempt that has been made by the
Government irrespective of the measures individually taken by the hon. Minister
by piloting this Bill. | want to address a few things on legal issues and the role of
the States.

The hon. Minister is solely relying on the Conventions which were held in
1973 and 1979. As a signatory to the Convention, you want to bring this law. But
forest is maintained by the State. You are brining in a major amendment. A new
chapter VB has been brought in. Through this chapter, you want to give two new
measures. One is structural changes in the system and the other measure is
regulatory mechanism.

Coming to the structural issue, by inserting new Sections, 49D, 49E, 49F
and 49G, two authorities are going to be constituted. There will be National Board
of Wildlife, headed by the Prime Minister. The Vice Chairman of this Board is the
hon. Minister. Similarly, you constitute the State Board. During my tenure, we
created the Wildlife Crime Control Bureau.

During my tenure, we created the Wildlife Crime Control Bureau where my
leader, Shri T.R. Baalu was the Minister, he initiated the National Forest Policy
which was completed during my tenure.

These two measures are very significant for the Department to address all
the issues irrespective of this piece of legislation

Sir, coming to the Act, when you are injecting a new provision in the name
of a new Chapter, there will be a Management Authority in addition to the

National Board and in addition to the State Board, where the Prime Minister and
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Chief Ministers are all Members there. It is working properly. But you want to
create a Management Authority. Then, under the Management Authority, who is
the Additional DG of the Forest?

Then, you are creating a new body called the Scientific Authority. What is
the role of the Scientific Authority? The Scientifi ¢ Authority involves private
people, may be NGOs or experts. | do agree with the intention of the hon.
Minister. But this Scientific Advisory will advise the Management Authority. In
turn, the Management Authority and everything will be working under the
statutory body, namely, the National Wildlife Board and State Board.

Sir, here they are creating two new authorities. Since the forest is being
maintained by the States, is it not your duty to bring the role of the State
Governments, at least, in the name of the District Forest Officers? There is no
such role at all. You just want to satisfy the Convention of the International
Trade. But where is your Range OfficerAWhere is your DFO%ou may ignore
the Ministry. Some of the Ministers may not be in line with the political colour, but
the Government is Government. Now, you are creating two segregations. There
is Schedule I, II, lll and IV. Now, animals are separate. Among the animals, you
have divided them into two categories. Then, there is grass, and vegetables as a
group. | thank, it is not in line of religion. At last, | am satisfied here as there is
no saffron colour for this Billl But in spite of that, it has been divided.

Please apprise me: what is the role of the Management Authority and the

Scientific Authority?
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| want to mention one more thing. When you are creating two bodies under
this Act in order to satisfy the International Community, let me say -- it is as per
my sources --that after 2014, the National Board for Wildlife which is headed by
the Prime Minister, where you, Mr. Minister, are sitting as a Vice-Chairman, has
not been convened. Ever since 2014, it has not been convened. In 2014, the last
meeting was convened. But it has to be convened every year. From 2014, we are
now, in 2022.

For almost eight years, you did not bother about the wildlife at all. Now,
suddenly you are bringing this Bill saying that you want two more Committees.

The numerical strength of the Committees will not give you any remedy
when you are sitting without any action, | mean, inaction. So, what is the role of
the State Governments?

Sir, coming to the classification of the animals, to protect them, there are
penal provisions.

As regards regulatory measures, the existing Act says that the Central
Government can issue notification declaring a species as vermin so long as that
species is not listed in Schedule | or Part Il of Schedule Il.” Now, you have shifted
to Scheduled Il. It can be declared as vermin.

A major decision is going to be taken by the Government by virtue of this
Bill. So, you are classifying that this is vermin and this is not vermin. | would like
to know whether this decision was taken after the due consultation with the State
Governments. How can you say that it is vermin or not unless and until the State

Governments’comments are taken into consideration? Even in the Objects and
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Reasons of the Bill, this point is completely silent. It will be very dangerous.
When you are declaring a species as vermin without the consultation of the State
Governments, what would be the proliferations of one species or destruction of
another species? It is a very dangerous provision, which you have to reconsider.

Sir, let me come to Section 62A and 62B.

Section 62A(1) says:

“The Central Government may, by notification, regulate or

prohibit the import, trade, possession or proliferation of

invasive alien species which pose a threat to the wild life

or habitat in India.”

So, you are having the right to give direction. You have the right to
regulate, prohibit, import, trade, possession, proliferation with regard to invasive
alien species. | would like to know whether there is any clause with regard to
domestic invasive species or alien invasive species. Is there any study being
conducted or not?

Without any valid and scientific biological study, how can omnipotent
powers be conferred on the Central Government through this Act without
consulting the State Government?

Now, | am coming to 62(b) which says: “Notwithstanding any other
provision of this Act, the Central Government may call for any information or
report from a State Government or any such other agency or body or issue any
direction to a State Government...” So, you are making the law yourselves

without consulting the States but thereafter, having enacted, you are going to
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receive the information from the States. What is this?Before tying the cattle, you
have to do everything. Without cattle, you are doing everything and you want to
bring the cattle. It will not work. So, what | am telling you is this. With due respect
to the Government and the hon. Minister, your attempt is honest but this attempt
will not give any legislative productivity. It is going to fail. That is why, | am telling
you that if the Government really wants to fulfil the commitments, they should pay
attention to fill up these gaps when they are making rules or delegating powers to
the States. They should find out the ways by which it can be coordinated with this
Act. Unless and until this was done, this Bill is going to be failed. | respect you
and your knowledge. In spite of that, very poor exercise has been done by the
Government. It cannot be accepted. Please revisit this Bill.

Thank you.

SHRIMATI APARUPA PODDAR (ARAMBAGH): Thank you, Sir, for allowing me
to speak on the Wild Life (Protection) Amendment Bill, 2021. | also thank my
party for giving me this opportunity.

The Act also lists schedules of plants and animals that are afforded various
degrees of protection and monitoring by the Government. Today, through this Bill,
this Act will be amended after 16 years. | welcome this step. The most important
reason given by the Environment Ministry for introducing the Bill was the urgent
need to provide legislative backing to commitments made by India over the past
many years to the Convention on International Trade in Endangered Species of
Wild Fauna and Flora, a multilateral treaty to protect endangered plants and

animals that came into force in 1975.
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Now, | would like to discuss about the provisions of the Bill. The Bill seeks
to implement provisions of Convention on International Trade in Endangered
Species of Wild Fauna and Flora. The Bill provides powers to the Central
Government to designate a Management Authority, which grants export or import
permits for trade of specimens. The Bill prohibits any person from modifying or
removing the identification mark of the specimen. Currently, the Act has six
schedules for specially protected plants, specially protected animals, and vermin
species. The Bill reduces the total number of schedules to four.

The Bill empowers the Central Government to regulate or prohibit the
import, trade, possession or proliferation of invasive alien species. Invasive alien
species refers to plant or animal species which are not native to India and whose
introduction may adversely impact wildlife or its habitat. The Central Government
may authorize an officer to seize and dispose the invasive species.

Sir, through you, | would like to draw the attention of the Minister that our
State of West Bengal has border areas of dense forest with our neighbouring
country Bangladesh. We have witnessed rising case of smuggling of Kangaroo a
few days ago in Jalpaiguri forest. The Forest Department has seized it. The
Kangaroos are the exotic species to India and they do not natively belong here.
They struggle to adopt to this new eco-system and are mostly unsuccessful.
They also carry the risk of disease that the native species might not have
resistance. It is a very serious and alarming concern. The Central Government

should take a note of it and such border areas should be freezed.
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The Act entrusts the Chief Wild Life Warden to control, manage and
maintain all the sanctuaries in a State. The Chief Wild Life Warden is appointed
by the State Government. The Bill specifies that the actions of the Chief Warden
must be in accordance with the management plans for the sanctuary. For
sanctuaries falling under special areas, the management plan must be prepared
after due consultation with the Gram Sabha concerned.

Sir, West Bengal has six national parks and sixteen wild life sanctuaries.
The latest notified sanctuary of West Bengal is the Pakhibitan Wild Life Sanctuary
located in Jalpaiguri district which is of 14.09 square kilometres.

Sir, in West Bengal, our Government has also successfully done the
sustained efforts to build awareness among the people which led to drop in
ritualistic hunting by 95 per cent.

The Bill provides for any person to voluntarily surrender any captive
animals or animal products to the Chief Wild Life Warden. No compensation will
be paid to the person for surrendering such items. The surrendered items
become the property of the State Government.

Sir, through you, | would like to give some observations and suggestions to
the hon. Minister, and | hope, he will answer to my queries on this Bill.

The Parliamentary Committee recommended the deletion of this exemption
clause for elephants and argued that a careful balance between traditions and
conservation was needed. The Bill empowers the Government to have arbitrary
powers to declare species as vermin. Moreover, the Bill moots a reduction in the

role of the State Wild Life Boards. These are the bodies which are crucial in
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determining the fate of large projects involving forests or protected areas in the
States. Finally, the Bill loses the provisions of transporting the elephants which is
likely to encourage illegal trade in wild elephants.

Sir, the Bill fails to address the human-animal conflict. There is a need to
constitute Human-Animal Conflict Advisory Committee, headed by the Chief Wild
Life Warden to suggest mitigation strategies such as changing of cropping
patterns and drawing up site-specific plans.

Sir, the Wild Life Protection Act, 1972 specially prohibits trade in wild
animals including captive and wild elephants. Under Sections 40 and 43 of the
law, transfer, acquiring and receiving of a live captive elephant is permissible only
with the prior approval of the Chief Wild Life Warden. However, such transfer,
acquisition, and receiving of the elephants should not involve any commercial
transaction.

Sir, the Bill introduces a new sub-section 4 to Section 43 that takes away
the protection from trade in them. The House Panel Report has recommended
the deletion of the clause and provided an explanation of provisions for transport
of captive elephants. It underlined that the Bill also has the provisions of
excessive delegation and unrestricted power of the Central Government. | repeat,
the Bill also has the provisions of excessive delegation and unrestricted power of
the Central Government.

T fa St IRl &R Hoe TaHe GERITEN Al ITH W PR BT &l

Hdcog Y& JU780, | would request the hon. Minister to take note of my
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suggestions as well as the suggestions given by the environmental experts and
the Parliamentary Standing Committee. With these words, | conclude. Thank you.
HON. CHAIRPERSON: Hon. Members, kindly avoid talking loudly because it
might disturb the Members who are delivering their speeches. ... (Interruptions)

Now, Shri Kuruva Gorantla Madhav.

SHRI KURUVA GORANTLA MADHAYV (HINDUPUR): Thank you, Chairman, Sir,
for giving me the opportunity to address this House today and speak on such an
important Bill.

It is our collective responsibility to protect the environment which is
essential for the very survival of flora and fauna. This environment has been
passed on to us by hundreds and thousands of our earlier generations, and we
have to pass on the same to the next generations. In this light, the Bill intends to
protect the wildlife and balance the ecosystem. The proposed Bill seeks to amend
the Wildlife Protection Act, 1972 and is needed more now than ever with the
environmental change world is undergoing. | commend the Government for its
insight in helping us move forward and protect our natural habitats and species in
the best possible manner. With regard to the Convention on International Trade in
Endangered Species of Wild Fauna and Flora (CITES), | would like to begin by
stating that India has a rich natural heritage, both in species and fauna, that has
been exploited in the past. The provisions within the Bill to implement CITES, an
international commitment to ensure that the trade of endangered species is fair

and does not harm them, is a much-needed step to preserve our heritage. The
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Bill lays out a detailed methodology as to how to implement CITES, and this will
ensure that the implementation is smooth and effective without unnecessary
hurdles and middlemen.

Secondly, the Bill also proposes for creation of a Management Committee
to ensure that registration certificates are provided to those dealing with
endangered specimens. This is an important mechanism to prevent harmful
elements from abusing our natural wealth. Such a step will ensure that whoever
deals with a scheduled specimen reports the details of the same to the
Committee.

Sir, the third point is with regard to the appointment of a Chief Wildlife
Warden. The appointment of the Chief Wildlife Warden will help preserve our
sanctuaries better. The warden will serve as the voice of authority and make a
single office responsible for efficient conservation allowing the disposal of
outdated administrative obstacles. Additionally, allowing the appointment to be
decided by States is an important step that respects the principles of federalism
this country was built on.

That being said, | have a few reservations about the Bill that | would like to
bring to your notice. First is with regard to the invasive alien species. The Bill
introduces the concept of invasive alien species, which is commendable. But the
definition of species, as per the Bill, which is not native to India’is not the correct
scientific definition.

Sir, the Bill also enables the bona fide use of drinking and household water

by local communities. However, the bona fide use of this water should be
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recorded within the management plan of the sanctuary as it is also used by wild
animals and forms a habitat for fish. To ensure that the environmental ecosystem
works in harmony, the record of the bona fide rights should be a legal necessity.

Sir, traditionally, the declaration of a wild animal as vermin, has been done
without any scientific assessment or study, and in the case of the Bill, it would
now mean that species such as Striped Hyena, Indian Fox, Bengal Fox etc.,
could be declared as vermin very easily. This would have far-reaching
consequences for the environmental ecosystem, and may result in an imbalance.
It could also affect other endangered species, who would be harmed due to the
traps set out for hunting and sale of vermin. | would, therefore, request the
Government to consider both these suggestions.

Sir, having laid out these points, | come to the conclusion of the Bill. The
overall sentiment and direction of the Bill is something that no well-wisher of India
can deny. | hope that the Centre is able to bring greater clarity on the points |
mentioned so that we may have a strong legal framework for protection of our

wildlife. Thank you.
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HON. CHAIRPERSON : It was Shri Sunil Kumars maiden speech. All the best for
him.

The next speaker is hon. Minister, Dr. R.K. Ranjan Singh ji.
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. R.K. RANJAN
SINGH): Hon. Chairperson, | will speak in Manipuri.
PROF. SOUGATA RAY (DUM DUM): Is this a reply or an intervention?
HON. CHAIRPERSON: |t is an intervention.
PROF. SOUGATA RAY: So, it is an intervention and not a reply. Okay. ...

(Interruptions)

*DR. R.K. RANJAN SINGH: Thank you Chairman, Sir, | will speak in Manipuri.
The Wild Life (Protection) Amendment Bill, 2021 which is brought for passing
today is very timely. This will help in the speedy protection and conservation of
rare species. In this regard, | am happy to share as a Manipuri and would like to
recall the ponies of Manipur, which we call “Sagol” in our language. Ponies
played a very significant role in the 3000 year-old civilizational history of Manipur.
In fact, our civilization was created by riding on these horses . The world famous

polo was started as “Sagol Kangjei” in our land by riding these ponies; this is the

: English translation of Speech originally delivered in in Manipuri.
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genesis of polo. But unfortunately because of the changing circumstances the
habitat areas of pony mainly the water bodies, marshy land and grass land have
been extremely reduced due to ever increasing human population and movement
of civilization. Pony has been associated with and promoting our age old
civilization, culture and heritage linking with the modern world and also presenting
and sharing with the integrated culture of Bharat.

Now, the ponies with the limited space and changing circumstances, their
population has gone down below five hundred. This is unique specie of Manipur
pony. After passing this Amendment Bill and when it becomes an Act, it will have
enough scope - and | feel - that the pony will be certainly protected and promoted
and its population will also increase.

Thank you very much for introducing such Amendment Bill by the Ministry

and Hon. Minister; as well as | thank the Hon Prime Minister of India for this
Amendment. Thank you.
SHRIMATI SARMISTHA SETHI (JAJPUR): Thank you, Sir, for giving me the
opportunity to speak on this important Bill that seeks to protect wild animals,
birds, and plants to ensure ecological and environmental security of the country.
On behalf of my Party, namely, Biju Janata Dal | rise to support this Bill.

As we all know, India is home to 16 per cent of the worlds population. At
the same time, different species of mammals, birds, reptiles, amphibians, fishes,
invertebrates, and over 50,000 plant species also call this subcontinent home.
Encroachment on the wild life habitat have posed a serious threat to the very wild

life, especially to the endemic species such as Asiatic Lion, Bengal Tiger, Indian
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White-rumped Vulture, Nilgiri Leaf Monkey, etc. Nearly 172 wild life and endemic
species of India are also included in the International Union for Conservation of
Nature designated as threatened species of the world, which accounts for 2.9 per
cent of the number of threatened species of the world.

At present, we have the Wild Life Protection Act, Customs Act, and Import-
Export policies in India, but still illegal hunting, poaching activities, and trade is
flourishing. Further, the Wild Life Protection Act does not cover the foreign
endangered species of plants and animals. The concoction of inadequate
legislative protection and uninformed enforcement officials often results in
endangered species and indigenous wild life being passed off as foreign species,
which are not regulated by any formal legislation. Further, some of the migratory
species are not protected by the Wild Life Protection Act.

Similarly, conservation of fishes has never been adequately addressed in
India due to lack of scientific data and perception about the criterion to be used
for characterisation and designating conservation status of threatened fishes. For
an effective approach to combat the illegal trade in wild life, the legislation for the
protection of wild life needs joint enforcement and trans-national congruency for a
uniform implementation.

Our State Government under the leadership of hon. Chief Minister Shri
Naveen Patnaik ji has taken several steps for the protection of forests and
wildlife. The State has 19 wildlife sanctuaries, National Parks, elephant reserves,
tiger reserves, and identified elephant corridors for addressing in-situ

conservation of wildlife in the state.
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Sir, 11 zoos have been established in the State for the conservation of
animals and 15 eco-sensitive zones around these protected areas have been
proposed for declaration as per the direction of the Government of India. All the
sanctuaries are guided by a wildlife management plan prepared for ten years.
Similarly, all the zoos are operated as per the Zoo Management Plan approved
by the Central Zoo Authority. As of now, 539 Eco-Development Committees have
been formed, covering an area of 43,455.32 hectares of protected area.

In order to protect elephants and to ensure minimal human-elephant
conflict, 25 hectares of rejuvenation corridor have been taken up during 2021-22.
Vulnerable stretches of National &State Highways are being identified to take
steps to check road accidents for animals. Sir, 586 anti-depredation/anti-poaching
squads, an elephant squad, and 115 elephant trackers have been engaged to
prevent depredation by wild animals. The Government have launched awareness
campaigns with the help of VSS/Eco-Development Committee members, NGOs
and school students. Further, 2785 Gaja Saathi have been engaged in 557
villages. TheNandankanan Zoological Park received the Pollution Control
Appreciation Award.

Apart from that, people having exemplary contributions in the field of
wildlife conservation are felicitated with the Biju Patnaik Award for Wildlife
Conservation, which has been instituted since 2005. All this shows that we can
safeguard them, protect them with strong legislation and implementation

mechanisms.
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This Bill has been examined by the Standing Committee on Science and
Technology, Environment, Forests and Climate Change. The Committee while
examining the Bill, has made certain important recommendations, and | think
these recommendations deserve consideration. The Committee believes that this
infrastructure needs to be mobilized more meaningfully in the cause of wild life
conservation, protection, and management.

The Committee recommends insertion in Section 33 of the principal Act, for
the words "manage and maintain all sanctuaries", the words "manage and protect
all sanctuaries" shall be substituted. | think this is a good suggestion. After all, our
intent is to protect them.

In Clause 2, the Committee recommends that after the word "protection”
the word "research" may be inserted, and after the words "management of
wildlife" the words "enabled by science" may be inserted. | think there should be a
distinction between a criminal act and a possible erroneous breach of the law,
especially regarding permissions granted for education, science, and research.
The latter should attract fines, undoubtedly, but not imprisonment.

In Clause 6A (2), the Committee recommends that for the words "not more
than ten members to be nominated by the Vice-Chairperson from amongst the
members of the Board", the words "at least one-third of the non-official members
of the State Board to be nominated by the Vice-Chairperson, at least three
institutional members of the State Board to be nominated by the Vice-

Chairperson and the Director of the Wildlife Institute of India or his/her nominee"
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may be substituted. If implemented, this will make the Board more professional
with domain experts.

The Committee also noted that several species were missing in all three
schedules and that the Bill fails to address "human-animal conflict". To remedy
this, the Committee has recommended a Human-Animal Conflict Advisory
Committee headed by the Chief Wild Life Warden to suggest mitigation strategies
such as changing cropping patterns and drawing up site-specific plans. | am
hopeful that the House will deliberate in detail on all these suggestions and will
draft a robust legislation.

The need for effective strategies and solutions for the protection of wildlife
in India and conservation of wildlife is the need of the hour. The Government
must work in accordance with the present needs and demands in a situation
when these wildlife species are threatened and many of which have come to the
verge of extinction. The State Governments and the Central Government are
required to work together and implement all the relevant laws and conservation
strategies in order to protect the wildlife and prevent illegal hunting and trade of
these endangered species and wildlife as a whole.

Thank you, Sir.
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SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Thank you, Mr. Chairman,
for allowing me to participate in the Wildlife (Protection) Amendment Bill, 2021,
and | am thankful to my party for reposing faith in me.

The Bill seeks to increase the species to be protected. | appreciate the kind
of effort the hon. Minister and the team have taken to bring in this draft
amendment by way of the Wild Life (Protection) Amendment Bill, 2021. | am in
support of the Bill. At the same time, | wish to seek a few clarifications from the
hon. Minister on certain issues.

The first one is the whole ambit of the Bill. | feel that the emphasis is more
on the management of the resources rather than on protection. Whilst wildlife
management takes into consideration the ecological principles such as carrying
capacity of the habitat, preservation and control of the habitat, reforestation,
predator control, reintroduction of extinct species, capture and reallocation of
abundant species, and management of desirable or undesirable species;
protection of wildlife and management of resources should be addressed with the
same importance. A shift from the protection aspect to the management of
resources may weaken the protection strategies of the Scheduled fauna and
flora.

Further, the proposed amendment must include a section to mandate the
Central and State Governments to protect and conserve areas outside the
protection areas which are recognised as wildlife habitats.

The Bill also misses an opportunity to recognise and protect corridors of

important migratory routes and flyways. Most of the proposed amendments lack
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the careful consideration, scientific rigour, and transparency that the exercise
demands. The preamble itself is problematic. Earlier the emphasis was on the
protection of wild animals, birds and plants. The amendment includes the term
management. While seeming innocuous, this implies a shift in the mindset of the
Government from the protection of wildlife to its management as a resource.

My second point is on the vermin species. On these, the criteria need to be
adopted. In the present Act, the Central Government can declare any wild animal,
which is not there in Schedule | and (ii) of Schedule Il, as vermin under Section
62. The proposed amendment has proposed to reduce the list of wild animals
appended to the Act from four Schedules to two Schedules.

In doing so, the Bill now proposes that any wild animal not listed in
Schedule | can be declared as vermin. It means that all the animals listed in
Schedule Il cannot be declared as vermin. The list includes 41 mammals, 864
birds, 12 reptiles, five amphibians, 58 insects, 14 molluscs, and 10 sponges,
which may be declared as vermin by the Central Government.

While most of the animals which can be declared as vermin in the present
Act and the proposed Bill may not have significant differences in the composition
of species covered, the Central Government must deliberate upon the justification
for declaring a long list of wild animals. It is because the purpose of declaration
of any animal as vermin has been to control the population of an animal which is
beyond management. Such an exercise must be undertaken with utmost caution
and respecting the constitutional duty under Article 48A of the Government to

protect forests and wild life.
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My third point is this. As far as elephant trade is concerned, the Bill allows
that. But here we need a clarification. A newly inserted Section 43 (4) states:
“This section shall not apply to the transfer or transport of any live elephant by a
person having a certificate of ownership, where such person has obtained prior
permission from the State Government on fulfilment of such conditions as may be
prescribed by the Central Government.” Here, the Section is unclear as to the
meaning of prior permission; whether prior permission has to be obtained from
the State Government. From which State Government has it to be taken?s it
from the Government where the origin of the transport is happening or from the
State to which it is going?So, we need to have a clarification on such permission
from where to where the animal is being transported. | must say that intimation of
such transport must be brought to the notice of the Chief Wild Life Wardens or the
authorised officials. It is necessary for the interest of elephant protection that any
transfer or inter-State transport is to be notified to the Chief Wild Life Warden or
the authorised official of the jurisdiction where the elephant has been transferred
or transported from and the jurisdiction to which the elephant has been
transferred or transported to. For that, such a record should also be maintained
by the concerned authority.

Coming back to centralisation — this is the most important part which we
always have been discussing on — the Bill renders the existing State Boards for
Wild Life as defunct ones. The Bill weakens premier institutions like the State
Board for Wild Life headed by the Chief Minister, for all their emphasis is on

clearing projects within the protected areas. Some State Boards like in Karnataka
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and Maharashtra have been proactive in expanding the protected area networks.
It is now proposed to establish a Standing Committee of the SBWL to be headed
by the Forest Minister thereby effectively rendering the SWBL defunct. This was
the case with the National Board also. It dilutes the gravity of SBWL by reducing
it to a body meeting with the sole purpose of allowing damaging products in the
protected areas.

One more issue is that they are trying to include NITI Aayog in the NBWL
Standing Committee. Most of the NITI Aayog projects are contrary to the
conservation part. So, all these aspects are to be taken into consideration and |
need a clarification from the hon. Minister.

Increasing the ambit of the legislation by using the term wild life’ which
includes any animal, aquatic, or land vegetation that forms part of any habitat. As
far as my constituency, Lakshadweep is concerned, | urge that a more detailed
discussion should be there by experts in the listing of individual species instead of
groups. Listing of individual species instead of groups is a major deviation from
the current Act and it will need further consideration. This can give rise to
taxonomic ambiguity when identifying species and filing wild life offences in many
cases. Additionally, many species from these groups have not been included in
the current schedules. Also, new species are still getting described which is
especially true for invertebrates, coral, sponges, and amphibians, and these
newly reported would not get due protection as per the legislation if we go for

listing individual species instead of groups.
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As far as Lakshadweep is concerned, its marine wildlife is not completely
known yet and research works are going on to enlist undiscovered aquatic fauna
and flora which may contribute much more to the marine biodiversity of the
Islands. If individual species are listed instead of groups, these individual species
which should be protected for conserving the ecological balance of islands cannot
be included in the schedules which may lead to large-scale destruction which is
going to happen by constructing the lagoon villas.

Though their name is changed to water villas, the lagoon villa which is
proposed to come in the Lakshadweep is in the lagoon area. The lagoon area is
the only area for the preservation and conservation of corals which is the life of
the island.

When the coral is destroyed, the existence of island is at stake. The
Administration is saying that they have got permission from the Ministry. | am
very doubtful about that and would like to get a note from the Ministry on that.

Finally, sea cucumber, which is listed under Schedule | of the Act, is a
protected species. The problem is with regard to the awareness which is lacking
with the people residing there. One kilogram of sea cucumber used to cost
between Rs. 5,000 and Rs.12,000.

Recently, the Central Government has sanctioned a special scheme to
protect sea cucumbers, and has appointed Lakshadweep Marine Wildlife
Protection Watchers to man the anti-poaching camps. As a result of that, we
could seize a large consignment of sea cucumber which was being smuggled out

of the country.
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A CBI case has been registered in this regard. After the new administration

has come in, the entire class of Marine Wildlife Protection Watchers has been
retrenched and now smuggling is going on. | have written a DO letter to you
highlighting this aspect. It is a Centrally sponsored scheme. | do not know what
is the problem of the administration in implementing it. A clarification is required
on this aspect. With this, | support the Bill. Thank you.
SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir. | am thankful to you for
giving me this opportunity to speak on this important Bill. In this year of Azadi ka
Amrit Mahotsav, where we are celebrating our human accomplishments, | feel the
time has come not only to celebrate but also to resolve today that we will leave no
stone unturned to protect, preserve, and enhance our natural heritage in this
Amrit Kaal. | am sure, the Environment Ministry is doing something on this, and
would be happy if the hon. Minister shares with this House what his Ministry is
doing to protect, preserve, and enhance our natural heritage, biodiversity, and
what plans it has for these in this Amrit Kaal.

The House should feel proud, rather the entire country should feel proud,
that in spite of India having just 2.4 per cent of the worlds landmass, we are
contributing more than eight per cent to the worlds biodiversity. India has more
than 90,000 varieties of fauna, 45,500 varieties of flora and home to four out of 35
world biodiversity hotspots. But, at the same time, if we do not act or become
blind to what is happening during the last 20-25 years, our advantage and our
conservation story would become a sad story, indeed. | am saying this because

we are one of the top 20 countries in wildlife trafficking as well. We have seen
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nearly 25 species of fauna and flora becoming extinct and more than 100 species
are currently endangered.

With these preliminary submissions, since time at my disposal is very
limited, | wish to directly come to the Bill and share my views with a hope that the
hon. Minister would peruse them and take remedial measures.

First, | come to Clause 3 of the Bill, which talks about Invasive alien
species, whose introduction or spread may threaten or adversely impact wildlife
or its habitat in our country. | welcome this. Here, | wish to bring to the notice of
the hon. Minister one study which indicates that India is losing nearly 100 billion
dollars every year due to invasive species. | will give one example from my home
State of Andhra Pradesh, how introduction of an exotic alien plant species in
1980s in Seshachalam Hills — home of Lord Balaji — is now taking its toll. The
plant species from Australia, Indonesia, and Papua New Guinea introduced in our
Seshachalam Hills was Acacia Auriculiformis, commonly known as auri, earleaf
acacia, or earpod wattle. It has disturbed ecological balance in Chittoor, Kadapa
and Nellore districts of Andhra Pradesh.

Now, we have to replace it with native species. Otherwise, the entire
biosphere of Seshachalam, which is home to several endemic plants like Red
Sanders, Cycas, etc. would be destroyed. So, Clause 3, which deals with it is a
good move. But, at the same time, this Clause is silent on native Indian species
which have invasive qualities.

Hence, | suggest for constituting a taskforce to study this and to

recommend to the Ministry for taking an appropriate action.
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Secondly, if you look at Appendix 2 of Schedule IV, Item No. 444, you have
mentioned Pterocarpus Santalinus! It is the scientific name for red sander tree
which is available only in Seshachalam forest in Chittoor of Andhra Pradesh. It is
smuggled out of the country by local smugglers. If you have seen the movie
Pushpa recently, it depicted these types of scenes. It is smuggled out of the
country and any action for smuggling of red sanders is under the Customs Act
and not under the Wild Life Protection Act. It is because this tree is not a
Scheduled species. So, | suggest for consideration of the hon. Minister to include
red sanders under relevant Schedule which helps to take action under this
legislation, thereby we can reduce smuggling and save red sanders from
extinction.

The next point which | wish to make is about transfer of live elephants
under Clause 27. Many hon. Members have spoken about it. | am with the
Government when elephants are sold or given for performing some rituals at
temples. But all | wish to say is that care should be taken against the unscientific
management and pathetic treatment of elephants by administration, mahouts and
others. | am worried because twenty-nine captive elephants died in 2021 and in
six months of this year, three elephants have died in captivity. | suggest that the
Government should issue strict guidelines and also create some inspection
mechanism for regular checks and taking punitive action for any violation of those
guidelines.

Now, | come to Clause 62 of the Bill which empowers the Government of

India to declare any animal as vermin! The hon. Member has mentioned about it
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a while ago. We call vermin as nuisance animals as they destroy our crops, Kill
livestock, and spread diseases. It does not mean that we kill them left and right.

Nothing has been mentioned in the Clause on the process to be followed to
identify which animals are vermin. No transparent and accountable process
based on ecological and social evidence has been prescribed. The moment a
wild animal is declared as vermin, it loses its legal protection and such wild
animal becomes a domestic animal and can be killed, tamed or traded. | feel it will
have ecological consequences which will lead to an imbalance. Even the hon.
Supreme Court in Animal Welfare Board of India versus A. Nagaraja case in 2014
categorically held that every species has the right to life and security with some
intrinsic worth, honour, and dignity. So, all | wish to submit to the hon. Minister is
to have a scientific approach and transparency in declaring wild animals under
Schedule Il as vermin.

The Bill proposes to increase penalties for general violations from Rs.
25,000 to Rs. 1 lakh and violation against specially protected animals from Rs.
10,000 to Rs. 25,000. | feel that these are still very much on the lower side and
the hon. Minister can consider revising it multiple times looking at the importance
of ecology and protecting nature and wildlife.

Hon. Chairperson, Sir, the next point is the one on which this entire Bill is
placed and it is the Convention on International Trade in Endangered Species.
We joined this Convention in 1976, that is, forty-six years ago. This Convention

mandates parties to take suitable steps to enforce its provisions. We are
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implementing this in the year 2022. What are the reasons behind this enormous
delayhis may kindly be explained to the House.

Sir, these are some of the points which | wish to bring to the notice of the
hon. Minister.

HON. CHAIRPERSON: Please conclude.
SHRI JAYADEV GALLA: | hope that he would act on them accordingly.

Let us give a simple message to the country: Let every citizen of this
country love and conserve our amazing wild life and biodiversity.’

Thank you very much, Sir.

ADV. DEAN KURIAKOSE (IDUKKI): Thank you, hon. Chairperson, Sir.

Sir, the Bill seeks to implement the Convention on International Trade in
Endangered Species of Wild Flora and Fauna, that is, CITES. It is a protection for
wild animals, birds, and plants. The main amendments have taken place in the
areas of Schedules. Earlier, in the Act of 1972, there were six Schedules. Now,
this Bill reduces the number of Schedules to four.

As per the new amendment, Schedule | specifies the animal species with
the highest level of protection; Schedule Il specifies the animal species with a
lesser level of protection; Schedule Il specifies the protected plant species; and
Scheduled IV specifies the species listed in the Appendices to the Convention.

Sir, Schedule V is going to be deleted after the passing of this Amendment.
The entire content of this Act and the new Amendments are that whoever violates
the Wild Life Protection Act, he will be punished. No doubt about that. But my

concern is about human-animal conflict. We have to protect the wild life but we
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have to protect the people whoever is living outside the forest. That is my
concern. | have come from that area which has more than 350 kilometres of
boundary with forest. We are facing the issues regularly. As per the Kerala
Government statistics, 1233 people have died in the last ten years because of the
animal attacks. More than 34,875 wild animal attacks have taken place in the
State of Kerala. About 6,803 have been injured. In my Constituency, alone by an
elephant attack, 40 people have died in the last ten years. Sir, so many
people have raised this matter here. What is the number of elephants that are
there all over India?It has crossed 30,000. Now, it is above the carrying capacity
of our forests. It means that we have to protect the wild life but we have to protect
the life of the people whoever is living outside the forest also. Sir, as per the
Supreme Court Judgement, buffer zone is going to be extended by one kilometre.
That means there are some restrictions that have to be there. In my
Constituency, there are eight National Parks and one Wildlife Sanctuary. They
are nine in total if we include National Parks and Wildlife Sanctuary. In the
surroundings, if one kilometre of buffer zone comes, it means the people have to
evict automatically because we cannot live with the animals. So, we have to
address that case specifically.

The Supreme Court has given permission. There are some relaxations.
First, we have to approach CEC, then then Ministry of Environment and Forest
and then, the Supreme Court of India. It will take more time. It is a time-
consuming process. For avoiding that time-consuming process and to exclude the

people inhabitated from the area of the buffer zones, we should have a
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legislation. That is my request to the hon. Minister. We should have a legislation
for protecting the people inhabitated in that area and plantation agriculture land
from this buffer zone. The Union Government should intervene in this case and
we should pass a new enactment for protecting people especially the farming
community.

Sir, what about vermin list?”So many people have raised this already. As
per the new amendment, the vermin list is not there in the new Act. Schedule V is
going to merge with Schedule Il of the new Amendment Bill. That means we
cannot call all the animals together as vermin. It is true but vermin should be
there. We have the bitter experience of wild boar. We have a demand from the
State of Kerala. The hon. Minister is very much aware about that. We cannot
imagine about the wild boar attack. Thousands of wild boars are coming at one
time and they are destroying the agricultural lands within a few minutes. If we are
announcing it as vermin, we can give shoot at sight orders. That is correct. It is
the survival crisis of our farmer community. So, | request on behalf of Kerala that
wild boar should be announced as vermin. As per the new amendment, vermin
means wild life as per the Section 62. Section 62 says that all the animals apart
from Schedule V animals are vermin. It should be amended as all the animals
including wild boar. That is my amendment. The Government may grant it.

Sir, we should have a Wildlife Management Policy which has to be
adopted. Wild life must be considered as a renewable resource and their
reproduction must be controlled accordingly. To do this in a scientific way, the

existing Section 12 needs to be amended by incorporating sub-section 4.
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Permission must be given for hunting those animals like wild boars that are
reproducing at an alarming rate even beyond the capacity of forest area.

Sir, the farmers are not getting enough compensation. So, my humble
demand is this. We should have a Tribunal like the Motor Vehicles Tribunal for
providing enough compensation to our farmers who are victims of various wild life
attacks. It is also imperative to establish a human sensitive zone which should be
500 metres inside the forest for protecting people from wild animal attacks in the
forest.

HON. CHAIRPERSON: Please conclude. There are more speakers from your
party.

ADV. DEAN KURIAKOSE: Sir, | am concluding in a minute. The punishment
norms also have to be made. There is an amendment proposed in Section 54(iv).
Presently, the compensation to be paid under sub-section (i) is Rs. 25,000. It is
now being raised to Rs. 5 lakh.

| welcome this. But, at the same time, as per section 53, any official who
has done anything in contravention of Section 50, that is illegal confinement or
arrest or wrongful seizure, he may be punished by way of imprisonment for a
period of six months or a fine of Rs. 500. This amount also has to be increased.
Human life should also be protected. That is the main point | would like to
highlight.

With these words, | conclude. Thank you.
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SUSHRI DIYA KUMARI (RAJSAMAND): Hon. Chairperson, Sir, thank you for
giving me this opportunity to speak on this Wild Life (Protection) Amendment Bill.
| would like to begin by thanking our hon. Prime Minister, Shri Narendra Modi ji
and our hon. Environment Minister for bringing an exemplary and comprehensive
Bill that will protect native Indian species, improve enforcement of the law and will
ensure that the Wild Life Protection Act, 1972 is compliant with the Convention on
International Trade in Endangered Species of Wild Fauna and Flora (CITES). Sir,
our Government under the able leadership of the hon. Prime Minister has
displayed great determination to make India a responsible and a climate resilient
economy. At a time when global warming is increasing, forests are vanishing and
various species of flora and fauna are disappearing, our visionary Prime Minister
has taken strides in the right direction to lead the country towards a more
sustainable future. India has been a signatory to the CITES for the last 46 years.
Earlier Governments failed to consider even the implementation of the provisions
of the Convention. So much so that in the year 2004, the CITES Secretariat had
warned India that the Conference of Parties would suspend trade with India due
to non-compliance with the provisions of the Convention. | would like to
congratulate our Government for incorporating the provisions of the CITES in the
Wild Life Protection Act as a separate Chapter VB which is titled, "Regulation of
International Trade in Endangered Species of Wild Fauna and Flora:
15.53 hrs (Shri A. Raja in the Chair)

What has also caught my attention is that the amendments under this Bill

shift our focus on the conservation, protection and management of wild life. We
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never had a streamlined process for trading in plants and animals which often led
to rampant malpractices in the field. Now, the provisions of this Bill intend to
regulate wild life trade as per the Convention. It is also a timely and necessary Bill
as it seeks to empower the Centre to regulate or prohibit the trade or possession
of invasive species. This will ensure that the balance in the native eco-system is
maintained. The provisions of this Bill clearly specify that the actions of the Chief
Wild Life Warden must be in accordance with the management plans of the
sanctuary. This ensures that a consultative process is followed rather than an
arbitrary process.

Sir, it is pertinent to highlight here that the sanctuaries falling in areas of
Scheduled Tribes, the management plan will be prepared after due consultation
with the Gram Sabhas.

The involvement of local communities and the concerned Gram Sabhas
shows the commitment of our Government to uphold the federal structure of our
country. This will also reduce incidence of man and animal conflict. | think, it is
very important. As a former representative of a tiger sanctuary, | can say that the
Government is very committed to involving local communities and this would go a
long way in reducing the man and animal conflict that happens, and also the local
people will feel more involved with the way the sanctuaries are run.

Another welcome move is empowering the State Boards for Wild Life to
constitute a Standing Committee for exercising certain delegated functions. This
decentralisation process will ensure more localised solutions and faster decision-

making as it reduces the dependence on the Centre and on State level Board
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meetings. By constituting a Standing Committee, a lot of workload will be reduced
and there will be State Wild Life Board meetings more regularly. Many States like
Rajasthan need to probably have more regular meetings which do not happen.
By having a Standing Committee, the pendency will reduce and the workload on
the State Wild Life Boards will also reduce hopefully.

Sir, the increase in penalties for violating the provisions of the Act will act
as a deterrent to crime. This will also safeguard against any practices which may
endanger the survival of wild life in the long run. | say this with pride that the hon.
Prime Minister is leaving no stone unturned to punish those who try to hinder the
wild life ecosystem. As a representative from the State of Rajasthan which has 25
wild life sanctuaries, five National Parks and is home to many endangered
species, | say this with utmost confidence that the present amendments will go a
long way to safeguard our endangered native species and preserve our natural
heritage.

Sir, as someone who has a wild life sanctuary in my current parliamentary
constituency, Rajsamand and has a National Park in my previous Vidhan Sabha
constituency, Sawai Madhopur, | really appreciate the amendments proposed in
this Bill. Sir, | would like to thank the Government on behalf of the people of
Rajsamand, Rajasthan for this farsighted Bill. This Bill will put India at the
forefront of preserving biodiversity and conserving the environment.

Hon. Chairperson Sir, | thank you for giving me the time to speak on the
Bill. Once again, | would like to thank our hon. Prime Minister for this landmark

Bill and congratulate the hon. Minister of Environment and Forests for the same.



02.08.2022 831

Sir, I will conclude by saying that | support the Bill.

DR. M. P. ABDUSSAMAD SAMADANI (MALAPPURAM): Sir, | thank you for
permitting me to take part in this very important discussion.

There is no disagreement on the well-recognised fact that wild life has to be
protected. Forest conservation and environmental protection are very important
subjects. This Bill primarily addresses the protection of wild life but it has a close
link or it is directly linked with the safety of human beings. Though this Bill is
addressing that issue, the provisions of the Bill are not sufficient enough to deal
with the situation and to solve the serious problem that is challenging the safety of
human beings and especially farmers.

This kind of a legislation must have necessary provisions to protect
humans, and especially farmers among them, from the on-going dreadful attack
of wild animals. | am not arguing for a human centric world order. | believe in the
system which Albert Schweitzer stated. He has said that our world view must
include even the butterflies that fly in our gardens. | do believe in it but along with
that, everything has to be human-oriented. | think, the hon. Minister who has
come with such a very important landmark amendment of this Bill will be
considering these issues and suggestions again while giving a final shape to this
legislative piece.

Every activity of ours has to be judged on its life-yielding capacity. | agree
that every life is important but which is more important?ls it the life of the animal

or the life of the human being? There is a famous poetic saying as:
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T gt bt &1 e & oy
SElg R e, |

Human being is most important and when we come to the dignity of human
beings, the forest conservation and environment protection should be there and
has to be given due importance. But Sir, it should not be at the cost of human life
and human dignity. Every life is life but dignity of human beings has to be given
due importance.

16.00 hrs

Sir, everybody is worried about missing species. But human beings are
also missing. The wild life attack on human beings has assumed an alarming
proportion especially in the State of Kerala.

According to the Forest Department of Kerala Government data, since
2011, 34,875 cases of wild life attack have been reported; 1,233 human beings
have been killed and 6,803 human beings were injured. The State has paid
Rs.29.39 crore in connection with compensation against these cases. A number
of 27 human deaths in conflict with wild elephants took place only in the last year.

Sir, in the period between 2016 and 2020,17,116 incidents of crop raid by
animals took place. A number of 1,214 cattle-lift cases have occurred. Along with
that, now-a-days, there is a very serious problem of stray-dog attack on human
beings in Kerala. | am not going into that because it does not come within the
purview of this Bill. Similar cases of wild life attack on human beings are in other

States also.
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| would like to draw the attention of the hon. Minister that the Kerala
Government had submitted a proposal to the Ministry to declare wild pig as
vermin. But the Ministry turned down the proposal. | would like the hon. Minister
to consider this request because it has a serious importance with regard to
human lives.

Sir, in this on-going Session, in a written answer to my question given in
the Lok Sabha, the hon. Minister of Environment, Forest and Climate Change has
stated that the incidents of wild animal attacks and crop loss due to wild animals
have been reported from various parts of the country including the State of
Kerala. But nothing is concretely done to solve this problem.

Sir, ethics demand, culture demands, human values demand, human
dignity and humanity demand that we should ponder over this serious issue and
bring out strong provisions in our attempt instead of shedding tears. Everybody is
shedding tears for the suffering persons attacked by wild animals. But nothing

concrete is being done. | am reminded of a couplet.

A & RIATIER ITATA I3
B AT IR <8, FSIG BT PR

Everybody is shedding tears. Something has to be seriously done. | would
like to request the hon. Minister to take into consideration these suggestions.

Thank you.
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ADV. A.M. ARIFF (ALAPPUZHA): Thank you, hon. Chairman, Sir. | stand here
to express the views on behalf of CPI(M) Party on Wild Life (Protection)
Amendment Bill, 2021.

At the outset, | support the intention of the Government for extending the
scope of the Bill to include conservation, protection, and management of wild life
through this amendment. At the same time, | wish to point out some of my
objections to the various provisions of the Bill. | have already given the
amendments to the provisions of the Bill in detail.

Sir, it is a fact that this Bill is not based on professional and public opinion
but it is drafted as per the bureaucratic whims and fancies. The Standing
Committee has also commented that this amendment will only help to complicate
the current provisions for protection of wild life and the purpose of Indias
commitment to the Convention on International Trade in Endangered Species of
Wild Fauna and Flora would not be served fully. Instead, the Committee has
recommended either to bring in a separate Bill for CITES or to restrict it to simple
amendments. It is known that there are 50 amendments. Some of them bring
some confusions also. But the Government is adamant that it will go ahead with
these amendments.

Sir, in addition to the ambit of the Bill, | wish to highlight the important
issues. Some other hon. Members from Kerala also have pointed out the issue
regarding the forest and its protection. People in forest fringes across the country
are living in fear of eviction following the Supreme Court order for setting up of

buffer zone of minimum one kilometre from the boundaries of the protected
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forests. In Kerala alone, one lakh families, 2.5 lakh acres of agricultural land, and
two dozen townships will be affected by this verdict. But the Government has not
shown its willingness to file an affidavit to avoid human settlements from the
buffer zone. | know, the hon. Minister is lenient to requests of the people of
Kerala. | hope, all the Members sitting here would agree that life and livelihood of
citizens is equally or more important than wildlife.

So, | would request the hon. Minister to make clear the stand of the
Government in the Supreme Court immediately.

Section 8 of the principal Act speaks about the duties of the State Wildlife
Board which include advising the State Government on the selection and
management of protection areas.

Sir, | would request the Government to include the declaration of the extent
of buffer zone taking into consideration the density of population as also the duty
of the State Board in each State. By doing this, the concerns of the common
people could be addressed.

Another major issue is the human-animal conflict, about which some other
hon. Members also spoke. It has increased manifold over the years. Not only the
loss of life occurs due to protected animals like elephant, tigers and wild buffalos
entering the human habitation but it results in huge agricultural loss as well. But
this Amendment Bill is silent on providing assistance for the victims of animal
attacks.

So, | would request the Government to include a national insurance

scheme for payment of compensation for loss of life as well as crops and
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property, and for injury, as suggested by the Government of Kerala as part of this
Bill.

Sir, the loss of crops due to wild pigs is causing a big problem in many
States including Kerala.

Now, the power to declare wild animals as vermin rests with the Union
Government and it is causing difficulty in controlling them. Hence, | would
request this Government to share the controlling power with the States also. It is
necessary for the effective control of such animals.

Sir, there is a provision in this Act to declare the rescue and rehabilitation
centres, and elephant camps owned by the Forest Department as zoos! This
would result in practical difficulties, and will not be feasible as zoos serve a
different purpose,

With these words, | conclude my speech. Thank you.
<f. 0. & 89 (NIEERE) : W, A&l e & ATHATE [ & 78 GH S &7
UTSH &l AR ST o=l A 1T T S ar

W, ITEFS AHI T & UE 30T WM & G&H § [ D I8 @ AT
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W AR ot BaY AT IR JB & kD 31 @ik AT hf AT S BA FIC AT TAT
epl F aW BT S oHT & SRR T B
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Y BHR <, T HIET MR T | gE-g & 2 T
SHRIMATI APARAJITA SARANGI (BHUBANESWAR): Thank you,
Chairperson, Sir. It is both, a privilege and an opportunity, to speak on the Wild
Life (Protection) Amendment Bill, 2021.
| would start by saying that the term wildlife’ was coined by William
Hornaday in 1913 in his book Our Vanishing Wild Life! All of us know what does
wildlife imply. Wildlife implies all the biotic elements of the earth including plants,
animals, birds, and microbes of the world excluding man, domestic animals and
cultivated plants. This particular Bill is an example or an indication of the fact that
our Government, hon. Prime Minister Modis Government, has always tried to
seek opinion of all as regards amendments to be made.
The other Bill, | had spoken of, had also gone to the Parliamentary
Standing Committee. This particular Bill had also been sent by the Ministry to the
Parliamentary Standing Committee. Now, | must mention here that this Bill had

been tabled in the Lok Sabha by the Ministry of Environment, Forests and

Climate Change on December 17, 2021. It was sent to the Parliamentary
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Standing Committee on December 25, 2021, and after careful examination,
scrutiny, and with a set of recommendations, the Standing Committee sent it back
to the Lok Sabha on April 21, 2022, and, as we know, it seeks to amend the Wild
Life Protection Act, 1972.

Sir, wildlife conservation is the practice of protecting plants and animal
species and their habitats. But, when we take up a Bill for amendment and we
examine the contours of the Bill, it is extremely important to understand why the
Bill has been brought or tabled and why there is a requirement for amendment in
the Act. It is important to understand what does wildlife mean or what is the
definition of wildlife. Sir, | will take you to a definition of wildlife given by the World
Bank. The World Bank had said: “Wildlife is a crucial component of the eco-
system and it forms the livelihood of hundreds and millions of rural poor.” That is
why, we need to take this particular thing very seriously. At a time when wildlife
all the world over is under threat because of habitat conversion, poaching and
fragmentation, it is extremely important for all of us to sit with the policy makers,
to work with the policy makers, and to safeguard wildlife protection in pursuit of
poverty alleviation and inclusive growth.

Sir, | will also take you to the Constitution of India. Article 51-A (g) of the
Constitution of India clearly states that it is the fundamental duty of every citizen
to protect and improve the natural environment including forests and wild life, and
that is why all the 140 crore citizens of this country must protect wild life. It is
something which has been told to us by the Constitution of India which we of us

uphold in high esteem.
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Sir, as has been said by all the speakers to my right and also to my left, this
Bill seeks to increase the number of species protected under the Act so far. The
hon. Minister, when he started the whole discussion, said that this particular Bill
intends to implement CITES that is the Convention on International Trade in
Endangered Species of wild fauna and flora.

Sir, | will not take much time. | will just say that there are seven salient
features which | will very briefly touch upon.

First, the Bill provides for the Central Government to designate a
management authority which would look into the grant of export and import
permits. It is very important. Every person engaging in the trade of a Scheduled
specimen must report the details to the management authority. This is one
extremely important point, and | would like the House to actually keep this
particular thing in mind. The second point is regarding rationalising Schedules.
Right now, the Act has six Schedules. This Bill will bring it down to 4 Schedules
wherein Vermin’species is getting eliminated. | am very briefly touching upon the
salient features. Thirdly, many of my friends on the right have mentioned this. At
the cost of being repetitive, | would say that we also talk of invasive alien species.
This refers to the plants and animals which are not native to India and whose
introduction to the country would adversely impact our wild life and their habitat.
So, we have to handle them very carefully. The Bill empowers the Central
Government to regulate and prohibit the trade of these invasive alien species. Sir,
the fourth is regarding control of sanctuaries. One of my friends to my left talked

about the Ranthambore sanctuary. The Bill specifies that the actions of the Chief
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Wild Life Warden should be in accordance with the management plans of the
sanctuary. | want to touch upon these points very briefly. There are 565 wild life
sanctuaries in our country, and we all need to protect them very well.

Sir, the fifth point is regarding the conservation reserves. Under the Act, the
State Government may declare areas adjacent to the national parks or the
sanctuaries as conservation reserves. Now, here the Bill is also including the
Central Government. The Central Government, if it so desires, can actually
declare a particular area adjacent to the national park or sanctuary as a
conservation reserve. | would say, this is definitely a wonderful and a welcome
addition to the Act.

Sir, the surrender of captive animals is a very important point. The Bill
provides for any person to voluntarily surrender any captive animals or animal
products to the Chief Wild Life Warden, for which there will be no compensation.

Sir, the last and of course, the most important point is regarding the fines.
Fines have been increased. This reveals the fact that we are very much
concerned about the protection and the conservation of wild life and the habitat.
Fines have been increased from Rs. 25,000 to Rs. 1,00,000. For specially
protected animals, fines have been increased from at least Rs. 10,000 to Rs.
25,000.

Sir, | remember, when the hon. Minister had taken over as the Minister of
Environment, Forest and Climate Change, he had made a Statement. | had read
it and really, | was impressed. ... (Interruptions) | appreciate it. He had said:

“The Environment Ministry is not an obstacle but a solution provider.”
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So, the second thing | would definitely like to mention here is this. | would
like to quote Mahatma Gandhiji. He had said:

“The greatness of a nation and its moral progress can be judged by

the way its animals are treated.”

Sir, of course, a couple of months back, all of us were listening to the
“Mann ki Baat” on the last Sunday of the month.

Our hon. Prime Minister in that Man Ki Baat’had invoked a Tamil poet, and
he wanted to convey a very important message to all of us. | would like to place
that message before this esteemed august House, before my esteemed
colleagues. He said, What we know is just a handful of sand. What we do not
know is like the universe in itself. Similar is the case with the biodiversity of the
country, that is, India.

HON. CHAIRPERSON: Please conclude.

SHRIMATI APARAJITA SARANGI: Sir, we need to know the biodiversity, we
need to know the needs of wild life and the habitat, and we all need to work
together. This is a very meticulously drafted Bill, and | would just make an appeal
to all my esteemed colleagues to kindly support the Bill. Thank you very much,
Sir.

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr.
Chairman, Sir, for affording this opportunity to take part in the discussion on the
Wild Life Protection (Amendment) Bill, 2021. The Wild Life Protection Act of 1972
is a landmark legislation in the legislative history of Indian Parliament. The Act

was then amended in the year 1991, and | would like to appreciate the
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Government and the Minister for taking the initiative to make appropriate changes
at the appropriate times so as to update the Wild Life Protection Act of 1972, as
amended in the year 1991.

Sir, it is an admitted fact that we cannot discuss the ecological and the
environment security of the country in the Indian scenario. We have to discuss it
in the global scenario. We have had a very detailed discussion about it in the
Climate Change Conference which had recently taken place, and had a very
good detailed discussion in this House. At the same time, | would like to state that
the ecological security and environmental security means the protection and
safety of the wild animals, birds, and plants as they are also part and parcel of the
ecosystem. That is why it is the prime responsibility of each and every citizen as
well as the entire society to see that wild life, especially wild animals, birds and
plants are protected. Security and safety of these things have to be taken to be
the prime consideration.

Sir, coming to this amendment Bill, even the first thing is regarding the
amendment to the preamble itself. | think that it is having a wider perspective
because in the original Bill, in the principal Bill, it is the protection of wild life!
Now we are amending it as tonservation, protection and management of wild life’
which gives it a wider perspective as far as wild life is concerned because
management of wild life as well as conservation of wild life is the need of the
hour. | fully support this concept by which wild life, animals and birds are
protected. We have to conserve as well as manage the wild life. The human-

animal conflict as well as buffer zone management will definitely come within the
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purview of this management. | think that everything whether it is the
environmental aspect or the ecological aspect, all will come under these two
words, that is, management and conservation as well as protection. So, | fully
support and agree with the Government on this amendment Bill.

| would also like to appreciate the hon. Minister in bringing such an
amendment to the preamble of the Bill itself by which we are widening the scope
of the protection and conservation of wild life. Coming to the point of conservation
and management, | would like to express one apprehension that | have. | would
like to know whether the NDA Government led by BJP since 2014 has been
following or abiding by the principles of wild life protection, security and safety.
This Government is always talking of the mantra of development. | can cite a
series of examples which | am not doing because of the paucity of time. In the
mantra of development, this Government is not taking into consideration the
environmental aspects and the ecological aspects. Even the protection under the
Wildlife Act is being ignored in almost all the cases. Even in the cases of mining
and so many other cases, they are being ignored in the mantra of development.
What does development mean?t should be a sustainable development based on
the principles of ecological safety and environmental safety, but unfortunately, if
we examine critically the eight years of experience of this Government in power,
and if the hon. Minister does an introspection, it can very well be seen that most
of the stringent rules and regulations, which are there for the protection of
environment and the protection of wild life, are being diluted by means of a series

of policy decisions as well as amendments to the existing Acts. With regard to this
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Act, | fully agree with you. At the same time, mere enactment of a piece of
legislation is not sufficient to protect the wild life; a strong political will is also
required to protect the wild life as enunciated in this law.

| come to my last point regarding the protection of tamed elephants. Sir,
you may kindly see that the Bill has a huge influence over it. In a State like
Kerala, we are having our cultural and festive spirit associated with these
elephants. The tamed elephants are an integral part of many festivals of the State
of Kerala, such as the UNESCO recognised Thrissur Pooram Festival which
showcases the cultural integrity that the State of Kerala stands for. In Kerala
alone, there are 437 tamed elephants, out of which 39 elephants belong to the
forest. Every year, an average of 30 elephants are dying. We know that an
elephant is a must in our cultural festival and ritual festival.

Sir, there is a definition in clause 2(6). Prior to this amendment, there was a
definition by which it was included in €attle Subse quently, in 1991 amendment,
it was omitted. At the same time, it is there in part | of the Schedule also. My
submission is that these tamed elephants have to be protected. | am not going
into the details. My amendment is there. My suggestion is that it is to be
incorporated in the Schedule because Asiatic elephant is there. It includes the
Asiatic elephant, but excludes the tamed elephant so that it can be protected. |
fully agree that a new provision has been incorporated by which the ownership
and transfer is well accepted. | again oppose the recommendation made by the

Standing Committee headed by Shri Jairam Ramesh that it can only be owned by
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the temple trusts because | think that individuals should also be given authority to
own, transfer and transport these elephants.

With these words, | conclude. Thank you very much.
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HON. CHAIRPERSON: Please conclude.
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9 78T SR TORYT P 3FSY I8 & s endl geTdam g, &9 o ast

AW I A 35-40 AT TE DI A1) 81 8F YBHN T O, WhTH IR U | TH
& FEX O B FEIATAYTA! FIGoWmAT ~ AT HAY &Y Yo A d /-
Jolig ol ave dreneih ol MUy oe, AR o1 B8 gHa
REEIE | I JTAET 8T 78 BB TPR A1 g a8 Aol g gt
BRBR AHET SR 88 [ A ATHT TH S T &I S 3 SATREATE |

HAN, 98 UH (el Sca Ui e UG T &H - G I Ble] HIRT STl ol
Pl @R SHEIXT 3 g gcf ofeH (ST & ) B 9§2019-20 HI uH Ul &
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gqTerT g8 fomanar e TR d ®T Jahe 370 ISl adi a1 J@T WU R oo d
"B D ANAR 0 @) 9 TEIMNEH pl T | 57 Sff, g=g ot 9 3 =it
W A Bl AR o gl dsell T THTd 8 v uf af Fiew 7 As Fawm 18
fEdz 2021 @ € CHFA3F (TSI VB TR & 8ITRT AT b HER T $&
T A B10 2Tl € RIS ) GR T ol X TIHUNT U U ofts othaR T &
Jgue Fpar Tar F &R H IA™TTAT & b oAl F THTTYIOR 10 71l g 7T
FWFRY FIoeT RO UBE H UH [ BIE T §, T8 Td~F il aT Pl defolt adr

& e {ar SR ET 8 Faw St fad g1 g & & g =™ Hf U8 I8

faegpaxr 8T8

g1l ol & a0 A URATl g BT PUTE 9= Sl g1 R &0 bl S I 96
wifd e fAadhels  goe 9 o9 s ¢ dr feafd &f SRx Sufamer §
At Foedl ot Tefcrrl TYE PIFXIET T PRI I8 FE AT |

d S, ef S g W adgs d Mol BB o aR PKIRE DI AP 8|
AT T T PEAT & [ bR R STHIRT UM 3l AT R Y T b oFET
AR I TS I UTTBAT bl SHR b A U I+ Sit & &ur A BTIH1972 7 HHDR
BN T Al DY BHIFD DR U ATH 81 e IARIITISH g1 & ol TBAR T T~
g1 HaiT1 8 % Pl Pe-T 8 (b TAET AT BT AAR AIET FebelT BIHIT_aT
BT B ABd P , ol HE [HIR A AT I {HeN e ST ol B
AT ST SR DI AT PR IR P SRS AS] 81 U1 JHIG@BD TR BLHI
YR FG IXT BHRAT P& | Fh AA &1 axp IAN aq T D o I
IS T g @RT T AT TR AT SIS | I8 PeTTAE DI
RIS T 168 S8 BE TP Af 91T a0 g’ {opar 731 § ST =y T ar
‘B G P IIH FE BT o 81 TaeE B TR T W Sl A 487 T E
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WP TABYT SN O HTH 8, I [ BT YR HIf AR 07 9 { b 3
Fad eET i & o § et d T8Wq sy asrendt Faars

T T 78T, Few | ATH WHEAT AW ST I8 AT AT § &b ad
(TR &0y Af BTT 1980 b BT & TAR ol “fiewdl a1 uv & |af 8® T
g PREPAT 1 [ o10 &% DI & HI Sox 1 184 F &=\ 31 4719, 2022 9 g7 &9
g% 4 IO H145.45 8¢ R g o [ af 9= I1&13B,846.7 8¢ W 97 &H
e b o 3@ &7 {oar M WR oy af 89 & 9 T I At @ T8
AT I R T ol U ST 7 1 q dR a1 WK A ol { a® X& & &
PET FUPR &1 TOH T B g7 &H al o B @A HH I G 8!
g1 JETETT & w9 & B gqea 1f af af & u3 TeITTa @R ST
fa® § I8 @RUT Jad For dd1]
HON. CHAIRPERSON : Please conclude.
St ST SetaTel : GO 78T, KIoR R Y Ol TgTed! B b f oy
R & Pl vpdE Dol G ITISI S BT S8 R B\ IISRD H, I
gl TRIRD  gRTT Y TUPTeR ®RE R ST AT T3 19
gl TR PR R e #| o v Fageil a7 st ot ag ol Sl g’ &
PR AN T8I gD [ow I §T HEEPI AT T | §T JERPRATER Febell @

# S, T el e @ | ERATR 1 I g e Sigg e faar
W8 SFTE 81 P ANIERTI8e | K i el d1 81 D PRERITET Y
RIS 7 T &1 P PRATSPT ER | 8H Bl & f ol & 71 &, 3 W -

faemra e 7 gaf ord T oasd @R I1ET | ... (TITH )

HON. CHAIRPERSON: Please wind up. The time is over.

... (Interruptions)
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Y ST SrdTer: G HET, YT RS W18 81 pT cifoil (REH i ¢ a=al i
g Yl St AE< 8, 9 9 g d 8l I TR ol @R ol Woidl 7 AT
<@t Pa ol Hca 7363 @ T HIFI U I &l b ¢ af e ™ { @@ ae ™y JEar
g
W, 3 HIUAT FIT GHE IR I8T8HW I DI IWT § off & HIGH
qIT @3N BT Col AR AT HaqTd HAEGT & 5 Pbe 78 | R YD % [ ool

fEer e8I 3R g A7l 7 89R WRT it [ 8X0 BIE[AH & A I &

T A T -G cd S 7 LB hdall [ HIpf o g3 94T I FR-™T 3

T ok} Tcf gl 5 St WIY Y eaiFIg
HON. CHAIRPERSON: The next speaker is Shri P. Ravindhranath.

... (Interruptions)
Y ST SATer: W, W B a1 81 H T Eve e o G #d| I ol J
WR e 11 7 KW P T b apTdaT e | gART Foaare WA g
Pl dersr 11 X B A oI/ &d P SRR g1 B TR & ey
aT T ax T 3R 0T TSR] o 8l 919 T¥R R ofaeh [ ol a8 81 ATl
TR B few & 78T 81 Jadarisenfl TR wdT e ST Hel_ € 1 g uv
faa ST 81w 97 st Bt g 917 o™ e Terir 8 9 fag & 7 1
ISR aRIEY Wi & TR @ & 71T BT ST AT ST IGgHr FRT S0 | 5
SHT, ST U8 ST X ORI d o |

8T TIRTIT BT UP oARC JTHAT Bl N ¥ TORAT Pl 8 T o dRe 3

URISTA E | ... (TTH )
HON. CHAIRPERSON: You already took seven minutes instead of five minutes.

So many speakers are there, and the Minister has to reply.
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S AT Searer: U T 781, @ihe HIRT b8 YETATAR, T [ JHE] HI8
E 1 H T QAP ST A THRIl BT B Pl @ TN, F IR TIR AT
HET | EARAM IR HHe HHel AT | HRRH R JUGIR TR | 8H 3T P
IETE | GF 9 T 4P S [ agretl & el 1 -1 U Bg a1 8|
BIShC Pl g1 EL.. (UTH )

HON. CHAIRPERSON: Now, nothing will go on record except Shri P.

Ravindhranath.

... (Interruptions) ... i
SHRI P. RAVINDHRANATH (THENI): Thank you Chairperson Sir for allowing me
to speak in support of the Wild Life (Protection) Amendment Bill, 2021.

Wild life conservation is ingrained in our ethos and has always been an
integral part of our tradition and culture. | belong to Theni in Tamil Nadu, a District
with nearly 36 per cent forest cover, which is much higher than the State$
average of 33 per cent. | am extremely delighted to support this Bill brought by
our Government. | am a keen admirer of our hon. Minister of Environment, Forest
and Climate Change, Shri Bhupender Yadav ji, who has always taken effort to
promote futuristic, inclusive and sustainable development. | also wish to thank our
hon. Prime Minister, Shri Narendra Modi ji, who always emphasised the principle
of climate justice aimed at providing a level-playing field to all communities across
the world. Under Clause 30 of this Bill the Central Government will designate

Management Authority that will grant permit for export or import for trade of

* Not recorded
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specimens. This historic combination and coordination of administration and
science by our NDA Government will certainly balance our wild life.

Clause 13 of this Bill provides that the management plans for a sanctuary
shall be prepared after due consultation with the concerned Gram Sabha. This
noble and democratic plan of involving the Gram Sabha again comes from the
idea of an inclusive India as set forth by our hon. Prime Minister, Shri Narendra
Modi ji. Before | conclude, | would like to make a few submissions which | wish to
place before the Government and the hon. Minister of Environment. Around
25,000 peaceful forest dwellers and people have been living in the areas under
the Kadamalai-Mayilal Union, mainly the panchayats of Meghamalai,
Varasanadu, Mayiladumparai, Kumanantholu, Thangamalpuram and other areas
under the Meghamalai forest region for generations which comes under my
Parliamentary Constituency in Tamil Nadu. Sir, these 25,000 brothers and sisters
have lost their homes and livelihoods as a consequence of the erroneous,
arbitrary, improper, and faulty inclusion of their dwelling places under Meghamalai
Wildlife Sanctuary in 2009 and Srivilliputhur-Megamalai Tiger Reserve in 2021 by
different Government Orders. It has affected the right to life and livelihood of
forest dwellers and the people of Meghamalai.

Sir, | sincerely support that wildlife should be preserved and protected, but
at the same time, the fundamental right to life of forest dwellers and people living
in forests must also be protected under Article 21 of the Indian Constitution.

Sir, the Wild Life (Protection) Act, 1972 empowers the National Board for

Wild Life to recommend alteration or de-notification of the area declared as a
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protected area. The Board is performing its duty very well, but due to the large
size of the country and the population, it may not be possible for the Board to
reach every affected person in the country. Hence, | request the Hon'ble Minister
to allow every affected person to file complaints before the Board by extending its
jurisdiction through this Bill, which would give the affected people, like my
brothers and sisters of Meghamalai forest, an opportunity to receive justice from
our Government that has always upheld justice for every section of the society.

Sir, in the public interest, | request you to kindly refer the Meghamalal
forest subject to the National Board for Wild Life. The Board may consider
recommending a detailed examination and appropriate scrutiny of the erroneous
surveys that became the basis of notification of the concerned area of
Meghamalai forest as a protected area. Sir, such an action will enhance the
confidence and trust of the citizens in our Government. It will be an opportunity for
the affected people to get back to their lost homes in the Meghamalai forest.

Sir, this Bill is a great step towards the protection and effective

conservation of wildlife. So, | support this bill on behalf of my AIADMK party.

£} ST st (Qam): T THS W AT FI I G FaeRuDp U B PR T [ g
AT T b Ho ol 5! @a© & d18| R 58 {d% H 19 @
0 8 EART TR PR T FHET DT HR 3T AT T F& T HATF IR
I uf TN BHT d dHeq Rl & 81 AT I8 3 (% & A1egq Juoff & &1 aT
‘Tl awe & areed G SN A |, S a7 gaed { qal @ &l adl i
JANES T IR A TITTPOIH VS TIFA [ G 3 SoRd T A o8H
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B TG WT , TRPRT PHET U FT I FHET 8, ol _FA7 47 R arep a3

QB UITTED AFT H 3R KT I AR Folll i gl &icd i o & T~ 7
BN AU W laws T A SN§A & JETUIBRIIL_ 31 &b TF| Pl Iob
Fgaerwari® BIuR o [ s FearndTgH Ha & 4 <l g fae
& ATedH WAl Wag g9 pAUR B [af gaf qampemeedr g1 d1 i@
St T Cg Ty f3i & Tau gl qal il &l I FUR g @l Sit {ag ores
A b1 7eg @ {afTaf Har R ex d1 8l ... (I8 )

A A Seitarer: g9 d 78T, @ $pf 4d Faf 9w 98T s

HON. CHAIRPERSON: Please continue. The hon. Minister was sitting for more

than three hours.
oY TS frsn: H81 S@D A 81 T, AUR N - HF Bl g HT ye ™ aRar
8 | ol U Al @ o I g o BeuTl @R U bl KUY IR ATH Y T
TR U U @R U U I b [ oq TEH o8 BT @AT T R qehol 1 BT~ SHf &
W e Fomp Ml af o o gsw (Hsd aud g arsecHy Fa9a
R T 8l

¥ Maed & 9 I @Fe (g & gonf adr s&d |, AR &1 a5
O